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LEGISLATIVE ASSEMBLY.
Monday, 14th March, 1921.

The Assembly met in the Assembly Chamber at Eleven of the Clock, The
Honourable the President was in the Chair. .

MEMBERS SWORN :

. II‘tai Tara Prasanna Mukerjea Bahadur, M.L.A.; Munshi Abdul Rahman,
LA. _ '

QUESTIONS AND ANSWERS.

ForriaN CoaL st THE Porr or BoMBbay,

451. Mr. N. C. Sircar: (a) Is the Government aware that arrangemen'f;
is being made for the import and use of foreign coal at the Port of Bombay ?

(6) Will the Government be prepared to remove the restriction on ship-

ment of coal to foreign ports earlier than 31st March 1922 ?
~ (¢) Will the Government state if licences for shipment of coal are granted ,

to persons or firms other than colliery owners and recognised Colliery Mana~
ging Agents in supersession of the recommendations made by the Conference
which sat in Calcutta on 10th June 1920 ? ‘

(@) If the answer is in the affirmative, will the Government be pleased to
state how many such licences were issued to persons and firms other than
colliery owners and recognised Colliery Managing Agents ?

Mr. C. A. Innes: (a) Yes,

(6) The Government do not propose to retain the restrictions on the export
of coal to foreign ports any longer than is absolutely nevessary.

(¢) Licences for export are issued by the Collector of Customs, Calcutta,
The Government understand that in issuing licences he does not interfere in
any way with the placing of contracts for coal. Thus licences for the export
of bunker coal to Bombay are issued to the bunkering firms at Bombay and
these firms place their contracts at their discretion.

(@) The Government have no information.

IMporT AND Exrort ofF Goobs AcT.

452, Mr. N. C. Sircar: («) Did the Government, before introducing the
Bill further extending the duration of the Import and Export of Goods Act,
1916, up to 31st March 1922, take an estimate of stocks of rice and paddy in
dndia, and of the estimated consumption of the country, and, if so, what are
the estimated figures of stock and consumption ?

(&) Do the Government intend to remove the restriction on export of
rice to foreign ports at an earlier date than after 31st March 1022, if they
find at the end of September next a bumper crop?

(981)
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Mr. J. Hullah: (¢) The answer is in the negative.

(6) Government have decided on no definite date for the removal of res-
trictions on export of rice. They intend, as they have jpreviously annonnced,
to remove the restrictions as soon as circumstances permit,

Iasvep Posts 1x Vanriovs ProviNces.

453, Rai@. C. Nag Bahadur: («) With regard to the statement furnish-
ed showing the number of ‘listed’ posts in the various provinces in repl
to Question No. 37 asked by Mr. Al Buksh Mubammed Hussain on the 15th
February 1921, will the Government state the reasons why, of all provinces,
Assam has been denied the favour of any such posts ¥

(¢) Has the Assam Government made any proposals for creation of
“listed ” posts in that provinee

(¢) Will the Government of Indin inquire aud let this Assembly know
the reasons why the Assam Government has not promoted any Member of its
Provincial Service permanently yet to a single superior post in that provinee ?

(4) T1s the Government aware that there is a gveat dissatisfaction among
members of the Assam Provincial Service (vide evidence given by members
of the Service before the Public Services Commission) owing to the neglect of
the Assam (rovgrnment to throw open any superior posts permanently to the
deserving menﬂkr{ of that Service 7

-

Mr. 8. P. O'Dpnnell : Although no post is shown against Assam
in the statement rcf{;’e{] to in part («) of the question, there is in fact one post
of District and Sessidns Judge which is listed as open to members of the Pro-
vincial Service in Assam. This post, however, as well as the two other posts of
District and Sexsions Judge, is borne for purposes of recruitinent on the cadre
of the Bengul Presidency and is, therefore, included in the twelve listed posts
shown against Bengal. The Assamn Government has also intimated that it is
prepared to allow ak present three superior posts to be held by officers of the
Provincial Civil Serfice, and it is open to the Local Government to make
appointments from the Provincial Civil Service to these posts.

As regards the other points T would refer the Ilonourable Member to the
Local Government.

Crvit, axp Minitany AssISTANT SURGEONS,

+54. Rai @. C. Nag Bahadur: Will the Government be pleased to furnish
a statement showing the comparative qualifications of Civil und Military
Assistant Surgeons ¥

Mr. 8. P. 0’Donnell : The qualitications held by Military Assistant
Surgeons at present are as follows :-

L. Holding diploma granted after exwnination held by the Director
General, Tndian Medical Serviea . . . . . 608

2. Licentiate, Colloge of Physicians and Surgeons, Bombay . 20
3. Licentiate, Btate Medical Faculty, Bengal . . . . 2
4. Licentiate, Board of Examiners, Madrax . . . . R 13

5. Holding qualifications registrable in England . R . 11
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The examination of the Director General, Indian Medical Service, ceased to
be held except as'a special war measure when the Indian Medical Degrees Act,
1916 (Act No. VII of 1916) became operative.

Civil Assistant Surgeons are usually graduates or licentiates in medicine of
the Medical Colleges in Madras, Calcutta, Bombay, Lahore and Lucknow or
Members of the Provincial Medical Faculties. A certain number of appoint-
ments as  Civil Assistant Surgeons are reserved for selected Sub-Assistant
Surgeons.

Civit AXD MiuTany AssisSTANT SURGEONS.

455. Rai @. C. Nag Bahadur: (¢) Isit true that during the war, the
Military Assistant Surgeons were as a rule employed only as Assistant Surgeons
(Warrant Officers), whereas Civil Assistant Surgeons had always been granted
commissioned rank in the Indian Medical Service ? '

()) Was the above differential treatment due to inferiority of qualifications
of Military Assistant Surgeons as a class ?

Sir QGodfrey Fell: («) Temporary commissioned rank in the Indian
Medical Service during the war was open to all, including Military and Civil
Assistant Surgeons, who possessed medical qualifications registrable in the
United Kingdom. In 1917, temporary commissions were granted to private
practitioners, Civil and Military Assistant Surgeons holding the diploma
of Licentinte of Medicine and Surgery of the Madras University, the
Membership of the State Medical Faculty of Bengal and the Membership
of the Co]f;ge of Physicians and Surgeons of Bombay. Officers so recruited
were amployed East of Suez, and were ineligible for permanent commissions
unless they acquired registruble qualifications. Military Assistant Surgeons
who did not possess these gyualifications were employed as Assistant Surgeons.
Assistant Surgeons, 1 may point out, are graded not only as Warrant
Officers, but also as Lieutenants, Captains and Majors, according to their
standing and length of service. '

(é) This part of the question does not arise.

MILITARY ‘ASSISTANT SURGEONS IN ABSSAM.

456. Rai @. C. Nag Bahadur: (¢) Isit true that in the Province of
Assam, the Military Assistant Surgeons have a cadre of 7 against 82 for the
Civil Assistant Surgeons, and that the former have three permanent Civil
Surgeoncies reserved for them, while the Civil Assistant Surgeons have got only
one such appointment open to them, and that one also jointly with the
Military Assistant Surgeons (vide Chief Commissioner's Resolution, dated
the 28th November 1920).

(¢) Is the Government of India aware that the above Resolution of the
Chief Commissioner has caused great dissatisfaction among the Civil Assistant
Surgeons of Arsam ?  (vide the Zimes of Assam, dated the lst January 1921,
and subsequent issues).

Mr. 8. P. 0’Donnell: (a) The figures given by the Honourable Member
are apparently not quite accurate. There appear to be 9 appointments in Assam
reserved for Military Assistant Surgeons and 32 for Civil Assistant Surgeons.
Three appointments of Civil Surgeons are reserved for Military Assistant
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Surgeons and one appointment for Civil Assistant Surgeons. The statement
" in the Resolution of the Chief Commissioner does not mean that the ome
appointment of Civil Surgeon reserved for Civil Assistant Surgeons may be
hgfd’o by a Military Assistant Surgeon. The Resolution was merely a Resolution
announcing the increased rates of pay sanctioned for Civil Assistant Surgeons
and for Civil Assistant Surgeons holding charge of Civil Surgeoncies. A
selection grade has been established for the latter class of officers and for
Military Assistant Surgeons jointly. The one appointment in this grade may
be held either by a Military Assistant SBurgeon or by a Civil Assistant Surgeon,
but if held by a Military Assistant Surgeon this would not reduce the number
of Civil Surgeoncies actually held by Civil Assistant Surgeons.

(6) The Government of India have not seen the issues of the newspaper
referred to and they have no information on the subject.

Crvin. AND MILITARY AsSISTANT SUBGEONS aND THE PusLic SEnvices
CoMMIBBION,

457. Rai @. C. Nag Bahadur: (a) Is it true, as alleged in the Times of
Assam, that the Public Services Commission recommended that regardi -
motion to Civil Surgeonocies, the proportion between the Military nnltf&'?il
Assistant Surgeons should be one to two?

(6) Has there been any departure from the above principle? If so, will
the Government of India obtain an explanation from the Government of
Assam of its reasons for such departure?

*

Mr. 8. P. 0’'Donnell : The recommendation of the Public Services Com-
mission was that after satisfying existing vested interests no more than
one-third of the superior a[;sointmentn not reserved for officers of the Indian
Medical Service should be allotted to promoted Military Assistant Surgeons.
The reservation at present of three appointments of Civil Surgeons for pro-
moted Military Assistant Surgeons is thus not inconsistent with this recom-
mendation. oreover, the Civil Surgeoncies in Assam, now held by Military
Assistant Surgeons, include those of the Lushai Hills, the Garo Hills and the
8adiya Frontier Tract and it is doubtful whether these appointments would
be much sought after by Civil Assistant Surgeons. As I have already
stated, however, in the relply to the previous question, the orders of the Chief
Commissioner were merely orders applying the increased rates of pay to the
existing cadre of Civil Assistant Surgeons. They did not take into account
the reorganization of the Medical Services which may be expected in the near
future. As regards this point, the attention of the Honourable Member is
invited to the reply given by me to Question No. 197 asked by Mr. Sambanda
Moudaliar at the meeting of this Assembly on the 19th February 1921, from
which he will see t.hatugxa matter “is now one within the discretion of the
Local Government.

Messace FROM THE CirizeNs oF CUTTACE.

458. Babu Braja Sundar Das: () Are the Government aware that the
citizens of Cuttack, in a public meeting, held by the second week of January
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last, entrusted a megsage, purporting as follows, to the . Ministers of Bihar
and Orissa to convey it to the Provincial and Imperial Governments :

‘ That this meeting of the citizens of Cuttack beg to entrust this message to the Ministers
of the Province, thet the fire of discontent which is fsst spreading and for which the Govern-
ment are primarily responsible will not abate, until, and unless the local and general
grievances of the people are speedily removed.”

(8) With reference to the pronouncement that ¢ non-co-operation takes hold
of grievances where they may exist. It behoves us so far as in us lies to
remedy these grievances ’ made by His Excellency the Viceroy at a farewell
dinner at the Calcutta Club, will the Government be pleased to state what
steps are they going to take : ~

() to ascertain the most immediate and long-standing grievances of the
Eeople in general and of people in particular advancing racial, communal,
inguistic and territorial grievances ?

(t¢) to remedy those grievances immediately where they have been proved
real to the satisfaction of the Government and where they have been admitted
as wrongs done to a people by pure accidens ?

(fst) and to indicate clearly and in unequivocal terms the reasons where
the grievanoces fail to commend themselves to the sympathetic. consideration
of the Government, ?

Mr. 8. P. 0'Donnell: (a) The answer is in the negative.

. (&) The Honourable Member is referred to the debate on b5th March in
this House on Mr. Muhammad Yamin Khan’s Resolution, and to the reply
given to the question asked by Mr. Lindsay on the 7th March.

Racg, Caste aND CreED 1N CeNsus OPERATIONS,

4569. Babu Braja Sundar Das: (a) Will the Government be pleased to
state the principle’ and the-procedure in conformity with which the race, caste
and creed of an individual is recorded in the census operations ?

(8) Are they recorded (i) as dictated by the individual ? or (¢z) as decided
by the officer in charge of the records?

(¢) What is the authority or the standard of judgment referred to in case
of a conflict between individuals and the officer in charge of the census

records ?

(@) Will the Government be pleased to state the number of Oriyas in the
district of Midnapere as recorded in the Census of 1901 and 1911, respectively ?

(¢) How can the Government account for the vast decrease of Oriya popula-
tion in the district of Midnapore in 19117,

(/) Do the Government propose in the border districts of provinces or
presidencies inhabited by two distinct races to direct the officers in charge of
the census operations to (¢) record the school of Hindu Law that governs the
individual with regard to his succession, and (u)_ to classify Hindus in general
in each province according to the school of Hindu Law that governs their
succession ?
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Mr. H. S8harp: (a), (8) and (c). The general principle is that the
enumerator should record the religion and race or caste as returned by the
rson enumerated, provided that the answer given is sufficiently precise to
afford the information required and is not, so far as the enumerator knows,
incorrect. Certain instructions are issued by the Provincial Census Superin-
tendents to the enumerators with a view to avoiding doubtful or mbifuous
returns and to obtain the full information required in the Schedule. 1f the
return made is unintelligible or obviously incorrect, the enumerator would
endeavour to obtain the correct information by inquiry or refer the matter to
his SBupervisor for decision. Applications are sometimes made to the Census
Commissioner or Provincial Superintendents asking that instructions should be
issued for the entry of a certain caste or group under a particular designation.
The decision to admit any such designation in the Census Schedule, where it
is returned, lies with the Provincial Superintendent subject to the orders of his
Local Government. The subsequent classification of the groups for the
rposes of Census Tables is determined by the Provincial Superintendent
‘subject to the orders of the Census Commissioner.

(d) and (¢). By Oorvas the ‘Honourable Member presumably refers to
. persons speaking the Oorya language. The number iun the Midnapore district
in 1901 was 270,495 and in 1911 it was 181,801. The reasons for the
decrease are given in paragraph 733 of the Census Report for Bengal for 1911,
The language spoken in this district is & mixture of Oorya and Bengali. It is
sometimes described as one and sometimes a8 the other, and the returns of the
last three Censuses show that the dialect is being more and more usually
described as Bengaliand replaced by the Bengali language. '

() Asthe Census is to be taken on the 18th of March it is too late to
issue instructions of the kind suggested even if the information contemplated
fell within the scope of a Census. :

~

Incomi-Tax CoLLECTIONS.
460. Mr. M. K. Reddiyar: Will the Government be pleased to give the

amount collected in the form of income tax on incomes derived from private
markets in :

(a) the District of Malabar ;
(&) in the Presidency of Madras?

The Honourable Mr. W. M, Hailey: I do not think, Sir, that accurate
stn-t;;tl;m exist anywhere which would enable us to supply the information
asked for.

Mr. K, H:ﬁppil Nayar: Arising from that answer, Sir, will Govern-
ment be pleased to ask for the information 7

The Honourable Mr. W. M. Hailey: I would suggest, Sir, that the
question be asked in the Madras Council to which it pertains.

Catrie Breepive axp Dairvine INpustay,

461. Rai Sahib Lakshmi Narayan Lal: («) What steps bave been
taken by the Government regarding the scheme for the inv estigation of cattle
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breeding and of the dairying industry in India, as recommended by the Board
2f d.}g’;iculture, India, in 1918 and sancfioned by the Becretary of State for

ndia
(8) Has any organisation as contemplated by the aforesaid scheme been
formed undertaking breeding operations designed to improve the milking
«qualities of Indian cattle and inaugurating systematic education in dairying by
opening dairy schools, and, if so, with what results ?

Mr.J. Hullah: The scheme for cattle breeding and dairying in India
recommended by the Board of Agriculture, 1916, was with certain moditica
tions in detail, sanctioned by the Secretary of State in 1919. In outline
the scheme provides for an organisation which, working on the material
furnished by the military dairy farms, will undertake breeding operations
designed to improve the milking rcllua.lit.iaa of Indian cattle and will at the
'same time inaugurate systematic education in dairying by opening dairy
schools : one of its principal objects is the encouragement of local effort. The
scheme inyolves the nppointment of an Imperial ﬁair‘ir Expert, a Physiological
Chemist “to deal with feeding problems and a Second Assistant Bacteriologist
at Muktesar for immunizing the stock from disease. An experienced
oflicer of the Military Farms Department was engaged as Dairy Expert in
1920 and bis services have been in great demand for the preparation of
-dairy schemes for public bodies and griva.te enterprise. Unfortunately he has
had to proceed on sick leave and his work is now practically in abeyance.
A Bacteriologist has also been apzninbed and is expected to airive in India
very shortly. An experienced Chemist from the Indian Agricultural Service
has been selected for appointment as Physiological Chemist and it is proposed
to allow him to take over charge of the post at an early date. For the
present the Government of India have decided to proceed with that part of
the scheme which relates to cattle breeding and the conduct of research work,
and to defer the starting of dairy schools until a future date. The Local
Governments and Administrations were, however, consulted on the proposal
to open dairy schools at certain Military Dairy Farms and with regard to
the nomination by them of students to undergo training in these schools,
Their replies have been received and are under consideration.

The Government of Indin have also approved a scheme framed by the
Government of Madras for conducting experiments in cattle breeding and
feeding at Bangalore.

TroricaL PossessioNs oF THE ENEMY.

462. Rai Bahadur Pandit J. L. Bhargava: With reference to the
reply given by the Government to Question No. 11 asked at the meeting of
the §ndia.n Legislative Council held on 30th January 1920, that no decision
had by that time been reached in regard to the suggestion that the tropical
possessions of the enemy should be handed over to India for colonisation on
the ground that they were conquered mainly by Indian troops, will the
‘Government be pleased to state for the jinformation of this Assembly if any
decision has by this time been reached, and, if so, what that decision 1s?

‘Mr. C. A. Innes: The Mandatgs reln.ﬁinﬁ to Tanganyika and Meso{)ohmis
do not give any special rights to India. Under these Mandates equal oppor-
tunities are secured to all members of the League.

y
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Repucrion or Barnway Fargs,

463. Rai Bahadur Pandit J. L. Bhargava: (s) Are the Government
prepared to consider the advisability -of reducing the railway fares as soon as
possible ?

(&) Are the Government in a maition to state when the system of return
tickets and other concessions will be reverted to by the railways ?

Colonel W.D. Waghorn: (a) The Honourable Member is referred to-
the reply given on 15th February 1921 to a similar question asked by
Mr. Bhupatiraju Venkatapatiraju Garu,

(6) It is not possible at present to say by what time railways will be able:
to resume the issue of return tickets and other concessions.

WarriNg SHEDS FoR 3RD Crass Lany Passexaess.

464. Rai Bahadur Pandit J. L. Bhargava : With referencl’to the
repI{ given by the Government to Question No. 20 asked at the meeting of
the Indian Legislative Council held on 20th February 1920, that they under-
stood that screened off accommodation in waiting sheds for 8rd class lady

ngers was provided in some cases and that the Government would bring
the point to the notice of the railway companies, will the Government be
pleased to state what efforts have been made in the year 1920 to provide such
accommodatioy and in how many places such accommodation has been actually
provided during that year and what further arrangements are in contemplation
to secure that aocommodation ?

Colonel W.D. Waghorn: As was promised in the reply to which the
Honourable Member refers, this matter was brought to the notice of the rail-
ways last year. Government is not in possession of the detailed information
asked for by the Honourable Member : as the matter is one which is within
the competence of Railways to deal with - themselves, the matter will again
be brought to their notice so that it is not lost sight of. ‘

~ INTERMEDIATE CLASS ACCOMMODATION IN RAILways,

465. Rai Bahadur Pandit J. L. Bhargava : With reference to the
reply given by the Government to Question No. 19 asked at the meeting of
the Indian Legislative Council held on 18th February 1920, that the Railwa
Board had suggested to the few important milways which do not provide
intermediate class accommodation that the question of its provision should
receive careful consideration, will the Government be™ pleased to state if inter-
mediate class accommodation has now been provided in all railways ? If not,
do the Government propose to ask such railways as do not provide it at present
to provide the same as early as possible ?

Colonel W.D. Waghorn: Intermediate class accommodation has no yet
been provided on all railways.

T would remind the Honourable Member that railways are still suffering
from shortage of stock and until such ti‘me as additional vehicles can be
obtained, the difficulty in providing accommeodation in all classes must continue,
The matter has not been lost nigtt of and the railways will again be asked

to give it full consideration Js.new stock i received.
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HOUSE COMMITTEE.

The Honourable the President: I have to announce that the following
Members of the Assembly are hereby appointed to serve on the House
Committee : .

Sir P. 8. Sivaswamy Ziyer.
Sir Jamsetjee Jeejeebhoy.
Chaudhuri Shahab-ud-Din,
Baba Ujjagar Singh Bedi.
Lala Girdhari Lal Agarwala, and
Mr. Darcy Lindsay. _
The first meeting of the House Committee will be summoned by the Secre-

tary of the Assembly and thereafter the business of the Committee will be in
its own hands. '

-

THE BUDGET—LIST OF DEMANDS =contd,
SecoND STAGE—conid,

Ezpenditure from Revenue—contd.

Mr. J. Hullah: Sir, I move :

‘ That a sum not exceeding Rs, 7,560,000 be granted to the Governor General in Couneil
Agrioulture to defray the charge which will oome in course of payment
o . during the year ending 31st March 1922 for ¢ Agriculture’.’

GaznnnD'Sun AT Pusa.
Rai Sahib Lakshmi Narayan Lal : Sir, the motion which stands in my

name is :
* That the lurap provision for gazetted stafl at Pusa (page 152) be omitted. *

Honourable Members will find that this is a new item and that for ‘thig
lump provision for gazetted staff at Pusa’, two amounts, one of Rs. 40,000
and the other of Rs. 18,820, have been provided and there is no explaua:tion
whatever in respect of the latter ; my motion relating, as it does, to one of the
items only anr that even for the smaller amount, is very modest. The
remaining amount of Rs. 40,000 may be so managed as to meet all the neces-
sary requirements under this head. We are not only badly in want
of money but we also sadly stand in need of sufficient” funds for
initiating important agricultural and industrial schemes which are very
essential for the improvement of tho economic coudition of the country—
the safest and wsurest means of making labour sufficiently cheap and
efficient by reducing the cost of living and strengthening the hands for
striking a fatal blow at the very root of the canses of several strikes that are
seriously threatening in certain important quarters. The report on the pro-

ess of agriculture in India for W918-19 (page 133) says : “that the scheme
or the investigation of cattle-breeding and of the dairying industry in India
as recommended by the Board of Agriculture in India, 1916 (the initial cost oé
which is estimated at Rs. 2,22,000 and the net recurring expenditnre By

7
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[ Rai Sahib Lakeshmi Narayan Lal.]

Rs. 1,68,446 per annum) has recently been sanctioned by the Secretary

of State for India,—in outline the scheme provides for an organization

which working over theé material provided by the Military Dairy Farms

will nndertake breeding operations designed to improve the milking qualities -
of Indian cattle and will at the same time inaugurate systematic education in

dairying by opening dairying schools” The wholelquestion including animal

nutrition problem will now receive due attention from an Imperial point of

view—the scheme has as its object the encouragement of local efforts in this

direction. Although a sum of Rs. 1,00,000 was provided for cattle

breeding and dairying in India in 1920-21,1 find, to my greatest regret, and

I trust Honourable Members will join me in expressing this regret, that not

a single pice has been provided for this most important scheme of agricul-
tural improvement. We are to provide for three possible evils in the country,

(1) War, (2) Famine, and (3) Pestilence, and without making adequate provi-
sions for cattle breeding and dairying in India, it is next to impossible

permanently to remove toany appreciable extent the last two evils and 1 may
venture to add even the first inasmuch as the majority of the Indian Army
consists of Indian soldiers who can be locally recruited in sufficiently large
numbers in time of emergency without any prohibitive cost and whose utility
has been proved, beyond doubt, in the last world wide war by the bravery of
those gallant Indian soldiers who, at present, adorn the Indian Army but strong
and brave men like whom cannot be continued to be supplied in sufficient
numbers, if India will be left to become weaker and weaker by famine and

pestilence which are sucking the very life blood of the masses and classes
from which these soldiers are recruited.

After the dawn of Swaraj, the Government, in its own interests, should
not follow the policy of that cultivator who cares a good deal for
fencing his hoﬁng, for good ploughs and for good bullocks but
not so much for good manure, and good seed nor for crop and
cattle diseases with the inevitable result of bad outturn leading to heavy
deficit and the land becoming, in course of time, incapable of producing
anything whatever. '

All the projects for the development of agriculture and industry are so
many seeds for the growth of a strong nation—so essential for the recruitment
of efficient men in sufficient numbers for the military as well civil purposes
without which it is impossible to maintain an efficient administration. In
fact it is at rleast as difficult to carry on the administration even
at its present level of efficiency with our credit impaired as with
the vitality of our people weakened from within. A wise poet has
long ago seriously warned us that ‘A bold peasantry if once destroyed
has never been and can never be supplied ’. ith these few words I move
this amendment and hope that Honourable- Members will support me
wholeheartedly,

\
~Mr.J, Hullah : Sir, I wae under the impression that under the com

mise which was reached on the first day of the discussion of the demands, these
lump provisions would be left for consideration by the Kinance Committee,
but since this motion has been brought, I will give the House some details
in-anticipation of the submission of the scheme to that Committee. The
lump provision is made up of three items, all for expenditure at Pusa.
:E,'irrbly, the revision of the pay of our Class II Agricultural service; secondly,
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s provision for three new appointments in that service ; and thirdly, for a
revision of the pay of the Electrical Engineer.

The men who fill these Class II appointments are altogether ‘8 in
number. There are two Assistants in the chemical section, one in the
Antomological section, one in the Bacteriological section, one in the- mycolo-
gical section, two in the general Agricultural and cattle breeding section,
and one in the Indigo section. They are picked men with qualifications
equal or somewhat superior to those which are required for admission to the

rovincial agricultural service. Now, the Public Services Commission
mvestigated the conditions of service not only of the Imperial but also of the
provincial services, but they did not look into the conditions of pay of
these Class II men at Pusa who are, as I have said, if anything, somewhat
superior in their qualifications to the average member of the provincial
service, and it is bardly fair, we think, that these men should be left out
in the cold when the pay of nearly everybody else has heen revised
and somewhat increased on account of the cost of living. We, therefore,
submitted to the Secretary of State a scheme to pay them at a rate slightly
superior' ,to that paid to the members of the provincial agricultural
service, and he has sanctioned that scheme. In fyfure, the rate of pay will
be Re. 250 a month during the period of probation, 'and thereafter the men
will rise gradually from Ks. 300 to Rs. 800 in their 27th year of service.
That accounts for about Rs. 9,000 of the total provision of Rs. 18,000
and odd which appears in the Budget.

Then, as I have said, we wish to add three new appointments of the same
kind, and here I have to inform the Assembly that we propose to make
“Pusa a first class agricultural educational institution. The Public Services
Commission recommended that the Imperial Agricultural Service should be
almost wholly indianised, and we are doing our level best to get Indians
into that service. We have, as a matter of faet, during the last 14 months
obtained 7 men, but it is very difficult indeed, owing to the absence of
facilities in India at present, to obtain a first class scientific agricultural
educution. Practically, if an Indian wishes to enter the Imperial Service, he
must go either to the United Kingdom or to America to get the necessary
. qualifications, and we, with the approval of the Secretary of State, intend to

rovide those qualifications at Pusa. This will necessitate some increase of the
f erial staff at Pusa, and provision to a certain extent has been made in the
Bugget by putting in a sum of Rs. 40,000 to which the IHonourable Member
has alluded in his speech. But it will also mean that the new Imperial men
and the existing Imperial men will have to work not only, as at present, on
research, but will also have to perform teaching functions, and in order to
give them time to do so, they will need assistants for their research. They
have, as I have axp‘l;.ined, already 8 Assistants, and we propose to give
them three more. We pro_%ose to give the Botanist one assistant; there
will be an assistant for a biological chemist who will be recruited and
there will also be an assistant for the physiological ohemist, for
whom we have provided in the Budget, and who is required in
connection with our cattle breeding scheme. That accounts approximately for
another Rs. 9,000 out of Rs. 18,000 and odd.

Thirdly, we have revised the pay of the Electrical Engineer. His sp:ﬂ at
present is Re. 300 rising to Rs. 500. We have put him on the same scale of
pay as the Class II men at Pusa, that is to say, he will rise to Re. 800, The
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cost of that change next year will be Re. 720. I have now accounted for a
;l:n oinf‘lls 18,720, and I hope the Assembly will pass the provision that we
ve e. - '

I do not propose to enter into a general discussion of the progress that we
zilght to be making in agriculture, as the Honourable Member who brought
the motion was inclined to do ; but I will say, with reference to his remarks on
Gattle-breeding, and in supplement of what I said in reply to a question this
morning that we wished to make provision for a dairy farm this year
at Lucknow, the oost of which would have been about Rs. 1} h{hs,
but unfortunately this provision was crowded out on account of financial
congiderations.

The Honourable the President: The question is, that the reduction® be
e.

The motion was negatived.

AGRICULTURAL AND VETERINARY PERIODICALS AND JOURNALS,

Mr. 8. C.8hahani: ®ir, the motion that stands in my name is :

‘ That the provision of Rs. 40,000 for the publication of Agricultural and Veterinary
periodicals and journals be reduced to Re. 25,000.°

In moving this, I beg to point out, that a very small provision has been
made for the purchase of Agricultural and Veterinary journals and periodicals,
that is to say, only Rs. 3,000 have been provided, which appears to me to
be extremely disproportionate. I feel that no research work cons)c be adequately
done without books and periodicals. I therefore propose, because I have not
the power to propose an increase in any item, that the amount which is
intengoedto be spent upon the publication of periodicals of the Agricultural
and Veterinary Departments be reduced from Rts. 40,000 to Rs. 25,000. My
object is, that the sum which is to be devoted to the purchase of books be
increased.

Mr. J. Hullah: Sir, I fully appreciate the importance of a proper supply
of books and periodicals, but I hope that after hearing what I have to say,
the Honourable Member will be convinced that the matter of publishing the
results of our own efforts is at least as important, and even more import~
ant. The increase in the provision which we have made this year for publica-
tion, is due to two causes. Firstly, the largely enhanced cost of printing and
paper, and secondly, the rise in the number of our publications. The publications
concerned are the Agricultural Joarnal of India, the Scientific Memoirs which
we publish, our bulleting, the Pusa Report, our Annual Review of
Operations, our Annual Report on Muktesar, the proceedings of the
Board of Agriculture, and the proceedings of the Sectional Conferences
on which are held from time to time on Entomology, Mycology, Agricultural
Chemistry, Veterinary Science, and so forth. In addition, there are a certain
number of miscellaneous publications.

Now, the two most expensive of our g‘ublications are the dgrienltural Journal
of India and our Scientific Memoirs. These are very well got up and we have
shem printed by a private firm, the illustrations of which there are a good

® Vide page 989 of these Debates.
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‘many being entrusted to another private firm, and we have been informed
that since 1912 the rates for ﬁrinting have gone up from Rs. 5-12-0 a page
for an issue of 2,000 copies to Rs. 14-2-0. In addition, out of this grant
has to be supplied the cost of postage of the publications to those persons,
Societies, libraries, Governments and so forth who are on the free list. I may
.also mention that the Agriculturel Journal of India, which was formerly
published quarterly, is now published every two months. I am myself inclined
to think that the provision that we have made will be insufficient, especially
.a8 we have laid down the condition that if the Agricultural Adviser wishes to
employ any additional staff in the matter of publishing these periodicals
he will have to find the cost of that staff out of the grant that we have
made.

Now, if we reduce this provision, two courses are open to us. Firstly,
we must reduce the quality of the paper that we use and the general
-appearance of our best periodicals, or, secondly, we must curtail the
free list and the distribution list for sale. Not many days ago, the
House showed marked approval, I think, of the efforts of Government
to secure greater publicity for its actions and its measures. I take it,
that that approval was not confined only to political matters, but also extends
to our efforts to let the public know what we are doing in what I may call our
scientific and development departments; and one thing that the Publicity
Branch has told us is, that if we want the public to read our effusions we must
make them readable, and that we must reform not only their substance but
also their appearance. They must be well got up and generally attractive
to the public. I think that in the Agricultural Department we have fairly
mtisﬁetll) that requirement. Our Memoirs, of which I have a copy here, are
printed on excellent glazed pafer: the printing is excellent, and they are full
of very good illustrations. 1 hope the House will not require us to introduce
.any deterioration in the appearance and . quality of such publications as we
dssue. .

Secondly, 1 think it is equally undesirable to cut down our distribution
list, whether that is the free list of scientific libraries, institutions, universities,
Local Governments, and so forth, or whether it is the list for sale to the public.
"‘We should like to see our publications ou every bookstall, and we should like
to see people buying them. Further, to cut down your distribution list will

~mnot effect much economy, because, as everybody knows, the cost of a publica~
tion lies mainly in the initial operation of setting it up and printing it, and
any increase in the number of copies issued results in a comparatively small
increase of cost. T hope the House will allow this provision to stand.

Mr. R. A. Spence: Sir, the Honourable Member, in replying, has not
given us the assurance which was asked for, namely, that a little more money
might be spent on the purchase of these books and periodicals which are so
necessary. The Member who moved this reduction did not mean to attack
the money spent on publishing periodicals, which are badly wanted, but he
did ask for an assurance that a little more money should be spent on the hooks
and periodicals required for the use of the Agricultural Department. That is
what I think several of us in this ITouse would like to have an assurance on.

The Honourable Mr. W. M. Hailey: Six, I would like to point out that
there iy another small sum in the Budget Estimate for this purpose under s
detailed head, amounting to Rs. 1,250, which brings the total up to Rs. 4,250,
But as certain Members of the House consider this to be inadequate, we
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certainly shall,—if the House will leave in our hands any reserve at all at the
end of the day and will not deprive us of any provision made under that:

head—we certainly shall increase the provision for the purchase of books and
publications.

Mr. 8. C. Shahani: Sir, I beg to withdraw my motion.*
The motion was, by leave of the Assembly, withdrawn,

ProviSiON FPOR GRANTS TO TEa.
Mr. 8, C. 8hahani: Sir, I also move:
* That the provision that is made for grants to tea be omitted ',

and my reasons for moving this motion are, that in the first place, I have not.
been able to understand why these grants are made, and, in the second place,
if these grants areintended to be in the nature of bounties, there are other
industries which are more worthy of theee grants, for instance, the cultivation
of long staple cotton in Sind. I takeit that the industry of tea is fairly well
advanced. If it is, there is absolutely no reason why, in the interests of the
Empire, the cultivation of cotton which is needed afl the world over, cotton
like the American Triumph or the Egyptian Metaftiffi or Abasi, varieties which
have been tried with considerable success in Sind, should not be encouraged.

Mr. J. Hullah: Sir,\this is a long standing provision. The grant of’
Re. 15,000 to the Indian Tea Association was renewed for a period
of 5 years in 1916. That period comes to an end at the end of this
month, and a similar gramt has provisionally been put into the Budget
for next year. The Government of India bave not yet considered whether
the grant shall be given snd they will investigate what work bhas
been done and what amounts of expenditure on scientific research in
connection with the tea industry was contributed by the tea industry itself.
‘When the grant was renewed 5 years ago, we werp informed that the contri-
bution of the industry had risen from 50 per cent. to 654 per cent. of the
whole, and 1 do not think that the present moment, when we all know that the
tea industry is in an exceedinghy bad wa{;, is a very opportune one for nega-
tiving this grant without consideration. But, as I have said, the Government
of India, before renewing the grant, will investigate the manner in which it
has been spent in the past and the need that exists for its renewal. They are

also prepared to place the matter hefore the Finance Committee before passing
definite orders for the renewal of the grant.

The motion was negatived.

Sscoxp Imrerran. EcoNomio Bcrrrms'r.
Mr. 8. C. Bhahani : Sir, I next move: '
¢« That the provision for the post of SBecond Imperial Economic Botanist be omitted.”

Mi. J. Hullah : Mn({ I rise to & point of order? That provision was

not included in the demand and it is, in fact non-votable. I am certainly pre-

- pared to explain, if the Honourable Member so desires, what this provision is
-‘.'_‘.'_...____. -

* Tide page 992 of these Debates. o
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required for, but since it appears that it cannot be put to the vote I think I
should be wasting time which might otherwise be employed on demands thlt
are votable,

Mr. 8. C. Shahani : Sir, even if it is non-votable, perhaps I may be-
sllowed to give my reasons for this motion. Imay suggest improvements
which may find favour with the whole House.

The Honourable the President : Since 'it is a non-votable item, the-.
Honourable Member’s motion for reduction has found its way on the paper®
by mistake, The same applies t&the next motion. ' -

EXTERTAINMENT oF VIsITORS.

Rao Bahadur T. Rapgachariar: Sir, I should like a piece of informa-~:
tion. May I have an explanation as to the entry on page 162 regarding-
entertainment of visitors?

Mr. J. Hullah: That is a sruvisiou for the entertainment of visitors at
the biennial meeting of the Board of Agriculture which will be held i the
course of the next financial year at Pusa. :

The Honourable the President: The question is:

*That a sum not exceeding Ra. 7,60,000 may be granted to the Governor General in-
Counoil to defray the expenses which will eowe in course of payment during the year ending:
the 81st March 1922, in respect of ¢ Agriculture’.’

The motion was adopted.

Mr. J. Hullah : I move, Sir:

* That & sum not exoeedinglll;l. 5,87,000 be grnntel;i to th?lGovernor General lf n Couneil
. . to defray the expenses which' will como in course of payment
Civil Voterinacy Berviosd, g (i1 0 the yoar ending the~Slst March 1922, in respect of
* Civil Veterinary Services'.'

VETERINARY DEPUTY SUPERINTENDENTS.

Mr. K. G. Bagde : Sir, I beg to move the motion standing in my name-
- and which runs as follows:

* That the provision of Rs. 11,200 fou * Veterinary Deputy Suporintendents ' (at
161) be reduced by Rs. 8,000, * _ (at page

The reason for my proposal will be clear to Honourable Members of this
House if they will refer to page 161. There is one post of Veterinary Deputy
Superintendent and in the item in question you wiﬁ find that the minimum
and mMuximum of the pay of #his post are given as Rs. 250 and Rs. 850,
respectively. Now making the calculation at the higher rate, we a rrive at
the figure of Res. 4,200 per annum. According ta my own method I have
calculated at the rate of Rs. 274 and a few annas a month and arrived at the
figure Rs. 8,290. Deduct that from the provisionand you get the balance of
Rs. 8,000 and that balance we can conveniently save without any detrimental
effect to the working of this Department. With these remarks, I request this-
House to accept my proposal. .

*List of Business.
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Mr. J. Hullah: Although only one Deputy Superintendent is shown as
employed next year, the amount includes provision for a Deputy Superintendent
-employed in the inoculation of cattle at the military dairy farms. Since the
Budget was first prepared, it has been decided to tranefer this work to the Army
Veterinary Department and provision has been made in the military estimates.
The provision under discussion is therefore too large. The one Depnt;
Superintendent is on pa{v of Rs. 300, which will rise to Rs. 810 in July snﬁ
the amount required for his salary will be Rs. 3,880. The difference is
Rs. 7,610 and e to & reduction of The provision by Rs. 7,610 if that will
meet the Honourable Member. “~ ¢

The Honourable the President: The question is:
* That in the amendment the figures 7,610 be substituted for 8,000,
The motion was adopted.

.de'l'he Honourable the President : ‘The question is, that the reduction be

‘m
The motion was adopted.
. Fresn CHaRGES.
- Mr. K. G. Bagde: The next proposal that stands in my name reads

thus

* That the provision of Rs. 26,600 for *fresh ' 168) be reduced b
Ba. 20000, P charge * (page 163) Y

Sir, this is a very bad year from the financial point of view, and all the
Honourable Members here are ug“reed on this point. So it is our duty to effect
as much reduction as possible, We are faced with a staggering deficit of over
18 orores of rupees. g admit, that it must be our duty to see, that in effecting
any reduction, we do not reduce the efficiency of the administration. Now,
the item to which I refer will show that Rs. 26,500 are proposed to be spent
on ‘fresh charge.” It forms one of the parts of the whole item of
Re. 88,000. In that item we algo find there is & provision of Rs. 8,000 for

urchase of ‘medicines’ and a provision of Rs. 8,000 for * miscellaneous.’
Now, when there is this provision, I do not see the reason why an additional

expense of Rs. 26,500 should be undertaken, when we know tﬂrn.t the year in
question is financially very bad. I, therefore, propose that this reduction should
be made and I request the Assembly to support the proposal that I am
making. )

Mr. J. Hullah: I admit, Sir, that this item °fresh charge’ is rather
vague and gives the Assembly no idea of the manner in which it is proposed
to spend the money. If Honourable Members will look a little further u
the page, they will see in black italics * One Swuperintendent, Civil Veteri-
nary Department, Baluchistar.’, and that is a new provision, The fresh
eharge is in connection with that appointment. At present a single Super-
intendent is in_ charge of the enormous ares of Sind, Baluchistan, and g—
putana, and we, therefore, propose to give Baluchistan s separate Superintend-
ent. He will need an oflice, clerks, provision of contingencies, and travelling
allowance, and, therefore, a lump provision has been asked for of Rs. 20,600 for
these purposes. Rupees 6,000 remain over and represent another lump provi-
sion for the revision of the pay of the subordinate \reterinarlj: staff in Baluchi-
stan. At present the staff is very small and, by reason of the lack of superin-
tendence, not very efficient. These lump provisions will be included in those
which will go begra the Finance Committee.
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Mr. K. G. Bagde: I withdraw nfy proposal, Sir, as the question is going~
to be included among the lump proposals that are to be referred to the
Finance Committee.

The motion was, by leave of the Assembly, withdrawn.

The Honourable the President : The question is :

‘That & sum not exceeding Rs. 5,790,890 be granted to the Governor General in
‘Council to defray the charge :'ﬁﬁoh will come in course of payment during the year
-onding the 8lst tIYn_f of March 1822 in respeot of tho *Civil Veterinary Sorvioes *.’

The motion was adopted. .
The Honourable 8ir Thomas Holland : I beg to move, Sir :

*That & sum not exceeding Ra. 6,43,000 be granted to the Governor General in Council
Industries to defray the charge which will come in course of payment
: during the year ending the 3Slst'day of March 1922 in

respect of ‘ Industries’.’

Maraaee, AceToNE Facrory, Nasik.
Mr. 8. C. Shahani: Sir, I propose:

¢ That the provision made for the appointment of a Manager in the Acetone Factory
Nasik, be omitted.’
Aud my reasons are that the duties to be performed by this Manager could
easily be done by the Superintendent, who draws a large salary of ﬁs. 1,250,
If we do away with the appoinfment of a Manager, we shall be better
able to provide for the chemists that are required to work in the faotory, We
find that these poor chemists draw very small manthly salaries. The clerks of
the Dairy Expertin the Dairy which is to be started at Lucknow are to get as
much as Rs. 150 to 250 a month. In this new Factory that is proposed to be
started at Nasik, even a Superintendent will draw about Rs. 200 a month.
Burely, if a Superintendent or a clerk can draw salaries, such as I have men-
tioned, Chemists should be deemed entitled to better salaries. Chemists, I
suppose, will be the men whose work will be chiefly required in the factory
and it is but reasonable that their salaries should be improved.

Mr. Harchandrai Vishindas: Might I, Sir, ask the Honourable Member
for Industries to make one point clear., It appears that this industry is being
started afvesh. If that is so, why do the columns ahout revised estimates
show certain figures—Rs, 4,75,000? Does it mean that this was budgeted for
in the previous year but that the factory could not materialize and so there

was no expenditure ?

LY

Mr. B. A. Spence: Soming from Bombay, Sir, I too shonld like to ask
if the Honourable Member in charge of this Department could give us some
information about this big factory—Acetone i'actory at Nasik, which was
started for war purposes—as to whether it is going to be continued solely for
providing the military with the necessary acetone or whether it is gojng to be
used for the commercial benefit of India as well.

The Honourable Sir Thomas Holland : I will try to deal first, Sir, with

12 the subject of the motion and afterwards with the accessory
| @XM guestions which have been introduced. The Honourable Member
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who moves this motion suggests that the work of the Manager might well be
doue by the Superintendent, and that the money so saved by deleting ﬁ\e Manager
might be devoted to an improvement in the pay of the Chemists. He told us
that the pu{ of the Chemists was only Rs. 120 and, therefore, less than that of
the senior clerks. I am afraid, that he has not told us the whole story about the
Chemists, because there are three Chemists, the lowest on Rs. 125, the next on
Rs. 200 and the third on Rs. 250. If this House had the power to raise the:
grunts as well as to cut them down, I should have had no hesitation whatever in
proposing an increase in the pay of these young Chemists. They are as a matter
of fact very junior Chemists who are largely in course of training, and it
would not be fair to them or to the factory to utilise them instead of the:
officer referred to here as the Manager. The name ‘ Manager’ has a slightly
different meaning in the Acetone Factory from the mreaning adopted in most
ordinary factories. The Manager here is a highly specialised Bacteriologist.
The whole process adopted at the factory is a purely bacteriological one,
Instead of having machinery at work we have very low forms of organisms,
and these organisms require a great deal of controlling, much more than either
machinery or ordinary workmen. They can only be controlled by a real
expert of a very highly specialised nature. The process adopted there is the
traneformation of the starch in any grain into acetone with butyl alcohol and
certain gaceous by-products. Now, the ferment is an extremely delicate one
and on the slightest misunderstanding goes in for non-co-operation. Some-
times this takes a passive form as regards the main ferment when it refuses
to produce acetone at all. But there are hosts of other low forms of
life that are not so intelligent and thdt are not under the control of the
main ferment, and they, when anything goes wrong with the worke, take
to non-co-operation in a violent form. They give rise then to a large quantity
of very useless products mostly in the gaseous form. For the sterilization:
that is adopted there, to give one an idea of how delicate the process is,
ordinary boiling is not of the slightest use, and the sterilization has to be under-
taken at a very high temperature under high steam pressure. The question
arises then as to when the sterilization is really complete, and that is the
business of the Manager. Heis the man to examine the bacteriological
products in order to be quite sure that the factory is going to turn out its
-best. Our specialists at Nasik have been most unusualll): successful, 1 have-
watched the process during the past 2 or 8 years with the very greatest
care. We had endless tronble to start with, but during the last year
there bas been a very great deal of improvement due very largely indeed
to this Manager who is referred to, and | may say also the Superintendent,
who happens to be a similar specialist. The result 18 that now, I think, we
are turning out from the broken rice which is unfit for ordinary human food
& higher percentage of acetone thanany results | have seen so far reported
fromjHome. Kach of these officers is a specialist in his own way. The
Buperintendent is a Chemist. The Manager is a Bacteriologist. The other
officer is an Engineer. Hs is in charge of the works and looks after the
machinery. Neither could conveniently replace the other, except possibly at
the present time the Superintendent, who happens to be a Bacteriologist aa
well as the Chiemist, could poseibly take the place of the Manager. The Manager
could at short notice take charge of the whole work. But they must all be
there because the process is a continuous one. If you take the Manager 'am
from his work to sign receipts or to attend to any of the other thousand li

-
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matters that the Superintendent has to attend to in the matter of administra-
tion, the whole process would simply deteriorate, and we should lose large sums
of money. Now the Superintendent wants leave very badly this year. So
far, I have refused to accept his application, because we are considering the
whole policy of the future of the factory. And that leads onse to the point which
has been raised by Mr. Price, and I think Mr. Vishindas also. The factory
was started as & war measure at a time when we were in want of acetone in
order to carry on the manufacture of cordite. 'Fhe whole of our acetone has
had to be imported from abroad, and daring the war we felt the danger of
this on account of the number of instances in which our consignments were
sunk by submarines. We also felt that in a matter of this sort India onght
to be self-contained. Now comes the question whether ‘the factory shall
work on full scale or whether it should work on part scale or whether it should
be reduced to practically nothing. There are roughly about three lines that
we might take. We might, for instance, maintain the factory at one-third
scale as we are doing now, which is sufficient to meet our demands for acetone
for the manufacture of cordite under peace conditions. We could then expand
it almost instantaneously to 300 tons a year to meet the full requirements of
our cordite factory under war conditions. On this small scale, we are working
now at a distinet loss. We should probably work according to present prices
at a slight profit if we turned out our full amount of 300 tons. But we would
still be losing all the by-products, and it is in consequence of the by-products
that we are now making very careful and serious inquiries as to the Possibility
of utilising the factory under peace conditions for industrial purposes, keeping
it at the same time as a war insurance. The Superintendent, as 1 have said,
has applied for Jeave, and I hope to arrange for his leave some time this year,
not merely to give him some well-deserved rest, but in order that he may
make inquiries in England as to how we can dispose of these by-products.
‘We are making twice as much butfy aleohol as we are making acetone. 'The
acetone we can use. The butyl alcohol we can only use in very small quan-
tities. Indeed, in order to use these by-products—especially the main by-
product butyl alcohol—we should either have to start new industries here like
~varnishes and paint making—yarnishes especially—or dispose of it for sale
to Europe. Well, that is one proposal ;. tha.f‘: is to say, that we keep the
factory going in the hope that we can turn it to industrial account and at the
same time look upon it as a war insurance.

Another proposal is, that we merely keep the ferment alive in the laboratory
and then use the factory for ordinary spirit manufacture, reforming it after-
wards in war time. This proposal would necessitate the importation of
acetone for our cordite factory from abroad, and we think that if we can use
“the by-products, it is desirable that we should make our own acetone here.
Another possible disadvantage to th:ﬁa{wropoml ie, that if we merely keep the
ferment alive, our plant in full e would get out of order. Sterilization
after the plant has been used for anything else is almost impossible; it would
be just as well to scrap the plant altogether and get a completely new equip-
ment. A third proposal is, that we scrap the whole plant in the hope that
there will be no more war, or if there is a war, that cordite will no longer
be used as a propellant, or that acetone is no longer necessary as its solvent.
Well, I think, that will be running grave risks,

We are, therefore, now in a state of uncertainty as to what line we shall
take. The first two proposals that I have discussed are the two that are most
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worth considering, and I think the first one especially, if we find some way
by which we can use the by-producte—keep the factory as a war
insurance and make it also a centre of minor industries. In the circum-
stances for the time being at any rate, the manager is. absolutel
essential. He could act for the Superintendent, the Superintendent conlﬁ
act fer him, but neither of them :can do both jobs together without
serious harm to the factory. So, I hope my friend will accept that
explanation as sufficient. '

Mr. Harchandrai Vishindas : My question has not been answered yet.
I asked, is this factory to be started for the first time now, and if so, why
should it appear in the figures of revised estimate ? That was my question.

The Honourable Mr. W. M. Hailey : I can give the Honourable Member
information on that point. The expenditure appeared under Military Expendi-
ture in the previous year, and not in the Civil Estimates.

TMr. 8. C. Shahani : T understand that the Manager has to be a specialised
bacteriologist, and that being so, I would withdraw my motion. It has been
said by the Honourable Member that it will be difficult for him to find money,
I suppose, for increasing the salary of the last Chemist, and if I am right
in understanding him, I might draw the attention of the House to a
lump sum provision of Re. 53,000. If some portion of this provision is diverted
to the salaries of the Chemist, I think my object which is considered reasounble
by thetHonourable Member will have been served, and I shall be prepared to
withdraw my motion in an unqualified manner.

The Honourable 8ir Thomas Holland ¢ If you would allow me to suggest,
8ir, if the next Member on the List, that is, Rai Sahib Lakshmi Narayan Lal,
would withdraw his amendment, I would deal with this lump sum, and do it

now.
The amendment of Mr. 8. C, Shabani was, by leave of the Assembly,
withdrawn.

Rai S8ahib Lakshmi Narayan Lal: Sir, the amendment, which I am
goilg to move, is:
*That the lunp provision of Re. 63,750 for revision (page 164) be omitted "

Ta the face of the assurances given on behalf of the Government, in
reglect of other similar motions, I would not have moved this amendment at
al, but I do mo simEIy to bring to the notice of the Government some
suggestions as to how this money can be well spent if the Finance Committee
think fit to curtail this item. The difficulty is, that in this House, the School
of Swaraj, we have been allowed, at present, to deal with subtraction and
division only, but not with addition and multiplication. Under the rules we
cannot add any new item or increase the amount provided under any particalar
head ; all the same, we are justified in making suggestions to mould the future
policy of the Government. :

Honourahle Members will find that althongh a sum of Rs. 1,21,000 was
provided for Industrial Development in 1920-21, not a pice has been provided
this year for this important purpose. Perhaps, it has been left to the
Provincial Governments to solve the industrial problenfs of ealvation of the
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country. The initistion of any new important scheme should come from the-
Central Government for the encouragemeut of the local efforts. All that I
have said about the motion under the head °Agriculture’ applies, with
stronger reasons and greater force, to this subject also.

I am glad to find that the Government recognises drug manufacture as an
imgorta.nt industry inasmuch as the sum of Rs. 6,000 has been provided
under head ¢ Industry * for grant to Drug Manufacture Committee. It will
not be, thercfore, out™ of place here to mention that the resuscitation of the
indigenous system of meﬁicina undoubtedly means also the resuscitation
of an important industry of this country, the store house of innumerable
marvellous medicinal plants and herbs w{ich can be locally supplied very
cheaply and even without cost in a fresh condition, to the poor fndians in -
every part of India. The attitude of the Government of India towards the
development of the indigenous sﬁste:n of medicine has always been sympathe-
tic, and the Honourable Sir William Vincent was pleased to state the other
day in the Council of State that the facilities for medical treatment are very
inadequate at present,

Mr. Harchandrai Vishindas : I rise to a point of order. I do not think
that the grant for drug manufacture appearing at page 165 applies to-
indigenous medicine, as the Honouraple Member seems to think.

The Honourable the President : That is a matter of opinl:on, not a point
of order.

Mr. Harchandrai Vishindas : May I explain, Sir ? I made that point
of order because in that case these remarks would be irrelevant,

The Honourable the President : If the Honourable Member desires  to-
divert the money to any other purpose, he is perfectly entitled to make the

suggestion, .

Rai Sahib Lakshmi Narayan Lal: The Honourable Sir William-
Vincent has been pleased to state the other day in the Council of State that the
facilities for medical treatment in this country are very inadequate at present and
that we should do all we can toincrease them, that thooretical objections to any
system of medicine should not prevail where it is proved by practical experience
t]);at many suffering people of this country have received benefit from them, and
these indigenous systems are, in practice, of the greatest value, particularly in
cuses of chronic discases and that a high official of Government has stated
that he has known as many cures effected by the practitioners of indigenous
system ns by allopathic doctors. Having regard to these facts, it is not too
.much to expect that something practical should be done for the development
of this important industry which will not only enable the Government, with
the joint benefits of the European and Indian systems, to carry out a
successful campaign against the epidemics, but in course of time, will also be a
source of substantial revenue.

In fact, many schemes can be suggested which will provide multifarious
benefits. I will mention bere only one ortwo: (1) No less an authority
than the late lamented Vaidya Shastri Shanker Daji Pade of revered memory
has advised in his book that if that peculiar plant ¢ sunflower > called
¢ Suryamukhi ’ in vernacular, the flower of which always faces the sun—be
abundantly grown in India in all homestead lands and gardens, it will have a
very great effect in annihilating epidemics and will, at the same time, supply
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seeds which will yield nutritious and commercial oil. (2) The excise revenue,
which is at present threatened by the non-drink propaganda, can be easily
safeguarded by introducing the system of granting on a large scale licenses for
distillation of Ayurvedic Skra which can be used for preserving good health,
which was the original object of all wines.

With these few words, I move this amendment and I hope Honourable
Members will support it.

The Honourable Sir Thomas Holland: I think, Sir, it would be
possible to explain this in a fow words and so save the time of the Finauce
Committee which will try to unravel all these lump provisions. This particular
lump is due to a misprint. It started from my office in the form of Re. 2,750
for the revision of the junior establishments, but 1 cannot remember whether
it included the chemists or not just now, and Rs. 51,000 for labour, that
is to say, including the drivers in the factory, the fitters, the greasers, the
carpenters and the plumbers and all the unskilled lgbour. Those two items
appeared in the original munuscript from my office, but they have come back
in the form of & lump provision of Rs. 53,750. Some one has added together
Rs. 51,000 and Rs. 2,750, so that the lamp provision hers, that is Rs. 2,750
is & very small one, due to the fact that the rates have been revised for the
subordinates and 1 hope that the House will not consider that that was
extravagant. We started out with the attempt to provide Rs. 60,790, but
Mr. Hailey was very active that day with his blue pencil and he cut us down
to Rs. 51,000 for labour and Re. 2,750 for the revision of the establishment
and I should like to say, although that will come more appropriately probably
in the next motion, that we have actually reduced the cost. of the establish-
ment. I should also like to say now, possibly to auticipate a certain amount
of discussion, that the acetone and butyl which we got from the factory
last year was estimated to be of the value of 8lakhsand we have estimated
for this year a value of 4 lakhs. As I told you, we are working on a reduced
scale, 7.e., one-third of the total capacity of the factory.

The motion * was negatived.

ExpeNDITURE ON ACETONE FacTonry,

Sardar Gulab 8ingh : Honourable 8ir, I submit my motion of amend-

ment, namely :
¢ To reduce the demand No. 33 on page 164 by Rs. 1,78,000 °,

Tt means that there should be no increase over the figure budgetted for the
current year, which is Res. 5,24,000. In the preceding year, 191920, the
demand was only Res. 22,083." The present Budget is admittedly s gloomy
one, showing a deficit of 19 crores, which cannot be met otherwise than by
increased taxation, which under the present circumstances does not seem
advisable for several reasons which the Honourable the Finance Member
himself has rightly alluded to in his exhaustive Budget speech. Besides, the
country is full of unrest and discontent and we should not provide RNy excuse
or chance which will foment them. Consequently"the experiment under con-
sideration should be put off for the present year. The expenditure and the
increase seem due to the acetone factory and I do not think it 1s such expenditure

*Vide page 1000 of these Debates,
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that it cannot be put off for one year and must necessarily ba incurred in the

ensuing year. If there is great demand for it, private enterprise should be

encouraged to meet the same. Besides, Sir, some reduction in the expenditure

of schools might be effected by way of introducing the study of the necessary

subjects as special subjects, with scholarships to attract students to leirn

them. In case the Honourable the Industries Member assures me of his

proposal already made to do away with the factory I will withdraw my amend-

ment. Forthese reasons I move my amendment which will, I hops, kindly
be considered and accepted by the Honourable House.

The Hotﬁunbla 8ir Thomas Holland : I am not quite certain whether

the Honourable Member has moved his motion or withdrawn it. He said

:Emt u.shI made a suggestion that the acetoue factory might be done away with
together.

Sardar Gulab S8ingh: If you assure me about that, Sir, I will withdraw.

The Honourable Sir Thomas Holland : I cannot give the assurance.
Sardar Gulab Singh: Then I will not withdraw.

The Honourable 8ir Thomas Holland : I have already explained very
clearly that the future of the acetone factory is under consideration. I have
given three suggested proposals.~ One of them was to abolish the factory and

think there is not the slightest doubt that we should be very unwise indeed
to do so. The other two proposals, as I explained before, consist of reducing
the factory to the very lowest level, that is to say, using it as a spirit factory
whilst keeping the forment alive in the laboratory. The other one was our
suggested idea of using the factory for industrial development by making use
of the by-products. Bft is quite impossible under the present condition of our
investigation, and it would be unwise in the interests of the country either
from the military or from the industrial point of view, to promise to close
down the factory. There is one other point that ought to be considered too.
The factory looks very large, constituting a very large item in this detailed
bill—Rs. 6,43,000. gut one has to remember that there is a receipt side to
the factory as well as an expenditure side. As I said just now we estimate for
the coming year alone a credit figure from butyl valued at 4 lakhs of rupees. We
turn out twice as much butyl alcohol as we do acetone and the price of butyl
sleohol, I believe, s as high as that of acetone. 1f we had a local market for
our butyl alcohol, we oould make the factory a paying concern now, & source
of revenue instead of a source of expenditure, and when that does occur we
might hear something of what the Honourable Member suggested by way
of private enterprise. Under present conditions I do not think that there 1s
any encouragement in the factory for private enterprise by way of acetone
manufacturs, even if we could hand over this very special and semi-secret
E‘ocess. We have, as I said already, done our best to keep down the expenses,

uring the past year the cost of stores have gone up, coal especially. We
have also made provision for steel drums to carry the acetone, a provision that
was not made. last year and that is why the total for last year was below our
total this year. I think there is no doubt that last year our budgetting was
uot as generous as it ought to have been. The fact was that at that time we
had very little experience, but if the Members of the House or the Finance
Committes wish to have the details, I can give them exactly; we want 125
tons of rice at 160 rupees a ton every month and that will cost Rs. 2,45,000.
We want 425 tons of coal every month'at Rs. 17 a ton, which we have put
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down at Re. 86,700, and I can bore the House with the rest of the details if
you wish to have them. But what we have done in the maiter of establish-
ment, which is the important thing, is that we have cut it down. We have
reduced out salary bill by Re. 14,020 and we have reduced the pay of the
ministerial and menial establishment, not by cutting down their pay, but by
reducing the establishment, by Rs. 32,650. We have, therefore, saved very
nearly half a lakh on salaries and wages, and that is due to the better organisa-
tion being introduced by the Superintendent and the Manager. I think that
I ought to take this opportunity of saying how greatly I appreciate the work
whi(i has been done by both of these officers. The Bupewntendent has
completely re-organized the system at the factory ; be is untiring in his love
of detail ; he provides us with full accounts of every operation in the factory ;
the operations are worked out on the most approved scientific lines and every
result, both scientific and financial, is put before us in very full monthly
reports, so that we are able to follow his activities. 1 am myself perfectly
satisfied that every attempt is being made to reduce the expenses until we can
decide definitely as to the future of the factory. 1 think, that under the
circumstances, I am justified in advising this House not to out down this grant
for the Acetone Factory, which, I understand, irx my Honourable friend’s
desire, for the purpose of getting money to spend in other ways. It is desirable
that we shonld get as much money as we can to spend in other ways, but we:
must not cut down the acetone industry which is in working order. If we
stop that, we shall lose more money than we shall save. n'Fhere are some
things that we must stopand we have stopped, and the Bndrﬁet this year would
have been four orfive times its size but for Mr. Hailey. This year, I wanted
to start a large number of new things in connection with industrial develop-
ment and could not, simply because we have, all of us, tried to observe one
rule, that is, to start no new buildings in this year if we can possibly avoid
them. I wanted a School of Mines built ; I wanted a tanning Kesearch
Institute built at Calcutta, and several institutions of real importance to the
country in the long run. But we have really and honestly attempted to
postpone these for one year in the hope that we can find a better year in the
next.

4 Dr. Nand Lal: Sir, after having heard the explanation from the
Honourable the Official Member, I must say, that 1 am against this amendment.
We want industrial development in our country and this provision, which is
made in furtherance of that cause, seems to be indispensably necessary. With
these few words, I oppose this amendment.

Rao Bahadur T. Rangachariar: Sir, if I make a few remarks, I make
them, I confess, in utter ignorance of the subject as to the acetone factory. One
remark made by the Honourable Industries Member tempts me to put the
question, whether in this factory Indians are freely admitted and whether they
will have a chance of learning the secret processes as other people have. The -
second question which I wish to ask is whether this industry which is being
used entirely for war purposes, can also be utilised for developing in other
directions. These are the two doubts which I feel and I nhouldrl')e glad of an
explanation from the Honourable Member. In a Government factory unless
this acetone goes to the War Office, I do not understand what the aécrecy is
altout. In any event Indians must be entitled to learn the work.



y THE BUDGET—LIST OF DEMANDS, 1006

Mr. J. Chaudhuri: With regard to the manufacture of acetone, I
presume it is for the purposes of the manufacture of munitions. 80 I do not
quite follow why it should come under the Civil Budget. It might be
transferred and put under the Military Budget and, gradually, this industry.
might be made over to the Military Department. :

Another matter with regard to which I want fuller information is the
School of Mines and Geology. Some months ago I read of a proposal by the
Government of India to found a School of Mines and Geology at Dhanbad.
I find here a provision for appointment of a Principal on & salary of Rs. 24,000
g‘er annum and a lunp provision for other charges to the extent of Rs. 26,000.

his dods not give us sulficient information as to whether the School of Mines
sad Geology is going to be eguipped quite properly. Such a school is a
great want in India and especially in the mining districts of Jharia. So, I
am ngt for any curtailment of the general expenditure under this head, but I
would suggest to the Honourable Member in charge that the money should
be devoted to this and other useful purposes for ﬁ:a promotion of industries
in this country.
=~ The Honourable 8ir Thomas Holland : I understand, Sir, that I may
be allowed to give the information that has been asked for by the Honourable
Members ; otherwise, presumably, the questions themselves would have been
out of order. . )

Mr. Rangachariar wants to know if Indians will be admitted to the factory
and if the prooess can be kept secret. At present we have three Europeans
in the factory, one Superintendent, one anﬁer and one Engineer. I have
myself a hope, and, when I say ‘a hope’ I do not mean a vague hope, but
a sure and certain hope, that this factory can be run entirely by Indians,
and in the near future. One reason for expressing the hope in that way is
this, that there is not an officer there now of the three who is not anxious to be
relieved for more profitable work elsewhere ; and also because bacteriology is
developing in India, and we hope, therefore, to be able to find epecialists who
will undertake this process and work it. It is not that we want very high
general training so much as ordinary general training together with a special
experience of this particular ferment and its peculiarities. So that we ought
to be able to introduce young Indians and teach them the process which is now
being adopted there.

With regard to its secrecy, the process is patented and, therefore, a great
deal of the detail connected witﬁ" it has already been published. But, I
suppose, everybody knows that a specification of a patent is intended generall
to conceal the real nature of the process described. There are little
matters’ connected with; every patent process that arve ot described in its
specification, and in some of the cases they conld not be described.

The peculiar nature of this ferment is a matter that has been worked out
in our own factories. The process is really now in some points different from
the process described in the original patent, because we have had to accommo-
date ourselves to the peculiar food that is needed for this ferment. We
tried various kinds of grain and we got the best results from rice. If we could
obtain the purest form of rice it would make the process much easier, but we
had to consider the question of economy. We found out from experiment that
we get slightly less acetons from broken rice, but the difference in the cost
18 80 great that we have now, I think, reached the most economical equation
possible. I hope that will satisfy my Honourable friend on that point.

@2
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Mr, Chandhuri cannot understand why the Acetone Factory is not under the
Military Budget. I presume from that, that he wants the factory to be non-
votable ; but we ourselves consider, that besides supplying a product to the
Military Department in the form of acetone which we make them pay for, aa
otherwise they would have to buy it from Europe, we may hope to turn the
factory to industrial accouat. I{ as the result of our invesitgations, I find
that we cannot use this factory ocodomimllﬁv.ior industrial purposes, and that
it is merely a war instrument, then I shall hand over the pup to the Military
Department.

With regard to the School of Mines, I will give the information that
Mr. Chaudhuri has asked for. We hoped to commence building this year, but
that project, like & good many others, was knocked on the head because the
Finance Department would not allow us to undertake new works. We have,
however, used the small sum of money for the acquisition of the necessary
land, because the price of land has been going up so rapidly that we thought
it would pay us to acquire it at the present rates. That 1s included in the
lump provision for other charges. Then, with regard to the Principal, before
we discovered that the Budget would be such that all new works would have
to be stopped, we had asked the Secretary of State to engage a Principal, and
on the very day when I asked with regard to the state of the Budget, in the
hope that I might be able to stop at the Jast moment the appointment of a
Principal, we received a telegram to say that he was appointed and would
arrive about the middle of March. The Principal, therefore, has to be paid
for, but he will not be wasted. The Principal will be utilised in the first
instance to help the Geological Survey and the Mines Department and at the
same time he himself will be acquiring the necessary knowledge of the country
which will make him, I hope, a better Principal when actual work begins.
We have put down for him a small sum, Rs. 600, for rooms we have to
engage for him to carry on his office work, and we bave allowed a small
amount of travelling allowance—Rs. 1,400 only ; and then, of the other part of
the lump sum of Rs. 26,000, Rs. 14,00 is put down for the Governing Body.
The Governing Body has not yet been formally appointed. We have the
consent of a large number of very influential gentlemen who have agreed to
serve on the Governing Body, and it is our intention that they, in conjunction
with the Principal, should work out the whole curriculum and organisation
of the school. But if the Governing Body is not appointed this year,
Rs. 12,000 out of the Rs. 26,000 will be saved. That would bave been the
cost of their travelling allowance. I hope these details are sufficiently satis-
factory to Mr. Chandhuri and not boring to the other Honourable Members.

Rai G. C. Nag Bahadur: Sir, will the Ecbnourable Member give us
some information in regard to the position of the Drug Manufacture
Committee, where it is sitting and what it is going to do?

The Honourable S8ir Thomas Holland : May I suggest, Sir, that the
ordinary rules should be observed for asking questions ; otherwise, we shall
aever get through the Budget ?

Phe Honourable the President : The question is :
#That the demand under head * Industrics * (No. 38} be reduced by Bs. 1,78,000'.
The motion was negatived.
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The Honourable the President: The question is:

‘ That & sum not exceeding Ra. 6,43,000 be granted to the Governor General in Council
to defray the charge which will come in course of payment during the year ending the 31st
day of March 1922 in rospect of ‘ Industries ".’

The motion was adopted.
Mr. C. A. Innes: Sir, I beg to move:

‘That a sum not exceeding Rs. 55,000 be granted to the Governor General in Council
to defray the charge which will come in course of Eymnt
Aviation, during the year ending the 8lst day of March 1022 for

* Aviation ')’

AFLRODROME AT ALLAHABAD,

o Rai Bahib Lakhshmi Narayan Lal: Sir, my motion is to the
ect :

! :ﬁat the lump provision of Rs. 30,000 for an aerodrome at Allahabad (page 166) be
omitted."
I admit, that this is an important item. By moving this Resolution
I simply want to bring to the notice of the Government my suggestion that
they should consider the advisability of approaching the Imperial Government
to takea hand in getting us out of our present financial troubles, in a very bad
ear, caused by the war, and to graciously provide, from Imperial funds, at
Yea.st. this lump provision of Rs. 30,000 for an aerodrome factory at Allahabad,
as it has been kind enough to make a gift of 100 aeroplanes to India. In
any case this provision is impracticable in such a year as this, and I move to
omit it. -
Mr. Eardley Norton: May I ask, Sir, if the item under discussion is-
purely for Civil Aviation or does it include Military’ Aviation ?

Mr. C. A. Innes: Civil Aviation.

Dr. Nand Lal : To my mind, Sir, there seems to be no necessity for this
rovision. None has been shown, so far as this printed book called
Demands for Grants ’ is concerned. Why is it required for Allahabad
only 7 To my mind, it seems to be an additional expense for military
]E)ul‘poses. And if it is required for Allahabad, then why not for cther places ?

ince other places have not been referred to, and no special nteed or necessity
has been given here, the natural deduction is that this provision has got no
justification at all. Considering the condition in which we are at present—
8 condition which amounts to financial embarrassment—we should not
spend money lavishly like this. Therefore, with these foew words, 1 submit
that this amendment, which is before the House, speaks for itself and I hope
the whole Assembly will accept it. -

Mr. C. A. Innes : I had ho‘fed, Sir, that I should be able to_place before
this Assembly a really good Budget for civil aviation, instead 0f asking for
the miserable sum of Res. 85,000& I had hoped that the Government of India
would be able to 'go in for a forward policy in the development of civil
aviation. Every civilised country in the whole world recognises that it is
essential to assist the development of a form of locomotion which in the near
future may revolutionise transport. There are numerous air servives converg-
ing on Paris ; there ure air mail services radiating throughout the United
Btates of America ; there are three air mail services between London amd

»
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the Continent ; and the Air Board hoped that India would also be able to
play its part in the development of this great service, and proposed, after
most careful consideration throughout the whole of last year, that we should
begin by laying out an air route between Rangoon and Bombay. I may men-
tion for the information of this House that we hed already a tender for an air
mail service along that route, and that tender proceeded on the basis
that the air mail would leave Rangoon at 6 O’clock one morning and arrive
at Bombay at 9 O’clock next mqrning, that is to say, the service which
now takes by steamer and train 4 or b da.ys would take, by aerial mail, 27
hours. The Government of India have provisionally approved of this policy,
but they have decided that we must wait for more propitious times before
carrying the policy into effect. That is the reason why we have made no
demand upon the House for anything except the.bare essential minimum.
I think I shall save the time of the House if I anticipate the remaining two
motions which are to be moved later on, and explain in detail each of the items
in this Budget. We have provided for a Chief Inspector. The reason for
that is, that under the International Air Convention to which India is a party,
under the Indian Air-Craft Act and under the rules which we have framed
under that Act, the Governmefit of India must make arrangements for the
registry of air-craft, for certifying aircraft as air-worthy, and for
licensing pilots. For these purposes we must have an air-craft Inspector ;
and if we have an air-craft Inspector, we must make provision to allow
him to tour over India in order to carry ont his duties.” We must also arrange
for the periodical medical examination of pilots. This medical examination
is a very specialised and difficult exammation. I have here a book which
shows the syllabus of the examination prescribed by the Air Ministry at Home ;
and if we wish to carry out our obligations and to follow the principles laid
down in the International Air Convention, we must also adopt the same
medical examination in India. That medical examination requiries special
apparatus, and we haye made provision for buying that apparatus. I am

uite sure Honourable Members will not want the Government to incur
the responasibility of not examining properly people who takeair-craft up into
the air.

Then, we have proviled a sum for the storage and disposal of 100 gift
seroplanes which were presented to us by the Home Goyernment two years
ago. We have got rid of fifty machines n{ready ; but fifty more remain and
they are valuable machines ; and as long as we have them we must make
provision for looking after them, seeing that they are kept properly and so on,

Finally, I come to this lump provision for an aerodrome at Allahabad,
I can explain it'ina very few words. As I have safd, we have decided-
to take no action as regards the uerial mail service between Rangoon,
Calcutta and Bombay for the ]llresent. But we think it necessary that we
should have at least one civil aerodrome between Delhi and Calentta.
Up to the presént we have had the use of the military aerodrome there ;
it is & very small aerodrome, just by the Fost; but the Royal Air
Force do not require it,and it has been returned to the' military grass
farm to which it belongs, so that it is no longer available for civil aviation,
Therefore we have taken in hand the preparation of a new aerodrome,
close to Allahabdd. I hope that the work will be finished and paid for be-
fore the end of the year. But we have made as a matter of precaution, pro-
visien up to Re. 80,000 in the next year's Budget becaunse the work
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may not be finished and "bills may remain outstanding at the end of
this year. The Ra. 80,000 will be merely savings from this year’s esti-
mate, and 1 think that the House must allow the provision to stand
because if bills do remain outstanding we must pay them. As I have
explained, the work is nearly finished ; we merely make provision for sums
which may or may not come in course of payment next year. With these
words, Sir, 1 oppose the amendment. _ _

Mr. Wali Mohamed Hussanally: Sir, may I ask the Honourable
Member to withdraw his motion after this explanation ?

Rai Sahib Lakshmi Narayan Lal: Sir, I withdraw this motion.
The motion was, by leave of the Assembly, withdrawn,

The Honourable the President: Does Mr. Shahani wish to move his
motion* after the explanation that has been given ?

Mr. 8. C. Shahani: Sir, I have merely to say that my own object was
to point out that this was a very small sum which was being devoted to civil
aviation. I wanted to inquire whether it was for military purposes. My
inquiry has been answered, so that I feel disposed to withdraw my
motion.

The amendment® was, by leave of the Assembly, withdrawn,

Dr. H. 8. Gour: Sir, I have listened carefully to the statement made by
the Honourable Member on behalf of the Government. The reason why I had
given noffice of my motiont was that 1 was very curious to know as to whether
any schemes for the development of the science of aviation could be planned,
which would enable a Eoor man like myself to travel all over India, with this
very small help of Rs. 50,000 that the Government of Indiais going to
invest in the equipment of its aerodromes and the air-mail services. I had
hoped that in the new era which is likely to dawn upon us the Government
would take up the matter in right earnest. We have been told that the
Rangoon to Bombay service has been contracted or tendered for, I am
very glad to hear it; but I may inform the Honourable Member
whio spoke on behalf of Government that I have been hearing this for
the last five years, and I have no doubt from the very interesting
information which has been supplied to us by the Press that aviation
in India was going to- provide a very speedy means of going about
from place to place, that we, who have been suffering intolerable inconveniencs -
when we have to come to i, felt that perhaps in the very near future
all we had to do was to pressa button and we should all be in Delhi at
the same time. I hope that the advance which the science of aviation has
made will not be lost sight of here, and that the Government of India will
be keenly alive to the necessity of adopting the advances which the European
countries have made and see that this. country keeps pace with those
countries. With these words, I also withdraw my amendment.

~ Mr. C. A, Innes : May I just correct one mistake which was made by
Dr. Gour, 8ir ? He said that I said that an aviation service between Rangoon
and Bombay had been contracted for. I did not ma.l:etl_mt statement. I said

* That the provision of Re. 66,000 be omitted.
t ‘ That the provision of Rs. 55,000 (page 166) be omitted. '

»
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that we bad a tender for a mail service, we were not able to accept it because,
s 1 explained to the House, we have decided not to go on with the preparation.
of the flying route for the present in view of our financial circumstances.

Dr. Gour’s amendment* was, by leave of the Assembly, withdrawn.

The Honourable the President : The question is :

* That a sum not exceeding Rs. 56,000 be nted to the Governor General in Council to-
defray the charge which will come in course of payment during the year ending the 81st day
of March 1982, for ¢ Aviation *.’

The motion was adopted.
Mr. C. A. Innes : Sir, T beg to move:
* That a sum not exceeding Re. 2,68,000 be granted to the Governor General in'Couneil to

. y the charge which will come rin course of payment
Commercial Intelligence, iiugﬁg the yoar ending the 3lst March 1922 for * Commercial
ntelligence *.

Sardar Gulab 8ingh: I move, Sir:
‘ That the demand under head * Commercial Intelligence * be reduced by Rs. 1,68,000.°

I presume that the Government has not constituted this department to-
carty on any commerce on their own part, but it is simply intended to give
information to the people at large. The only information that we get is
obtained in the paper called Commercial Intelligence which gives all the
statistice. For this purpose I think only certain offices and officers are required
at important trade contres like Calcutta, Bombay and Madras and such
laces, and I think for this the amount already incurred under this

ead is sufficient, and there should be no increase in it.

Mr, C. A. Innes : I must confess, Sir, that I was not able to under-
stand elearly the reasons why this reduction has been moved. There has
been practically no incresse in the demand for Commercial Intelligence
orthe gtatis‘tiul Department except in regard to the two lump provisions for
reorganization, and ss the House knows, we have already arrived at an
understanding that these provisions will not be expended until the
Standing Finance Committee has had an opportunity of examining the-
reasons why we wish to spend the money. think at any rate all the
business men in this House will agree with me asto the utility of the work

+ done by our Commercial Intelligence and Statistical Departments. In
fact, the statietics which are supplied to us by @he Department of Statistics
are, I venture to think, essential not only for the Government of India
and for the provincial Goverments but also for the commercial community.
The Commercial Intelligence Department besides being the eyes and ears of the-
Government of India in commercial matters exists in the interests of Indian
trade. There are numerous Indian firms which have both the capital and the-
organization for business with firms abroad, and it is one of the functions
of the Commercial Intelligence Department to bring such firms to the notice
of foreign merchants with particulars of their credit and of their speciul lines
of business. By this means Indian resourges and business organizations are
becoming better ard better known. The influence of the department has
extended considerably during the last few years. It is in close touch with the

# That the provisjon of Res. 56,000 be omitted.

!
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Chambers of Commerce and trade officials abroad and they who co-operate with

this Department in disseminating information of Indian trade possibilities.
. In India the department is becoming more widely known every year, and it
is trusted by Indian firms of all classes. The number of trade inquiries
handled by the department is exactly three times what it was five years ago.
India’s manufactures are assisted by the department which exhibits their
goods in the Commercial Museum at Calcutts. The number of exhibits in
this museum has increased rapidly and now amounts to over 7,000. Sample
sales are also effected through the agency of the Museum. Finally, the
department has organized in Calcutta in conjunction with the Degutment of
Statistics a commercial library, which is free to the public and which is
hecoming increasingly popular. I do not think that I need say more, and
I oppose the motion.

Sardar Gulab Singh: Sir, I simply wanted to know about the lump.
provisions of Rs. 74,000 and Rs. 58,000. I am satisfied with the -explanation
given by the Honourable Mr. Innes, and so I withdraw my motion.

The motion was, by leave of the Assembly, withdrawn.
The Honourable the President : The question is:

* That & sum not cxoeeding Ra. 2,68,000 be granted to the Governor General in Counail to-
defray the charge which will come in course of payment during the year ending the 31st
March 1822 in respect of * Commercial Intolligence *.’

The motion was adopted.
Mr. H. S8harp: Sir, I beg to move :

‘ That a sum not exceeding Ra. 24,656,000 bo granted to the Governor General in Counecil
to defray the charge which will come in course of payment
Cemsus. during tﬂ» year ending the 81st March 1922 for the * Census '."

The motion was adopted.

Mr. C. A. Innes: Sir, I beg to move:

“That a sum not exoeeding Rs. 1,563,000 be granted to the Governor General in Council to-
. defray the chirge which will come in course 'of payment dunng
Emigration. the year ending the 31st March 1922 for ¢ Emigration’.’

Sardar Gulab Singh : Sir, I beg to submit—
¢ That the demand under head * Emigration * be roduced by Ra. 54,000."

First of all, in the accounts given in the book on page 171 the figure is
shown for external and internal emigration. If internal emigration, means
emigration from one district to another or from one province to another, then
these charges may be made over to the Local Governments. Besides this, I
find that the expenses already incurred under this head are sufficient, and I,
therefore, submit, there should be no increase made this year under this head.

Mr. C. A. Innes: Sir, I understand that the Honourable Member
proposes & reduction of the grant by Ras. 54,000, because the cost of these
small departments has gone up this year. This emigration Budget is a Budget
which comes up from the various ﬁocal Governments and it is intended to-
make provision for the small establishments which are maintained in the
. provinces partly for external emigration, thatis to say, partly for Protectors
and their establishments, and partly also for the internal emigration, which
consists almost entirely of emigration of labour to Assam Tea Estates. I can

~
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explain quite easily the increase which has oncarred this year. It is due
almost entirely to an increase of Re. 40,000 in the provision made by the
Government of Bengal for their internal emigration, and that Rs. 40,000 is
the provision which it is proposed to make for a floating hospital which has
been recommended at Goalundo on one of the main trausit routes to Assam,
The Loocal Governments concerned make provision for medical attendance of
‘the labour which uses the routes, and in 1919 they held a conference at which
the Governments of Bengal, Bibar and Orissy and Assam were represented.
This conference made a very strong recommendation that a floating hospital
should be provided at Goalundo to replace the present temporary hospitals
there. The Bengal Government made this provision last year, but could not
spend the grant. So they have again made the same provision in this year’s
Budget. This accounts for the increase over the revised estimate last “year,

:and in these circumstances I hope the Honourable Member will withdraw his
‘motion.

Sardar Gulab Singh: I withdraw my amendment, Sir.
The motion was, by leave of the Assembly, withdrawn.

Sir P. 8. Sivaswamy Aiyer : Sir, I beg to move :

* That the item of Re. 42,500 agninst Offica expanses and Miscellaneous, on page 171, be
- veduced by Rs. 40,000.'

I had two reasons for giving notice of this motion, One was that the
difference between the amount of office expenses for 1920-1921 and the amount
-entered for next year, namely, Ra, 40,000, was so large that it primd facie
«called for an explanation. That explanation has, I believe, been given b

Mr, Innesin the answer he just now gave to the Honourable Sardar Gulab
Singh, ;

J bad another reason for giving notice of this motion, and it is this. In
many of the countries to which Indian labour emigrates there is very consider-
able diseatisfaction as to the relations between the employers and the labourers.
Vér{ often we hear complaints as regards the treatment of labour by the
employers. How far those complaints are well-founded or ill-founded is &
matter into which it is not now pertinent to inquire; but one remedy which
'seems to me to be called for ami'e which will go a great way towards the
removal of these complaints is the appointment of Indian officers with a
knowledge of the languages spoken by the coolies to be stationed in various
places in these countries. Take, for instance, the Federated Malay States,
‘the Straits Settlements or the island of Ceylon. In all these places, there are
complaints made every now and then as regards the condition of the labourers
and as regards their treatment. If we had some Indian officer there who knew
the ways and customs of the Indian cooliés, who could speak to them in their
own language and make a representation on their behalf to the local authori-
ties, he would be of very great advantage to the labourers and to the Indian
Government. It is for the purpose of drawing attention to the necessity for
some action on these lines that I am making this suggestion. We really
have to form a service something like a consular service, s sort of Indian
consular service, which will be able to protect the interests of labour and

r
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‘which, perhaps, may have its functions extended to the protection of Indian
trade interests as well, . .

Mr. C. A. Innes: As Sir Sivaswamy Aiyer said, I have already explained
this incaea.sc. It is due to provision being made for a floating hospital at
Goalundo.

As regards the other point which Sir Sivaswamy Aiyer has raised, I must
ask him to be patient for just three days more: On the 17th of this month,
the Honourable Sir George Barnes, whose interest in this question of emigra~
tion I think, this House will recognise, proposes to introduce an Emigration
Bill, and I think that when that Bill has béen introduced, Sir Sivaswamy
Aiyer will find that the point which he has brought to notice has been fully
«considered and that we have made provision for it.

Sir P. 8. Sivaswamy Aiyer: I withdraw my motion. -

The motion was, by leave of the Assembly, withdrawn.
The Honourable the President: The ques#on is:

* That & sum not excﬂ!(.lin? Ra. 1,68,000 be granted to the Governor General in Council
to defray the charge which will come in course of peyment during the year ending the
314t day of March 1822 in respect of ‘ Emigration’.

The motion was adopted.

Mr. C. A. Innes: Sir, I beg to move:

‘ That a sum not exceeding Rs. 1,790,000 be granted to the Governor General in Council

.. to defray the jcharge which will come in course of ment

Joint Stook Companics,  guiing ‘the year ending the Slst day of March 1022, for
Registrars of © Joint Btock Companies’.’ , .

The motion was adopted.
The Honourable Mr. W. M. Hailey : Sir, I beg to move:

“That a sum not exoceeding Ra. 12,12,000 be granted to the Governor General in Couneil
Misoellan, D to defray the charge which will come in course of payment
-mmt:“l eon epart dul‘irig the year ending the 31st day of Mavch 1922 in rospeot
- & of * Miscellaneons Departments’.’

.
4

InrERTAL LiBRARY, CALCUTIA.

Dr. H. 8. Gour: I’mnve, Sir:

* That the provision of Rs. 72,000 for charges in connection with the ¢ Imperial Library*
be omitted.’ .

You will find, "Sir, at "page 177 of this IBlue Book, thata charge of
Rs. 72,000 is made for the upkeep of the Imperial Library. Now, as I take
it, this Imperial Library is a library eituated in Calcutta. The old Imperial
Library which was situated in the Metcalfe Hall waa reconstituted under the
orders of the Government of India and, if I mistake not, there was an Act
of the Indian Legislature legalising and providing for its upkeep. The
headquarters of the Government of India was then at Calcutta and it
was natural that the Imperial Library should be at the capital of the Empire.
Bat, as we all know, the capital of the Indian Empire is now at Delhi, but I
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find that the Imperial Library still continues to exist in Calcntta and the
‘Imperial Government continues to bear the charge of its maintenance and
upkeep. I venture to submit, that when the Government of India moved
to Derhi, the Imperial Library, if it was to maintain its imperial character,
should also have been transferred to the city of the Central Government, and
if this was not done, the Imperial Library in Calcutta should have been
transferred to the Provincial Government.

I do not see how far and for what reason the Imperial revenues are
chargeable with the upkeep of what has now, become a grely local library.
From the last report to hand of this Imperial Library, from the Ist April
1916 to the 31st March 1919, I find that the only connection which people
outside Calcutta might conceivably bave with this Imperial Library, is
conveyed in this clause—books borrowed by the general public in 1809, 1910
and 1911,—858 books. Books borrowed by the general public during 1918-
1919,—8,853 books. Now this does not really give us any idea as to whether
these borrowers came from Bemgal or from the rest of India ;and as to how far

ple outside Calcutta and Bengal profit by the use of this library. If they

o not, then I submit, it is a purely provincial charge and should not be -
debited to the Imperial Government. 1 await a statement from Goveétnment.
as to what connection thif library has between the Governmnent of India and
the general public outeide Bengal.

Sir P. 8. Sivaswamy Aiyer : Sir, I desire some information on a point
on which I feel some doubt. It is in regard to the tour charges of the Libra-
rian of the India Office. I wish to know whether, under the recent arrange-
ments, this charge should not be borne by the English Exchequer. It is
not part of the Agency work in England which is carried on by the High
Commissioner for India.

Mr, H, Sharp: 8ir, when I first saw this motion I was much shocked.
I was pained to think that my Honourable and learned friend should put
forward such a motion, and that such a motion should emanate from a part
of Indis to which I am myself deeply devoted, which has given this Assem-
bly so eminent a Member as. Dr. Gour, and which has provided emingnt_
embers to the Legislature of India at various times, as, for instance, some
of thore Members who sat in the old Imperial Legislative Council whom
some of us remember. But I was greatly relieved when I found that my
Honourable friend’s sole intention was to relieve the. Government of India
of expenditure on a library situated in Calentta, I trust, with the intention
of subsequently bringing before this House, at some future date, a Resolution,
that it should put down a good round sum for making & good library in
Delhi. I am afraid I cannot give any promises as to what will be done
_in Delhi, but to speak for myself, I have a strong hope that Delhi will be
provided with a gootf??bmry at no distant date.

"The Honourable Member spoke of the old Imperial Library in Metcalfe
Hall. It is a matter -of detail, but the old Imperial Library was, as a matter
of fact, kept in the Secretariat of the old Treasury Buildings i Calcutta
and was amalgamated in 1900 with the Metoalfe Hall Library, which, I think,
was properly called the Caleutta Public Library, and the library of the Agri~
Horticultural Society. The Honourable Member also mentioned an Act of
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the Legislature. This all took place long ago and I cannot remember very
well, but if I remember aright, that Act was intended merely to meet a technical
difficulty and to make the rights of possession unassailable.

I do not know what the Members who are representative of Bengal will say
to Dr. Gour after this meeting with reference to his attempt to deprive the
urbs prima in Indis of this splendid library which was put together in 1900,

Mr. R. A. SBpence: You mentioned Bombay, Sir, just then.

Mr. H. 8harp: I bow to my Honourable friend’s patriotic feelings and
anticipated that my remarks might not pass without a protest.

It was intended in 1900 to make a library in Calcutta for that city—I
am not sure how I should now describe it —which should take the place of the
British Museum Library and the Bodleian. To what extent the library is used
by persous actually outside Calcutta, I cannot say, but it is used ; a few
years ago 1 hady the honour to preside overa conference of Librarians from
every part of India, in which we hammered out a scheme of reciprocity
between the big libraries of India, amongst which this library was to take the
foremost place. That scheme was placed before Local Governments and some
Local Governments are taking action under it. I can say from my. own
experience, however, that officers in Delhi and Simla do frequently utilise books
from that library when we want to get out references. The library is very
extensively used in Calcutta itself and I do not envy my Honourable friend the
time he will have when he meets his Bengal friends after this meeting,

1 will not take up the time of this House farther ; but I should like to say
that if Dr. Gour will ook at Schedule I, Part II of the Devolution Rules,
under section 45-A. of the Government of India Act, he will see that libraries are
a Provineial Subject but that the Imperial Library is excluded. Itis, therefore,
under those rules, which have been approved by the Joint Parliamentary Com-
mission, that we have to keep that library up, and we cannot get out of it.

There was one other little point raised by mi" friend, Sir P. S, Sivaswamy
Aiyer, about the tour charges in India of the Librarian of the India Office.
Dr. Thomas, the Librarian, who is a profound Sanskrit scholar, is at present
touring in India. He is going round the whole of India looking into libraries
and giving help and advice wherever that is possible, and I can assure the
Assembly that he is taking his duties very sgriously and I have had & great
deal of conversation with him on the matter. I understand that this small sum
of Rs. 2,500 is put down to meet the charges of his railway travelling in India
itrelf,

Bir P. 8. Sivaswamy Aiyer : Is it an act of hospitality ?

Mr. H, S8harp: Sir Sivaswamy Aiyer calls it an act of hospitality. I
should call it au act of ordinary justice,—as this gentleman has been sent
out by the India Office to explore our libraries, to see how internction
is possible between the India Office Library and the libraries here, also
to see what we are doing, not by way of a spg but by way of helper
and condjutor. He has been definitely sent out by the India Office and
I think itis the duty of the Government of India to pay for his travelling
while he is hare. 1 hope my Honourable friend is satisfied.
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The Honourable the President : Does the Honourable Member wish to

press his motion ?
Dl‘- Ho 80, Gour H 1 do, Sir.

Mr. J. Chaundhuri: Sir, I am very much surprised and not less pained
that my learned and cultured friend, Dr. Gour, should bring such a motion
before this Assembly at all. I do not say this, because I am a Bengali. In
Calcutta, of course, we can claim that we are above any parochial patriotism.
It is the only cosmopolitan town in India. It is the second ecity in the.
Empire, of which I am proud and everyone in India should be proud.. And
my friend, Dr. Gour, knows this, for, even in the profession to which he and
I belong, we do not obeerve any distinction between members of our prefession
from one part of the country and another. For instance, when barristers
from Calcutta go to Allahabad or the Central Provinces or Bombay, or want
to join, the other High Courts, there is always a great deal of difficulty and
they are not admitted as a matter of course. But in Caleutta, it is different.

The Honourable the President: Orler, order. There is nothing about
barristers in this demand.

Mr. J. Chaudhuri: I am saying this in connection with the cosmopolitan
character of our city.

When Dr. Gour himseélf went there, he was welcomed and made a member
of the Bar. Anybody who goes there for the purpose of culture and educa-
tion is welcome to us. That a man of his culture and education should bring
forward & motion like this before the House, gives me a great shock. He:
might one day say, that the Calcutta Museum might be pulled down and its
relics distributed all over the other provinces. And with regard to his proposal,
that the contents of the Metcalfe Hall Library should be brought and located
in Raisina, which is now a desert, I am afraid, I cannot endorse that view at
‘all. Everyone in this House is aware that all of us are very much concerned
about the expenditure that is being lavished over this new Capital. That is a

uestion with which we may have to deal hereafter. But, if we want to locate a
library which has been in existence at Calcutta, for nearly a century, in Raisina,
we shall have to go into & very large capital expenditure which 1 say might
very profitably be spent in the collection of books and bringing this library up to-
date. I know, as a matter of fact, it is not a law library, but it isa library which,
though valuable, ‘is not quite up to date, in other branches of learning and
there is a great necessity for expenditure for bringing this library up to date.
Now, as I have said, in Calcutts, we who are the children of the soil ocoupy °
only a small portion of the big city. The whole of the southern portion and
the whole of the north-western portion is;populated by men from all parts of the
world and India too : the Central Provinces, from Bombay, from the Punjab,
Madras and other parts of India. The population of Calcutta is half Bengali
and half Indian. Many go there for business and men of culture go there
for research and learning. They are always welcome and whenever they go there
for the purpose of research, they consult this library, so this library should
not be considered as a provincial library but as a national libvary which has
been collected by the llz)x.boufs of many savants extending over the better part
of the last century. It should be considered as one of our. national assets
and I think that the whole House will agree with me that the Calcutta
Museum, the Metcalfe Imperial Library, the Calcutta Botanical Gardens,
and even, as my friend here says, the Zoological Gardens . , , .
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8ir Jamsetjee Jeejeebhoy: Sir, I beg to move that the question be
now. put.,

Mr. J. Chaudhuri: These are national assets and Indians or Europeans
from every part of the country, or, it may be, from every part of the world,
sre welcome and these are things that have made Calcutta the reat of culture
and we do not want to keep any of these to ourselves as our provincial property.
I hope educated Indians from every part of the country will show more zeal in
availing themselves of the advantages of the Calcutta possessions in all these
respects. With these words I oppose Dr. Gour’s motion and I strongly support
this item in the Budget and I am confident that every Member of
the House will support me, including my friend, Dr. Gour, from
whom I am very proud to say that 1 have had very valuable support in
other important matters. hope, Dr. Gour will withdraw his opposition
and support this grant.

)

Mr. Bachchidananda Sinha: Sir, the highly emotional speech of'
Mr. Chaudhburi, for which I submit there was no occasion, requires a few
observations from me. Mr’” Chaudhuri-said that Dr. Gour’s motion had given
him a great shock. I confess, Sir, that his own speech has given me a

eater shock. The proporition is a very simple one. Nobody wants to pull

own the Metcalfe Hall Imperial Library, the Calcutta Museum, the Zoolo-
gical Gardens, the Botanical Gardens, or for the matter of that anything else
in Calcutta The whele question is one as to whether the Imperal Lib
should be debited to imperial funds or to provincial funds, and, therefore, a
that amount of rhetorical discourse is certainly neither here nor there. I
think Dr Gour bas made out a very good case for not providing the cost
from the Imperial Exchequer. 'When Calcutta was the capital of India, it was
very fair snr appropriate to pay from the imperial funds. Now, S8ir,
Calcutta is the capital of Bengal, and I do not see why a library located there-
should be paid for from the funds of the whole of India. Therefore, to come
from the emotional to the practical side of the question, I think the House-
should support Dr. Gour in his motion that it should be a charge on provincial
revenues.

Mr. Sharp made one remark. He eaid the Joint Committee of the two
Houses have exempted this Library from the operation of discussions here in.
this Council,

Mr. H. 8harp: Isaid that the Imperial Library is excluded from
Part I1. It is, therefore, a Central subject, '

Mr. Sachchidananda Sinha: If that be so, I do not see the use of dis-
cussing this matter at all. If we are not, however, precluded from discussing
this matter, then, I submit, that Dr. Gour’s motion should certainly be adopted
by the House.

Babu K. C. Neogy: Sir, if I intervene in this debate, it is not for the
purpose of making a long speech. I desire to point out that it is not quite
open to the Government now either to dismantle the Library or to remove
the books here. 1 beg to refer, Sir, to the speech that was delivered by Lord
Curzon in the JImperial Legislative Council on the 10tk January 1902
when the Imperial Library (Indentures Validation) Bill was introduced. Lord
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Curzon made it quite clear that the library was a present from his Government
to Calcutta. This is what His Excellency said :

* My object in ing out the scheme, which has taken shape in this Bi
pruanty(‘;lgnttn wm pfblic libm'thu:t'hy of the n:::a.’ shaps in thie Bill, bes beo.n v
I very much doubt if it is at all competent for us to take away that present
from Calcutta this day.

Then, Sir, the Imperial Library having been made a Central subject, all
that we can do is either to maintain it §here or to cut short its supplies, as
suggested by Dr. Gour. Thatis to say, you cannot make it a provincial
charge. Either you can maintain it as it is or dismantle it at any time.
These are the alternatives before ms. I am reminded, Sir, that another
alternative is to make it a charge on Provincial funds. But I beg to remind
the House that in the financial arrangements that were adjusted between the
Central Government and the Provincial Governments, this item was not taken
into consideration as a provincial obligaffon. So that, if it is placed at all on

vincial, shoulders, then we would have to expect sufficient grants-in-aid

ing made from the Central Government. Otherwise, Sir, it will be some-
thing like the white elephant which in olden days it was the practice with the
Burmari Kings to present people whom they wanted to punish.. Sir, if it was
a present to Calcutta iniﬁjﬁr’, I think it is the bounden duty of the Central

ey

Government to find the recurring charges.

Mr. Jamnadas Dwarkadas: Sir, I had no intention of speaking on this
motion of my Honourable friend, Dr. Gour, but it seems to me that m
Honourable friends from Calcntta themselves scem to be doubtful about their
claim to possess the library, for the reason that they have been putting words
in the mouth of my friend, Dr. Gour, words which he never spoke, and they
seem to put forward a justification for the library being located in Calcutts.
But the main question that is before us is this. Even if the library is to be
located at Calcutts, are we going to bear the expenses for its upkeef ? My
friend, Mr. Neogy, said that it was a present by the Government of Indis to
‘Calcutta. Calcutta is welcome to the present. But Calcutta certainly cannot
look forward to have its expenses paid by the whole of India because it was
a present. I say, Sir, that Dr. Gour 1s perfectly justified in bringing in this
motion, and I hope the House will support it.

The Honourable Mr. W. M. Hailey: May I put to the House, Sir,
the practical question at issue and explain more fully the effect of the Rule
referred to by Mr. Sharp ? In the Devolution l{ules, this library is entered
‘as a ‘ Central Subject’; that is to say, that the control of the library must
remain with the Central Government as the House knows, our financial arrange-
ments under the reform scheme form a corollary of the administrative arrange-
ments. That is to say, we have endeavoured everywhere so to arrange that
where the control remains with the Central Government, the financing should
also remain with that Government. I need not dilate on the obvious reason
forthis; it constitutes a clear cut division which places tinancial and adminis-
trative responsibility in the same hands. Now, Sir, it is perfectly within the
competence of this House to refuse to pass the grant which is before us. I
.am not going to argue as to the suitability or otherwise of so doing, but
merely wish to point out the effect on the library. If the House refuses this
grant, then the House at the same time has no power, and we as the Govern-
ment of India have no power to compel the Bengal Government to meet the
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expenditure, since the subject is a Central one. Thatis to my, for the
caming year there will, unless the Bengal Council comes to the rescue,
out of mere kindness, be no funds for the upkeep of the Imperial Library.
That, I am sure, is a result which the House and everybody else wou
deplore. If it is the wish of this.House to raise the question whether the Impe-
rial Library should become a Provincial instead of an Imperial subject, I
would suggest that the proper way to effect its wish is by a Resolution sug-
gesting to the Governor General in Council that he should recommend to the
Secretary of State that the Devolution Rules be altered in this particular

ct. If the House shows a nnanimous desire that the Devolution Rule
which I have referred to should be altered makes a recommendation of that
nature to the Governor General, it would then be our duty to send it to the
Becretary of State in order that it might be laid before Parliament for the
necessary change in the Devolution Rules. Until this is done, I think the
House will agree that where the administrative control is, there also should
be the responsibility for financial provision. That is to say, as long as we
have control of the Imperial Library, as we have by the Rule sanctioned by
Parliament, so long should we an forit. But, in any case, Sir, we should
avoid any course of action which would mean that for ‘the coming year no
funds would be available for the Library.

8ir P. 8. Sivaswamy Aiyer: Sir, there are two questions for considera-
tion before the House on this motion. * One is, whether this is a legitimate
charge upon the Central GGovernment or not. Upon that we have the expla-
nation given by the Honourable Mr. Sharp that according to the Statute it
is made a charge upon the Central Government. The other question is, where
this Library should be located. A desire has been expressed to transfer the
library to the Capital of the Government, ¢.e., Delhi. But in this connection
I should like to make one obhservation for the considemation of the House.
There is no use in locating the library in a place’ where it cannot be of the
eatest possible use to which it can be put.  One principle to be borne in mind
in the location of a lafge library like the Imperial Library at Calcutta is where
is it likely to be made the best use of ? I do not think that any of us can _
contend that Delhi has become the intellectual capital of India. It is at hest
an artificial capital, a political capital, and I am afraid it will be a century
before it can become the intellectual capital of India. Calcutta has been a
large centre of learning —~the largest centre of learning, if I may say ro, and
it e also a city which has perhaps the largest population in India. It is the
home of learning, more so than any other Presid[:mcy town in India. Here I
may tell you that Madras at any rate is entirely free from provincial jealousy
in & matter of this kind. Sulﬂmaing that we are to remove the contents of
the Imperial Library from Caleutta, I am afraid there will be a fratricidal
war between the provinces as to where exactly it should be transferred. I
have already explained to you that Delhi is a very unsuitable place to which
to transfer such a large and valuable library.  You may ask that it should be
transferred to Madras or Bombay or to Alﬂhahad or to Tahore.

But: there is sure to be internccine war between us. It is therefore best that
we leave the Library in Calcutta iteelf, let us say, by way of right of pri-
mogeniture or on some such ground of claim. 1 would, therefore, appeal to
the House to leave the Imperial Iibrary alone in the city where it is, and
where it can be applied to the best advantage and for the benefit of the largest
number.

1
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Mr. J. K. N. Kabraji : Sir, I rise to a point of order. It seems to me
that the motion, a8 ¢¢ sfan /s, cannot be ‘smt before the House as the amount of

Re. 72,000 proposed to be omitted inclndes & non-votable item of Hs. 13,910,
and, therefore, the motion, as it stands, cannot be put.

Rai J. N. Majumdar Bahadur : If this Library is to be located at
Nagpur, I shoald be the last person to vote for the motion. It is & matter of
reat regret to me that & doctor learned in the law should be so jealous of the-
%‘,ity of Calcutta which bas given culture to the whole of Northern India. Nagpur
was affiliated to the Caleutta University and all its graduates are graduates
of the Calcutta University. So also the United Provinces and Bihar and
Orissa. My learned friend, Mr. 8. Sinba,” was jonly till a few days ago an
alumnus of the Caloutta University, and that he should prove so- ungrateful
within a few years of the removal of the capital from Calcutta to Delhi, very
much pains me. Sir, Calcutta is not only a city of Bengalees. It is a city of
Marwaris, of Panjabees, it is a city of Bombay people. Fwish Mr. Dwarkadas,
our friend from Bombay, would only come and see how many Bombay people,.
Guzeratis, Marwaris, are there—all at the cost of Bengal. I do not envy them.
We welcome everybody, European and Indian, Punjabi or Madrassi or Bombay
men. The fact that in this House, of all men, Dr. Gour, a doctor of learning,.
should propose the removal of the Library from Caleutta or a withdrawal of

the grant to it, staggers me, and it only shows that though he is & dootor of
learning, his heart is small.

Dr. H. 8. Gour: Sir, may 1 rep'l{ ? I shall very briefly now reply
to the various sgechea that have been delivered on this very small question.
Taking up my learned friend, Mr. Majumdar, first he appealed to the House '
not to forget the obligation under which the rest of India lay to Caloutta.
1 should be the last man to do so. He calls upon the House not to be ungrateful
to that City. The question is not ome of gratitude, but ome of convenience
and bare justice. Are we entitled to divert the Imperial revenues for the
upkeep of a local library as it has mow become? The Honourable Mr.
Chaudhuri said that this is a Library which belongs to the City of Calcutta
where all sorts of communities bave their abode and make a living. That
again is beside the mark. As I said in answer to Mr. Majumdar, the ques-
tion is not what sort of population inbabits Calcutta, but the only question
is that this library which was intended to be an Imperial Library has oceased
to be so by reason of the shifting of the capital from Calcutta to Delhi, and,
therefore, the maintenance grant for this library can no longer be made an
Imperial charge. That is the short question with which this House is con-
fronted. Another speaker remarked that I was for the removal of the books
from Calcutta to Delbi. Again, another speaker travestying my speech said
that 1 was for the division of these books in the Imperial Library to the
different centres in India. Sir, if you will read my Iesolution, I have
studiously avoided saying anything at all about the books. All I have said
is, that this should not be an Imperial charge. Bengal is rich enough to
maintain & library of that magnitude in Calcutta and I believe that my friends
from Bengal wonﬁi not deprive us of this shall sum saved, which will be neces-
sary for the purpose of installing a library in this Imperial city. 1 ask my
learned friends to vote with me and not against me, because they now come
to Delbi for the purpose of discharging their duties to this Assembly, and it is
essentinl tbat we must have a library in the capital of India, and it is not
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possible unless we economise our funds, and the only source of economy that
occurs to me is to saddle the people of Bengal with the upkeep of a library
which belongs to them and is situated in the capital of Bengal.

Then, Sir, it has been said by the Honourable Messrs. Sharp and Hailey,
that the Imperial Library is a ({ent-ml subject. It is, but the fact of its bei

"a Central subject, does not necessarily imply, I venture to think, that this
Assembly should maintain it. 1f it was a Central subject, the Government
of India could have arranged with the Government of Bengal for its upkeep

* by suggesting to the Government of Bengal the allocation of funds necessary
for that purpose. I, therefore, submit that the mere fact that it is a Central
subject does not carry with it, by necessary implication, a charge of
Rs. 72,000 which should be borne by the Imperial revenues for the upkeep of
that library. My learned friends referred to the Zoological Museum and the
Indian Museum and the rest of them. What we are concerned with here is
one fixed charge of Rs. 72,000 for the upkeep of what is now indubitably a
local library in Calcutta, and the sole question before the House is .whether
the rest of India should pay for the maintenance of a library for which the
whole of India receives no return, and I, therefore, call npon this Assembly to
vote in favour of my amendment.

I wish to say one more word in response to what has fallen from the Honoura-
ble Mr. Hailey. He says that if it is the sense of this House thmt there should
be a change in the Devolution Rules transferring this from the Central to the
provincial subjeot, then a communication with the Secretary of State is pos-
sible. If the Honoumble Mr. Hailey will assure this House that he will
communicate with the Secretary of State and make this library a provincial
subject, in that case I shall be able to withdraw this amendment this year,

unless 1 get some assurance, a definite assurance from the Government that
this charge will not continue next year, 1 am afraid, I must press my amend-
ment. ' '

The motion :

* That the provisicn of Rs. 78,000 for charges in connection with the Imperial Library
be omitted ' . )

was negatived.

The Honourable the President: Before adjourning for Lunch, I will
draw the attention of this Assembly to the fact that discussions which we shall
have under Demand No. 48 relating to Simla had better be concentrated on
one important amendment. As the amendments have been put down, there
would be successive Members raising the same subject. I, therefore, propose
that the main debate be taken on the amendment No. 23 in the name
of Mr. Seshagiri Ayyar, who proposes to omit the provision for the Council
Champer at Simla of Rs. 5,84,600. That is the most substantial of all
the amendments and it is on that that I propose to allow a general
debate on the Simla question. The debate on the other amendments will be
restricted to the exnct questions they raise.

-

The Assembly then adjourned for Lunch till Three of the Clock.
H2
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The Assembly re-assembled after Lunch at Three of the Clock. The
Deputy President was in the Chair.

The Honourable Dr. T. B. B&fru : Sir, with your permission I wish to
move before the House a formal Resolution which speaks for itself. It is
- this:

* This Assembly recommends to the Governor General in Council that Mr. A. D,
Piekford be appointed to be a Member of the Committee already appointed to consider the

of the er Committee in of Lieutenant-Colonel Herbert who, by resson of
sickmess, is unable to perform his duties.’

We have held two sittings of the Committee but, unfortunately, Lieutenant~
Colonel Herbert has not been able to attend on account of his sickness,
and we have therefore come to the House itself to sanction the substitution
of Mr. Pickford, who, I understand, is willing to serve on the Committee,
for Licutenant-Colonel Herbert.

The Resolution was accepted.

ABsISTANT METALLURGICAL INSPECTORS.

Mr. Piyari Lal Migra : Sir, I beg to move:
‘ That the provision of Rs. 31,900 at page 181 be reduced by Rs. 12,000."

If we turn to page 181, Miscellaneous Department, we notice that this
Department is & new one altogether and the staffis also a new one. Item
No. 2 contains two Assistant Metallurgical Inspectors. From this item I
wish to take away one Inspector, because this is, after all, a new Department,
and we should like to see how it works. There is no necessity to have. two
Asgistant Inspectors and my demand is that Rs. 12,000 be deducted
therefrom.

Mr. Wali Mohamed Hussanally: May I ask to what demand this
relates 7

The Deputy President: Demand No. 39. Itis not printed there.

The Honourable Sir Thomas Holland : I am sorry, Sir, that I was not
here in time to hear the details of the motion that was made, but I take it for
granted that it is in accordance with the notiee that was given that one
Assistant Metallurgical Inspector should be reduced leaving a junior offiger
of the value of Rs. 825 a month.

Well, I should like to explain to the House that one Metallurgical Inspect-
ing Staff is still below what is absolutely necessary for safety. The Inspectors
are now faced with an increase in work due to anincrease in the total output,
especially of the Tata Iron and Steel Works which arrl: being enlarged
very greatly indeed; they are putting up new " blast furnaces and with
blast furnaces new steel works, TEe work therefore is increased by the total
quantity of material that requires inspection. The work is increased further
more by the increased variety of materials to be inspected. This month we shall
have to inspect steel plates as well as steel bars a.ndp angles, and the work has
also increased by the fact that now the works are spread overa very much
greater area, so that the ground to be covered by the Inapectors in their visite
to the works is very much greater than before. We are unable at present to
obtain Indian Inspectors for this work, because we have no provision in the
country for metallurgical training. We train chemists and various other
scientitic workers, but we have no metallurgical institution so far. That is
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one of the proposals made by the'Industrial Commission and & proposal which
we hope to take up as soon as the financial situation will permit us to do so. .

Now, these officers who inspect the steel are responsible for the strength of
structural steel as well as the reliability of steel rails used on our railways.
It would obviously be very dangerous indeed to allow any inspection of t{ip
kind to be reducedy intensively, for the Inspectors have to inspect by samples, It
is impossible for them to ins every rail or every beam, but they must take
a certain number of rails or s out of each lot. If they reduce the number
of beams or rails actually inspected the risk is consequently and propor-
tionately increased. In addition to the work of actual inspection accorti:":lg
to the British standard specifications the Inspectors ought now to be under-
taking research work in order to modify the specifications to suit Indian
conditions. So far it has been utterly impossible for them to :rre time to under-
take any form of research work of this sort. We gre accordingly carrying on
blindly with the British standard classifications. That ma or may not
be an economy. It is almost certain though that it will be desirable to
modify the Eeciﬁcatio:m to suit Indian conditions and for this purpose the
inspecting officers ought to be qualified by their training and ought to be
allowed a sufficiency of time to undertake work of this nature. We have
already arranged for a slight extension of the buildings so as to-introduce
some more plant, the plant necessary to do their testing work. At present we
have no testing machine that will deal with steel of heavy standards and the
result is that our Inspectors have been up till now dependent on the hespitality
of the Tata Iron and Steel Company. : !

We think that with the extension of the works and the demands made on
the apparatus used by the Comﬁany itself we ought to be independent and
we propose, therefore, g:) provide Rs. 85,000 of which Rs. 30,000 will be due
to the extension of the office and laboratory buildings, and Rs. 5,000 for
freight and erection charges of ocertain machinery now expected out from
home. 1 have inspected these offices frequently and I have not the slightest
doubt myself that the Inspectors are now overworked and are just reaching
the stage when they arve forced to reduce the number of inspections made.
Consequently, they are reaching the danger line. I ought also to explain
that in addition to the work of the Government Departments and railways,
they undertake the inspection of structural steel for private firms that buy from
the Tata Iron and Steel Company. For this work a scale of fees is charged
and credited to Government. A portion of the fees, limited to Rs. 500 a
month in the case of the senior officers, is credited to the officers who do the
work ; but the Government gets the main share of the income and last vear our
income from feesalone: was just about two lakhs. So you see, the Metallurgical
Inspector is a paying enterprise even from the point of view of pure cash,
apart altogether tp::;m the fact that he is an essential insurance against the
possibility of our having failures in structural steel and railways. I hope,
therefore, the House will understand that it is impossible at present to reduce
the staff. On the other hand, it may be necessary in the very near futuve to
ask permission to increase it. - )

Mr. Pyari Lal Misra: Sir, in view of the remarks made by the Honour-
able Sir Thomas Holland, I wish to withdraw my motion.

The motion was, by leave of the Assembly, withdrawn.
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The Deputy President: The question is:

‘ That & sum not exceeding Rs. 12,12,000 be granted to the Governor General in Council
to dofr:{ the charge which will come in course of payment during the year ending the 91st
day of March 1922 in respect of * Miscellaneous Departmenta.’ '

The motion was adopted.

The Honourable Mr. W. M. Hailey: I beg to move, Sir:

‘That & sum not exceeding Rs. 81,30,000 be granted to the Governor General Council to

defray the oharges which will come in courwe of payment durin
Currency. the year ending the 31st of March 1922 in mpaclgg ‘ Cnmncy.‘g-

The motion was adopted.

The Honourable Mr. W. M. Hailey : ! beg to move, Sir :
*That a sum not exceeding Rs. 21,45,000 be granted to the Governor General in Couneil

to defray the charge which will come in course of payment
Mint. - during the year ending the 3lst day of March 1922 in respect of
the * Mint.""

(The Honourable the President here resumed the Chair.)

Mr. E. L Price: Sir, I want to ask what is the position of the _Bombay
Mint. I understand that uoder a provision made after Government, as an
emergency measure, had coined some gold mohurs—now no longer in wircula-
tion—the Bombay Mint was made a branch of the Royal Mint for the purpose
of coining sovereigns. I want to know if the Bombay Mint is still open to
the coining of sorereigns from gold produced in India and gald imported into
India, or,ng not, why not ?

The Honourable Mr. W. M. Hailey: Sir, I may explain the exact state
of the case. We agreed in the Legiclative Council this time last year to
re-3pen that section of the Bombay Mint which was devoted to the coining of
sovereigns, We have been in correspondence with the Royal Mint, and
they are prepared to take charge again of that section of the Mint which coins
sovereigns and to send out the nocessary establishment to supervise the
work. We have, as the Honourable Member no doubt knows, a large stock of
sovereigns at present; but we are makiug armngements to re-open the
mint, as I have said, as soon as it is required to coin fresh sovereigns here.

The Honourable the President : The question is:

‘ That a sum not exceeding Ha. 21,45,000 be granted to the Governor General in Council
to defray the charge which will come in course of payment during the year ending the
81at day of March 1922 in respect of the * Mint".

The motion was adopted.
The Honourable Mr. W. M. Hailey : I beg to move, Sir:

‘That a sum not exceeding Ra. 8,38,54,000 be granted to the Governor Gleneral in Council
to defray the charge which will commwlin ooures of payment

Exobange. d;rin tzn yoar ending the 81st day of March 1022 in respect of
 Exchange’. '

Mr. E. L. Prioe : Bir, before we pass this vote, I think we ought to have
some information as to what would be the effect on the Budget if exchange
failed to rise above the present basis of 1s. 34.

The Honourable Mr. W. M. Hailey : Sir, I thinkona question of this
nature, it would have been more suitable if the Honeurable Member had given
formal notice ; if necessary, we could have had a general discussion on the subject,
1do not understand, however, that he desires to reduce this demand for grant in
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any way, but merely means”to ask for information. If our exchange trapsac-
tions are not effected at an average of 1s. 84. there will be extra expenditure
over that provided in this demand. That is the only answer I can give the
Honourable Member at present. In the course of my Budget speech I said
that we were not making real forecast, but for accounts purposes we were
putting the ﬁgnre at lo. 84. The effect of putting it at ls. 84. is shown in
the present demand for grant ; and if in the course of the year we do not
realise that 1s. 8d., there will be an excess.

Mr. E. L. Price : An excess, Sir ? I did not quite catch the last words
-of the Honourable Member. '

The Honourable Mr, W. M. Hailey : An excess over the sum now
provided. '
Mr. E. L. Price : Of what sort ?

The Honourable Mr. W. M. Hailey : The amount of the excess will
-depend entirely on the rate realised.

The Honourable the President : The question is :

‘ That & sum not exceeding Ra. 3'28,54,000 be granted to the Governor General in Council
to defray the charge which will come in course of payment during the year ending the
-31st day of March 1922 in respect of * Exchange'.’

The motion was adopted.

8ir Sydney Crookshank: I beg to move, Sir:

* That & sum not exceeding Ra. 1,19,50,000 be granted to the Governor-Gemeral in Couneil
. to !lefmt{a the charge which will come in course of payment
Civil Works. %mrig year ending the 81st day of March 1922 for ¢ Civil

' Works".' :

Provision or Rs. 3,00,000 For THE VicereeaL Estate.

Dr. H. 8. Gour: Sir, the amendment that I have ths honour to move,
runs thus:
 That the provision of Rs. 8,00,000 for the Viceregal Estate be omitted.’

This item appears at page 201, of the Demand Book.

You will find, Sir, at page 201, a sum of Rs. 3,98,000 is demanded for the
maintenance and repairs to the existing Viceregal Lodge. Members of this
Assembly have been promised a full dress debate on the question, if I under-
stood the Honourable Sir William Vincent aright, firstly on the question of
the annual exodus to Simla and the desirability of the Assembly holding its
sessions there, and secondly on the desirability of holding its sessions in Delhi
or elsewhere. . Connected with that question 1s the other question about the
expenditure which is being incurred from year to cfrear upon the establischment
of the Imperial capital in this city. I understand that ever since the decision
-of the Government of India to move from Calcutta to Delhi a sum of i crores
-of rupees or thereabouts has been expended upon the construction of the new
-capital, and if I understand aright, a sum of Ra. 8 or 10 crores still remains
unspent on the construction of this capital. Now, I venture to submit that
if the capital is to be transferred from this end of the town to the other end,
namely, the Raisina town, I fail to understand why large sums of money
:should be annually required and spent for the amelioration of the present
Viceregal Lodge. If the intention of the Government of India is to make
this place a permanent home of the Government of India, I can understand
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it but if pars passs with the expenditure upon New Delhi a large sum of’
money, 18 being spent here—and presently a vote of this House will be re-
quired for one crore of rupees for the construction of the new capital at the
other end of the town,— do not feel justified in casting my vote for incur-
ring so large an expenditure. It may be, Bir, that after this Assembly has
been given & chance to discuss the question first of the exodus of the Govern-
ment of India and of this Assembly to Simla, and recondly about holding the
sessions in Delhi, it may come to the conclusion that it approves neither of
Simla nor of Delhi and it may be that this Ascembly decides that a new .site:
must be found for the establishment of the capital in this country. In that
case all the money that we will vote in this year of stringency will' Lave been
lost. I therefore submit that the first thing that we have to decide is whe--
ther we should go annually to Simla, or rather the Government of India
should go annually to Simla, and whether thix Assembly should hold its
g:ssions there ; and secondly if it does go to Simla whether we are ratisfied’
with Delhi, and thirdly, even if they are satisfied with Delhi, whether we
should build at this end of Delhi or at the other end. Unless we are prepared
to decide upon these questions, it is impossible, I submit, for this Assembly, to-
vote continuously from year to year large sums of money for the maintenance
and upkeep of the Viceregal Lodge here. 1 therefore submit that before the
whole question is decided, we should not vote this large sum of money for the
purpose for which it is required.

Bir Sydney Crookshank: 8ir, under the ruling of the Ghair, we were
asked to confine our attention specifically to the particular motions which were
submitted. In this cake the motion is the reduction of a provision of
Rs. 8,00,000 for the Viceregal Estate ; I am, therefore, debarred from speak-
ing on the general principle of the location of the Government of India. But I
would point out to my able and out-spoken friend, Dr. Gour, that this provi-
sion of Re. 3,98,000 under Viceregal Estates is not for Viceregal Lodge at
Delhi alone. 1t includes Viceregal Lodge at Simla, the Viceregal Estates at
Mashobra, Viceregal Lodge in Delhi, certain estates at Dehra Dun and the
Imperial estate of Belvedere in Calcutta. The amount herein referred to,
Rs. 3,00,000, is, as can be seen by a glance at Ege 201, very nearly the whole
amount of the Budget provision. Now, that Budget provision is this year
by no means excessive. '

Following on the general principle of reducing our expenditure to the
utmost possible, as we were enjoined to do by the Finance Department, the:
expenditure in this year compares very favourably indeed with that of previous
years, and for the information of the House I will just give you an idea what
this expenditure has been since the year 1913-14 when the Government of
India came to Delhi: :

Rs.

In 1913-14 it amounted to . . . . . 8,896,130
In 1014-16 ,, . m . . . . . . 8,78,614
_II'I 1915'10 " " " . . . . . . 8,0‘.202
. In‘ 1918'17 " »” -” . . . . . . 3.08.112
II’I 1917'13 " ” " . - . . . . 8'53.078
In"1918-19 on sccount of special -expenditmre in Delhi, it

amounted to . . 4,965,026

In 1919-20, owing to works dono-st Beivedm;: and' 9]!31:‘1)01’0.
the expendituro was . . . . s 5.?&,:19

In 19090.21, it amounted to . K . . . . 420,000
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It will therefore be seen that the demands made for the ensuing year are
distinctly moderate and I think that in the circumstances, since we are .aaked
to raoordy the opinion of the House on this substintial question, it will be
agreed that the expenditure may be passed.

The Honourable the President: The question is, that that reduction ¥
be made.
The motion was negatived.

Moror Bus Bervice,

Dr. H. 8. Gour: Sir, the next.motion I beg to move is to the following:
effect :

* That the grovision of Rs. 9,565,000 for Motor Bus Bervice for the conveyance of Gov-
ernment of India Establishment be omitted.’

My reasons for this motion are these: In the first place, I submit, there
is no reason whatever why the Government of India establishment should stay
6 or 7 miles away fmm:t.{;e place of its business.

In the second place, I submit, that if sites canuot be found for the Gov-
ernment of India establishment. at this end of the city, then the Government
should have constructed, first the Secretariat building on the other side and
then should have moved the clerks from Calcutta to here.

My third reason is, that it would be cheaper if there was a train or tram
service between Raisina and the Secretariat. It will certainly not vost as much
as Re. 2,065,000. I venture to gubmit, therefore, that the sum of Rs. 2,55,000
for the clerks and the subordinate establishment of the Government of India
is excessive. I would ask the Honourable Member who speaks on behalf of
Government to disclose to thix House the number of people who are carried.
daily to and from Raisina, and we shall then be in a position to know what
the charge is per head per day, and T submit that the large sum of Rs. 2,565,000
should be dimﬁiweﬂ.

8ir S8ydney Crookshank : Sir, we are not concerned, in this specific motion,
with the policy of the move of the Government of India to Delhi. But in
connection therewith, I would like to assure the Honourable Member that as
regards constructing the Secretariat first, the proposition is, so to speak, an
impracticable one, and that the position at present is, that with 1 crore of
rapees annual expenditure on the New Capital, it will take not less than 7
years to complete the new Secretariat buildings at Raisina.

I would like to explain to the Honourable Member who put forward this’
motion, that he seems to be mther out in his figures. If he refers to 202
he will find against Motor Bus Service a sum of Rs. 80,000, and under that
item he will find a lump sum provision for pro rata charge of the establish-
went in Delhi of Rs. 1,75,000 making a total of Rs. 2,55,000. This is the
amount he refers to in his motion. I may perhaps explain that the second item
of Rs. 1,75,000 has nothing whatever to do with the bus service. ' It is the share
of the Engineering establishment of the Delhi Province which is charged to
that particular head—Civil Works. Thatis to say we are only concerned
here with a sum total of Rs. 80,000, and I may mention that this amount is
to cover the cost of bringing in and taking back from Raisina daily, some

® Tide page 1085 of these Debates.
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711 clerks at the rate of 12 annas per head per day. This is the contraet
which we have drawn up with the new gelh' otor Bus Service and
I can assure this House, that this contract is an extremely favourable one.
The Company have recently represented to us that their actual cost is
Rs. 1-1-0 per clerk per diem and it will be for consideration whether the rate

of 12 anoas per day should not be raised to that amount, or, at any rate, to
something near it.

_ When the Honourable Member referred to a cheaper form of transportation
in the shape of tramways in and out from Raisina, I should like to point out to
him, although I have not gone into the figures, that the initial cost of laying down
the heavy tram track, of purchasing trams and erecting poles and wiring and
providing all the paraphernalia in connection with this form of transportation
would have been a very heavy charge indeed and moreover we are very limited
in our supply of electric power out at Raisina.

Well, therefore, as a practical engimeering proposition, the course that was
taken, namely, to make out & contract with the Motor Bus Service, was the
most economical in the circumstances. I understand, that although there
were considerable complaints about the service last year, it has been working
very eatisfactorily this year and also that a large number’ of residents out at
Raisina, that is to say, the families, servants, the senior officers and the publie,
all use this bus service which is of the greatest utility. Incidentally, it would
not have been possible to provide quarters either for the officers or for the
olerks or for tﬁ? menials in Delhi itself. There are not enough bungalows
and Government quarters and in the case of.the private bungalows, such
as there are, the leases of which are now falling in the landlords are
demanding impossible rates for their renewal. In the circumstances, 1
think the House will see that inasmuch as the clerks have got to come
in and out somehow and it would not be at all desirable or suitable
to give them travelling allowances in lien of the bus service because there
would then be severe difficulties with the fonga and ficca gharrie services
and so run up the prices, this is the best arrangement that could have been
made in the interests of the clerks themselves and I would ask the House to
pass the amount which has been allowed, namely, Rs. 80,000.

Mir Asad Ali Khan Bahadur: May I ask ‘ what is the income derived
by these buses because these buses are not supplied free to them. The
gers are charged for at 12 annas or 8 annas per head. I should like to

Enow the income derived from these buses.

Sir Sydney Crookshank: I think I explained that the rate per clerk
is 12 annas for each day’s journey in and ont and the bus company, far from
deriving an income out of it, are said to be running it at a loss. The clerks
who utilise these buses are those who are in receipt of Re. 600 per mensem or
less. :

Rao Bahadur T. Rangachariar: Will the Honourable Member permit
me to ask & question? I did not quite catch him. This lum%“sum of
Re. 1,75,000—I could not quite catch what the Honourable Member’s
-explanation was. ) :

Sir 8ydney Crookshank: The statement I made there, Sir, was that
there is only one engineering establishment in the Delhi previnse.

Mr. Keeling, Chief Engineer, and that this establishment carries out all works,
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whether they are for the new capital which is under Head 51 or for provincial
«<ivil works which is under Head 45. It also carries out work in Dehra Dun
and in the notified area and further undertakes the Military Works work out at
New Cantonments. That explaine the debit transfer of Rs. 1,75,000 from
the capital Head 51 to this provincial Head 45.

Khan Bahadur Zahir-ud-Din Ahmed: Sir, I am not at one with my
friend, the Honourable Member from the Central Provinces, in this motion.
He and some other Honourable friends of mine withdrew their motions for
the curtailment of expenses under the Head ‘Flying.” If those conld be with-
drawn, this should be withdrawn as well.

I question whether flying in the air or movements on the earth are the
more natural to mankind. One supporting an unnatural thing should not
hesitate to support the natural one. I watched all my Honourable friends
who nuppnrtes flying minutely and I found no parts of their bodies were
suited to flying. 8till they ask for flying. Iam for the Motor Bus Service
and not for asroplane flying, on the ground that I do not like to fly, m
father did not fly, nor my grandfather. Henc: why should I want to fly
T ask those friends of mine who voted for grants for flying to vote for the
motor bus at once and reject the amendment. One could with justice have
been refused but not this one. In my opinion, if the motor bus service is
refused, the Government will ask for an aeroplane service which I am afraid
will be more costly. Hence without any further debate I ask my Honourable
friends, M. I.. A’s from different parts of the country, to vote for the motor
bus without delay.

= Dr. H. 8. Gour: Sir, as regards the explanation made by the Honourable
Member, it is perfectly true that the Motor Bus Service is shown in the
demand to cost Ra. 80,000 and the rest of it is shown as ‘ Establishment at
Delhi’. It has now been explained that this amount includes the entire
enginecring establishment at Delhi, including the establishment intended for
the New Capital in Raisina.

8ir 8ydney Crookshank : Sir, I rise to a point of order, or rather to a
point of personal explanation. I did not state that this Rs. 1,75,000 was the
whole cost of the whole of the Engineering establishment.at Delhi. What I
wished to convey to the House was that it was the pro rafa proportion of the
establishment charges debitable to civil works.

Dr H. 8. Goar: If you turn, Sir, to page 361 of the book, you will find
“ Enginecring Establishment—one Chief Engineer . . . .

The Honourable the President: Order,order. The Honourable Member
must move his amendment in a different form if he wishes to have the freedom
to discuss the Engineering establishment. He has been told that by an error on
his part he has included the Enginecring establishment to which he had no
intention of referring. I ask him to confine himself strictly to the terms of
his own motion.

fDr. H. 8. Gour: Now, Sir, as regards this Rs. 80,000, Sir Sydney
Crookshank has pointed out that the completion of the New Delhi in Raisina
will take about seven years, and the annual cost of the Motor Bus Service for -
700 and odd clerks is Rs. 80,000 a year. Now, if you multiply Rs. 80.000
y 7, Lthink you will arrive at the neighbourhood of Re. 6 lakhs. Now, I do



1080 ' LREGISLATIVE ABSEMBLY. [14ra MagcH 19021.

[Dr. H. 8. Gour.]

ask whether it would not be cheaper for the Government to constrnct a
temporary Secretariat in Raisina, including a ball for the accommodation of the-
Honourable Members of this Assembly and the Members of the Council of
State. This would certainly cost much less than Rs. 54 lakhs and place
not only the clerks but also the Honourable Members of this Assembly under
very great obligation. The clerks as well as ourselves suffer intolerable incon-
venience in living at one end of the town and coming here six miles away for
the purpose of business. I submit that it would be economical in the end if &
temporary Secretariat were constructed somewhere in the proximity of the
hostgl there or the clerks’ buildings, and the work of the Secretariat and the

islative Assembly conducted there till the completion of the permanent
buildings.

I, therefore, submit that this motion onght-to be carried.

The-motion* was negatived.

LoNewoop -HotEr, SiMra.

Dr. H. 8. Gour : The'next amendment I beg to move, Sir, runs as

follows :
_;&,tm provision of Rs. 74,000 for the extension of Longwood Hotel, Simla) be

omi

This is another point upon which I should like to elicit the opinion of
Government. From the information which 1 have been able to colleet, I find
that the Longwood Hotel is intended for the accommodation of Members of
this Honourable House while the Legislative Assembly is in session in Simla,
that it has been acquired for that purpose, and that 1t is being adapted for
the purpose of accommodating Members of this Assembly. So far as my
information goes, this Hotel 1s two or three miles away from the place where
the Council Chamber is under construction. I submit, if this is the case,
then the Government is perpetuating the same mistake which they have
committed here of locating the Members & long distance away from their
ordinary place of business. Here we can afford the service of a motor car,
but in Simla we cannot. We are told that we might be able to get to our
place of business on horses. I do not suppose that every one of us can afford
or ride a horse. The result would be, that it involves walking three or four
, miles every morning and evening to our place of business. g beg to submit,
that the expenditure of Rs. 74,000 for the extension of Longwood Hotel shall
be deferred till this Assembly has had time to decide whetherit is willing to
move to Simla for the antumn session. Therefore, 1 submit, that we must,
first of all, address ourselves to the question. Is this Assembly of opinion
that its legirlative business should be transacted at any part of the year on the
cloudy heights of Simla, and if it is of opinionthat it should not be so
transacted, 1 submit, that this motion for reduction should be carried. 1 there-
fore submit, that this question again is interlinked with the main question
whether this Assembly does or does not wish to go to Simla, and' I would ask
the Honourable Memi;eru to indicate their opinion a8 to whether they are
prepared to go to Simla for the Simla session. If they are not, they will
support me in this amendment.

. ® That the provision of Ru. 2,656,000 for Motor Bus Service for the conveyance of Govern~
ment of India establishment be omitted.
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8ir Sydney Crookshank : I understood from the ruling/of the Chair
that the principle as to whether the Government of India would go to Simla
during the course of the next seven years while the new Secretariats are under
<onstruction, or would carry on in our present Chamber and surroundings,
is a gatter which will be discussed on the motion which is down in the agenda
under No. £2,

As regards the specific motion put forward by my esteemed friend, Dr,
Gour, 1 will just ex{;hin to him what the actual circumstances are in this
case. We acquired late last summer the Longwood Hotel which stands on
the Elysium at a distance of 14 or £ miles at the utmost from Gorton Castle,
that it to say, the locality of the new Council Chamber, at a cost of 5 lakhs
of rupees, and I maintain, that we made & very good bargain of it. The alter-
native was to have bought the Grand Hotel at a cost of 20 lakhs. That
was considered rather too ambitious. We are at the present moment provid-
ing additional accommodation at the Longwood Hotel ata cost of Rs. 1,74,000
and we are also building some quarters below the Cart Road for those who
live in the orthodox style at a cost of Rs. 87,914. Against the acquisition
of the Longwood Hotel there has been paid Rs. 5 lakhs. - Against the other two
items we have liabilities to the extent of about Rs. 1,32,000. The accom~
modation which will be provided eventually under the measures in contemplar
tion for the provision of orthodox style quarters will be roughly 60 quarters
for the Members of this Assembly and of the senators of the Council of State,
if I may give the Members of the other IIouse that nomenclature, and about
40 quarters for thoge living in the European style, total about 10Q. That
of course is not nnything%ike enough for the total number of Members of
the two Honses, but-inasmuch as there are a certain number of officials and

“certain others who prefer to go to hotels or .make private arrangements, it is
thought that a provision of 100 quarters would suffice. If this item of
Re. 74,000 is disallowed, not only uhnﬂ we have to stop the work on the ortho-
dox and some of the unorthodox quarters, but also incur heavy liabilities, and
I may, for the information of the House, explain here that the difficulties of
carrying out work in Simla are extremely great. Labour is very short.
Materials have to be brought up from a Jgstance and now that all these
arrangements have been made s.mf the work is progressing, I hope satisfactorily,
it would be a thousand pities, I speak from my own personal point of view,
to shut down work on the provision of these quarters. I, therefore, leave
it to the House to judge the matter from the business point of view. Inci-
dentally, I may add that the value of house property in Simla is rising by
leaps and bounds every year and that these quarters will, if not required for
use by the Members of these two Houses, really be a very valuable property
which can be disposed of to advantage. It will thus be seen, that if we ocut
down this Rs. 74,000 not only do we throw a certain amount of difficulty but
probably considerable inconvenience on the Members of the two Houses who
have not got the means of making their own arrangements in Simla, and I
may mention that in Simla it is often very difficult indeed to get accommodation
in the hotels or elsewhere, and I think the House will agree that as a purely busi~
ness propogition our measures in this respect are on sound 'lines.. I would,
therefore, prefer to leave to the House the question of rejecting this amendment,

Mr. Wali Mohamed Hussainally: I bhave one or two remarks
to offer in connection with this question. I really t:hillk that the question
of the exodus to Simla is a very important question which ought to be
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decided before this question is taken up and I therefore beg for a ruling from
the Chair whether it would not he in order to defer the consideration of this
question until that question is finally decided and my reason for asking for
it is that if we now budget for this provisior, we are practically comntitting-
ourselves to the course of going over to Simla for the next session, which
think ought not to be done.

I think several Members will find it difficult now to vote one way or the
other until that question is thrashed out and decided. - Therefore, I agree with
my friend, Dr. Gour, in asking that this should be deferred until that larger
question is decided.

~  The next fact that I would point out is, that the accommodation that is:
being provided for Members of the Assembly is, if anything, too small, be-
<ause, if I understood the H8nourable Member for the Public Work Department.
aright, the accommodation that is going to be provided there will be only
for ahout 100 Members, whereas the total number of this Assembly is very
much larger than that, so that there will be very keen competition for the
accommodation there. If we decide the question of the exodus, against
moving to Simla, even then, according to what we have just now heard,
there will be no difficulty at all, because the hotel van easily be disposed of or

utilised in another way at a considerable profit. That is for the (Government

4o suy, but we just now heard that it was a very good bargain, and, if this

provision is not made, still a good price will be got for that property. All the
same, Sir, I think that the question of the exodus is a very important one,

which ought to be discussed before this provision is made.

The Honourable Mr. W. M. Hailey : If you could allow this, Sir, and
if you would allow it to be done, it wonld be suitable from the point of view
of Government if the question arising ont of motions Nos. 22 and 23 were
decided before this question was proceeded with.

The Honourable the President : The motion to postpone consideration
of the motion for reduction standing in the name of Dr. Gour is in order. Do
I understand the Honouruble gentleman has moved that motion ?

Mr. Wali Mohammed Hussainally : Yes, I would like to move the
proposition that the consideration of this question might be put off.

Dr. H. 8. Gour: If my consent is required, I freely accord it, that
these Resolutions standing in my name might be deferred until the larger
question about the exodus to Simla has heen decided.

The Honourable the President : The original question was :

;e'ihst the provision of Re. 74,000 for the extension of Longwood Hotel, Simla, be
omitted.’

Sinee which it has been moved to postpone the consideration of this amend-
ment as well as the following amendment No. 21* until the amendment No., 22t
has been considered and disposed of.

The motion to postpone consideration of this amendment was adopted.

®No. 21— That the sum of Rs. 1,12,000 prov:-tiedfnl the quarters of the non-official
-Members of the Council (page 61) be omitted.'

+No, 22— That the provision of the sum of .Rs. 6,64,070 for building a Council
Chamber for the Legielative Assernbly in Simla (page 61) be omitted.’
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Couxcir. CuaMBER 1N SIiMLa.

Mr. T. V. SBeshagiri Ayyar: Sir, the unpretentious Resolution which
I have given notice is apparently attracting keen attention on the part of my
friends in this House. Sir, ghere can be no doubt that outside this Assembly
the voice of the peo%: is almost unanimous against legislation in Simla.
(Cries of ‘Louder, Louder’) I said that outside this House the opinion is
practically unanimous that there shpuld be no legislation from the heights
of S8imla (Cries of  No, No.’) I am aware that a section of this House is
against it (Cries of ‘We are all against, it.”) I am glad to hear that. I
know that there is a certuin section of this House which apparently is of
opinion that we must legislate only from Simla. I did not say that this
l-ftlmna is of opinion unanimously ; I particularly took care to say that outside
this House opinion is unanimous that there should be no legislation from
Simla (Cries of ‘ No, No.) That is what I began with and I adhere to
that. Now, Bir, it will be seen how far this House reflects that opinion
when we come to take votes upon this question. If you vote, that we should
go to Simla and legislate, it may be that you will be able to influence public
opinion later on, but I must warn you that you will be running counter to the
strong stream of opinion which is flooding the country on this subject.

The Honourable the President : The Honourable Member had better put
himself in order by moving the amendment which stands against his name.

Mr. T. V. Seshagiri Ayyar: Sir, I was overwhelmed by the number
of interruptions that were made at starting and forgot to move my resolution.
The motion which stands in my name runs thus:

¢ That the provision of the sum of Ra. 5,64,500 for building a Council Chamber for the-
Legislative Assembly in Bimla be omitted.”

That is my motion. On the present occasion I mean to confine myself
entirely to the undesirability of legislating from the heights of
S8imla. I am not going into the larger issue as to whether the
“exodus of the Executive Government to Simla should be encouraged or not.
I want this House to concentrate its attention upon one particular point, and
that is whether # is in the interests of the country, whether it is in the
interests of this House, that we should legislate for the country from Simla.
That is the point which I wish to submit to the consideration of the House.

Sir, this question of the exodus to the hills is a very hardy annual. You
will find, Sir, you are new to this country but you might have heard thatin
almost every provincial Council this question bLas been debated from time
to time ; at every session of every provincial Assembly this question of the
exodus has been raised, and although the Government has been against it
from time to time, I think the Government will admit, that they have not
been able to kill this particular annual altogether; something has ‘been
sprouting up alwaysand has been giving the Government trouble on this
question. Now, Sir, the persistent agitation which has gone on in this
country, though it has been denied by a section of this House, has borne
excellent fruit. I referto my own province of Madras. In Madras while
I was in the Legislative Council 8 years ago, I took some ﬁrt in an agitation
against legislating from the clouds of Ootacamund. None the less for a
long time there was no response from the Government; but the voice of the
people of Madras was so insistent on this question that the Government has
at last been obliged to yield, and the result is that the Government has now
rvesolved that there shall be no legislation in Ootacamund. The Madras

4 P.M,
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Government will move down to the plains whenever there is to be a session
for legislation, and I think my friends on this ride of the House will join
with me in conveying our heartiest thanks to His Excellency Lord Willingdon
for the exceedingly good example he has set m this matter. Itis purely
owing to his initiative that this legislation from the heights of Ootacamund has
been given up, and 1 hope that the Members of this Government will imitate
his example and resolve that there shall be no more legislation from Simla.

Now, Sir, I would ask the other side of the House one question, is
there any instance of a civilised country having two Parliaments in two
different places ? Can you quote any instance in which there is one Parlia-
ment or one Parliament House where you debate for two months and another

Parliament House for debating a little later ?

I believe the answer will be in the negative. Now, Sir, I shall very shortly
ive you my reasons for bringing forward this Resolution. As a large number of
'ﬁem rs are expected to speak on this question, I shall not detain the House very
. There are three reasons why legislation should not be attempted from
Simla. Thefirstis, itis varfy e:*e.nsive. On the question of expense, the Budget
before you speaks for itself. There is no doubt that considerable money has
been spent and will be spent if legislation is to be undertaken from the heights
of Simla. I asked for information as to how much has already been spent.
In answer, this information has been given : ‘ With reference to your letter,
dated the 4th instant, I write to say that the figures you require are approxi-
mately as follows : Temporary Council Chamber for the Legislative Assembly
Rs. 8,85,000, Residential Accommodation for Members of the Reformed
Councils Rs. 6,32,000.” So, already apparently a sum of Rs., 10 lakhs has
been spent ; but, as was pointed out by my friend on the other side, you will
be able to dispose of it to profit—but that is not the point. If I understand
the position aright, for a very long time it was tacitly understood—I believe
it was one of the recognised unwritten traditions of Government that there
should be no contentious legislation from the summer residence. I believe
‘that was so. Now, those were days when there were no representatives of the
ple on the Council. It was at a time when the Government itself chose the
embers of the Council. Still, because there was such a persistent opposition
to legislate from the summer residence the Government of those days did not
attempt to debate controversial matters from their summer residence. Then
we come to the days when the Morley-Minto scheme came into force. One
would have expected that when the Councils were enlarged and expanded and
when the voice of the people was being more and more heard, there would be
more yielding to the wishes of the people on this matter. On the other hand,
1 believe the example was set in Lord Minto’s days of having contentious
legislation from Simla. It was considered very exceptional, and the people
-allowed it to po on because it was rta]l):icsent,ed at the time that if legislation was
not attempted then the country would be in a state’ of revolution. What was
-done by Lord Minto was followed a little more in detail in Lord Hardinge’s
days. ﬁow, Sir, at present we are told that already a temporary Council Chamber
for the Legislative Assembly has cost the Government R, 3,85,000 ; apparently
when the Council Chamber is completely finished, it would cost something like
Rs. 20 lakhs. Now, the desire to have legislation from Simla secms to me
-a measare which would not in the least have the approval of the people.
Apparently the appetite grows on what it feeds. Not having any contentious
measure at first, and then with passing a few measures from the hoights of
Bimla, we are now asked to have a permanent location at Bimla from which
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legislation, whether contentious or non-contentious, is to be undertaken per-
manently. That seems to me to bsa very grave state of afairs which requires
explanation. Therefore, in order to avoid expense of this extraordinar

kind, this Assembly should see that no legislative work is done in Bimla. '

Another reason for my. motion, Sir, is this, that it is very inconvenient,
I think it was Mr. Price if I remember aright who said the other day that
there areno good roads is Simla and no conveyances except rickshaws ; and
if I understoog him rightly, it is ouly Jupiter who is allowed the use of
motor-cars and that all minor gods bave to walk the earth as other mortals
do. Why should we put ourselves to all this inconvenience for the purpose
of having' a Simla session ? Therefore, on the question of convenience, there
is no doubt, that we should not move $o Simla for legislative sessions.

My third reason is this, that it is very undesirable that we should have a
session in Simla. If T remember aright, a Parliamentary Committee in
England said that a disaster in the recent Kuropean War near Turkey was
due to the absence of the Government in Simla. Now, if that can be said
of the Executive Council being in Simla, and if it is true that becsnse of the
absence of the Executive Council from the plainsand their rem4iiti¥g in Simla,
these mistakes had happened before, it is a greater reason why this Assembly
whould not be dragged to Simla. It is bad enough to take the Executive
Council Members there ; it would be worse if you ask the Legislative Assembly
Members also to go there.

Therefore, Sir, for these three reasons, namely, it is expensive, it is incon-
venient, and it is undesirable, I ask that the move to Simla in order to
legislate from the heights of Simla should be given up. It may be said that
Delhi being a very hot place and not possessing a good climate, you cannot
expect to finish legislation here. To that, my answer is this,—and I make a
tentative suggestion to the Members on the other side of the House and I
hope they will acceptit. You can legislate for six months in Delhi, that is
to say, from October to April. You can sit here from Outober to the middle
of December, adjourn for a mounth and assemble again from the 15th of
January to the end of March, and it would give five months for this Assembl
to legislate. That would be ample time for any legislative session. It may
asked, supposing there is a measure of emergency which requires the presence
of the Assembly Members ; supposing between April and October, it is desired to
call the Members of the Assembly to deliberate upon a particalar point, how
will you provide for it. My answer is this. If there is such an urgency, you
must comedown to Delhi; the Members of the Government must come down
to Delhi. We are not made of ice, we are not going to melt away by remain-
ing bere for a few days, we must come to Delhi and share the sufferings of the
]i;'dple for about a fortnight. For example, the Honourable the Finance

ember has been spending, I think, almost all his time in the hot climate of
Delhi.  Now, if the Honourable Mr. Hailey could endure the heat of Delhi,
conld we not for about a fortnirht or a week come down here, remain and
legislate. and sharo with the peop'e tho hot climate and their sufferings also?
It will show oul practical sympathy with them, and, therefore, the possibility
of thero being an emergency arising which will call together the Members of
‘this Assembly does not in the least stand in the way of the suggestion I have
made of having no session in Simla. The place, then, I am told, will be -
perfectly good, there will be no malaria, and it will not be sickly, Under those
«ircumstances, I ask this Assembly to say that it is altogether unnecessary
1o have a session in Simla. '

1
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Sir, 1 have practic:lny done. I must point out that on this question of
exodus to the hills classes and cominunities are united. Europeans and
Indians are all against legislation from Simla, and T inay say that all shades
of opinion are against it —Extremists, Nationalists and Moderates,—all of them:
are against legislation from Simla, and every newspaper, Indian or Anglo-Indian,
has been writing sgainst it. Now, under those circumstances, I ask you, the-
Members of this Assembly, are {on going to go against the current of that
opinion? If you do that, will you be regarded as truly representing the people

this country in this Assembly ? By your vote this evening, you wiﬁw 11
the people outside whether you are truly representing them in this Assembly
or not, and I would ask you to bear that in mind in giving your votes.

Mr. R. A. Spence: Sir, when I understood that this debate was coming
up this afternoon, I thought it would probably be the Members of Govern-
ment who would be having the nastiest time; but it seems to me, us an
Ordinary Member of this Assembly, that there is a very unpleasant time-
before us if this motion is accepted. The Member who moved this motion,
spoke about public opinion ontside, and the view he gave of public opinion
was challenged by various Members of this House. ﬁ‘here is no doubt one
view of public opinion which will not be challenged, and that view is that
public opinion holds that the Members of the Legislative Assembly should
work well and that they should cost the canntr{ as little money as posaible,
Now, I maintain, that if we have to stay at Delhi during-the hot weather, we-
shall not work well, and I also maintain that if we do not go to Simla we shall
cost the country a great deal more money than we do by going to Simla.

Several Members: How? How?

Mr. R. A. S8pence: Well, you have {:t to bring the people down from.
Simla. If you are going to keep your clerks in Delhi the whole year through
the hot weather, you have got to pay them more for staying here. You have
made all arrangements for them in Bimla, and if you are going to upset all
$hose arrangements and bring them down to Delhi, it is going to cost you
more.

Then, the Honourable Member, who moved this motion, suggested that we
should meet in Delhi only in the cold weather. Well, does public opinion
outside want every Member of this Assembly to be a man who does no work
at all? I think that the majority rather like t6 have a Member of -the
Legislative Assembly who has got a job of work to do, and if you are going to
have those sort of people here, you cannot bave them staying in Council for six
months in the year. Anyhow, you would lose me, and perbaps for that very
effective reason, 1 oppose this motion very strongly. '

The Honourable 8ir William Vincent: Sir, I want to deal with one point
raised at the earliest moment, namely, the suggestion that the Government
promised a day for a full dress debate on this question.- That was not my
intention at all when I made my previous statement. What I did say was,
that an amendment had been moved on a particular Resolution regm-dinffl
continuous sittings and I thought it was unreasonable that this question shoul
be discussed as a side issve. T then suggested that if any Member wanted to
raise the question, he ought to raise it by way of a Resolution in the ordinary

<gmaner. 1 am not aware that I ever promised a date for any full dress debate
of this question. '

A
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Turning to the merits as the Homourable Mover said, the question of the
move to Simla of the Government does not arise really on this motion at all,
which is merely a discussion whether this Assembly should sit hefe or in
Simla during the rains or whenever it has to meet at any time other than in
the cold season. The question is really one for this Assembly to settle for
iteelf. Government i in no way anxious to bind the Members to-—the
Honourable Member said, 1 think, the other day—their chariot wheels.
The attitnde of Government is neutral in this matter. The Assembly will de-
cide for itself where it wants to sit. If it wishes to sit in Simla, it can
secure this by passing this demand. If it decides upon Delhi, then,it can
reduce the grant. It is purely a matter for their decision. But I think my-
self that Members would find it very inconvenient to sit here in the extreme
hot weather as there will be no Chamber at Raisina, at any rate, for some
years to come, and that coming in daily from Baisina during the hot weather
or during the rains would be very irksome.

There is some support for this view in the attitude which has been taken
up by Honourable lsﬁemhers other than official Members, who bave had some
experience of what the climate of this place is during the hot weather. But it -
is purely a matter for the Assembly to consider for itself. The suggestion
that the Government should remain down here for 12 months is at present
out of the question. It is not a feasible proposition because a great many of
our officers now live under canvas—there are not sufficient houses for them, and
it really would be quite impossible to get officers to serve in the Government
of India if they had to live down here under present conditions throughout
the'hot weather. In my own Department, for instance, we have a Deputy
Secretary now living under canvas and it is quite impossible for him to do so
during the hot weather. There are many others ina similar position.

As to this particular building in Simla, the position is, I understand —and
I hope my Honourable friend, Sir Sydney Crookshank, will correct me if T am
wrong—that it is a temporary building for the accommodation of the Legisla-
tive Assombly. It has been begun and a good deal of money has been spent
on it. The Council of State, it is proposed, should sit in the old Council
Chamber which is close to Viceregal ge. The building. will have to be
completed in any case now and it will be available either for sessions or for any
Goverhment purposes so long us the Goyernment goes to Simla, or even for
emergency meetings if this Assembly decides to «it ordinarily here, and on
particular occasions only in cases of great emergency to sit at Simla.

Another point that appears to me to be of importance is the concensus
of opinion of certain Members who come from the northern part of India, that
Delhi ir not a suitable meeting place inthe hot weather, and I think, as I
said before on a previous occasion, that this Assembly would be actin
wisely if it accepts the proposal of a session at Simla for one year and wa,ites
until New Delhi is completed, until it knows what the possibilities of this

lace are, and what the climate in Delhi is like in the hot weather and rains,
fore definitely deciding to hold all its sessions down here. As I have already
said, however, the Government is going to remain ueutral on this question.
My own information and experience of this place in the summer months is, that
it 1 amazingly mihealthy and hot in certain seasons of the year. There is no
question about that,and I defy my Honourable friend, the late Chief Com-
missioner of Delbi, who is a protagonist for the place, to deny this. The
Honourable Mover has told us that there is no precedent for an Assembly
' 12
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meeting at two places. 1 cannot think of any precedent either ; but on
the other hand, I cannot think of any precedent for such extremes
of climate as you get in a place like Delhi. I want the Assembly to consider
the question from the point of view of their own personal convenience and
from the pointof view of what is best for the expeditious and efficient con-
duct of public business. I myself fear that Honoursble Members will find it
much more convenient to transact their business in Simla during the hot
weather season. But if they think they can do it equally well or better down
here, then the Government will in no sense oppose the motion.

The Honourable Member said, that it used to be the practice in Simla only
to deal with non-contentious legislation. That is so, but the practice was
altered some years ago, I think, when I was the Secretary in the Department.
I believe it originated at a time when communication with Simla was very

difficult.

Now, conditions are entirely different. There is a comfortable railway and
me numbers of Indians come from time to time up to Simla for their health,

the placeis perfectly accessible and accommodation is also available. I
may say 1 am told that even at that time, my friend, Dr. Sapru, tells me that
Mr. Gokhale objected to this restriction—to contentious business not being
transacted at Simla and he eaid it was inconvenient and unfair to the Coundil.

1f, however, it is decided that the Assembly should meet bere, I do not
think it would be impossible,— one objection was raised on that score—to bring
down the clerks in the bot weather. It would cause, of course, a great deal
of inconvenience to them, but I imagine we could arrange temporary cam
offices down here. But the real question—I want to put it again —which this
Assembly has to consider is its own convenience and what is most advantage-
ous for the conduct of public business. Whether they think they will be
able to do work better here in these surroundings, baving regard to climatic
conditions and the fact that they will have to come in from Raisina daily, or
-whether it would not be better for them to allow this building in Simla to be
completed, using it for the time being, and later, when New Delhi is completed,
decige for themselves as to whether all the ression of the Assembly should be
held here or not.

Dr. Nand Lal : Sir, the Honourable Mover has given us three grounds on
which he bases the strength of his amendment. (1) That we cannot have
good legislation on the hills of Simla; (2) that iteis very expensive ; and
(3) that itis very inconvenient. Let us examine all these grounds and see
whether they can stand or not. My submission before this House i, that none
of these grounds is tenable. Taking his ground No. 1, when I go to the
Statute Book in India I can find that a larger amount of work was done in
Simla. I am speaking subject to correction, but the little 1 know of the large
amouat of good work done in the past, on the hills of Simla, convinces me
that my learned friend’s argument that we could not have good legislation or
a greater amount, of legislation has no leg to stand upon.

— WMr. T V. Seshagiri Ayyar : I never said that you cannot have a large
amount of work done in the hills. You are imagining some words that I
never uttered.

" Py, Nand Lal : If I rightly followed my learned friend, he said, that we
eannot have good legislation in the hills of Simla.
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Mr. T. V. Seshagiri Ayyar : No.

Dr. Nand Lal : Then my learned friend meant to say, that you could
have good legislation on the hills of Simla. It must be one of these it
cannot be both. If he admits that, then his own admission goes against his
amendment. .

Well, I spoke subject to correction. I am glad to see that my learned
friend now comes out with his admission that we can have good legislation
on the hills of Simla ; then, of course it goes against him. It comes to this,
that if what he meant to say was that we cannot have good legislation on
the heights of Simla, then my learned friend, I submit, is not correct.
Whether the legislation is good or bad depends on one’s brain. Naturally the
question arises whether one can work better under better conditions and in
good weather or under bad conditions and in bad weather. Now, clearly my
friend cannot contradict this proposition that the weather at Simla is decidedly
better than that at Delhi or at any other place in the plains. He cannot
refute this argument. Then, so far as this argument is concerned, it stands
determined once for all and I say it is unanswerable that the weather at Simla is
decidedly better than that at Delbi, or at any other place in the plains.  If
80, then we can work better there, the output of work will naturally be
greater and larger. Now, let us examine the other aspect. If the output of
work is greater and we can work there more effectively and with greater
intelligence, then this is economical. This pays the country.

What we really want is efficient and good work. If our work at Simla
will be decidedly better, as I am trying to prove, then it will certainly prove
useful to the country, and it is thus not expensive at all. My learned friend
while discussing this ground made allusion to some precedent. This may be
8o far as the Madras province is concerned, but I am sorry to say that this
precedent will not appeal to other provinces” My learned friend says, ‘ Is
there any place where there are two sessions and where the Legislative Bodies
move from one place to another ?° T would ask my learned friend, if I am
permitted by the Chair, to ask, ¢ Can you cite any country where there are.
two extremes 7 °  We have got the severest winter and the severest summer.
Does my learned friend really mean to say that we may be forced to work at
Delhi in summer and die. I think the constituencies whom we represent
wounld not like this idea. The longer we live, as servants of our country, the
better it will be, and there will be a greater amount of work done. If we are
troubled and inconvenienced by the scorching heat, we will come here no
doubt, but I am afraid, some of us will feel sleepy and some will feel tired.
I may say, it is a wrong idea to suggest that we can advantageously hold our
meetings here in Delhi or at any other place on the plains in summer. Thus,
it comes to this, that if the suinmer session of this Assembly were held at
Simla, that will benefit the country economically, it will pay the country so
far as our length of service is concerned, and it will pay the country alse so
far as intelligent work is concerned.

Now, coming to the second ground, viz., the question of expenses. A few
minutes back we were discussing the sum of money which is speat on the convey-
ance from Raisina to this place, and one of my Honourable friends moved an
amendment that this expense was unnecessary. After all it was found that
it was not unnecessary. Taking the argument of my learned friend, if the
summer session is held here in Delhi, the aforeraid expense will recur, Then,
how can my learned friend say, that it is very expensive to hold the summer
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session at Simla, taking into account this very item which was before this
. Honourable Honse only a few minutes back ¢ Therefore, on this score also,
viz., wo far as the question of expense is concerned, my learned friend’s
amendment has got no force whatsoever. '

Then, the third argument, which my learned friend advanced with the
greatest possible force, was the question of inconvenience. And what is his so-
called inconvenience ? It is this, that there is no motor bus, no motor car, in
Simla. 1 may be allowed to point out to my learned friend that if he stays at
Simla, it is necessary for him to havea little walk. 1f he has stayed at Simla,
I think he will corroborate me and will have no hesitation in accepting my
argument. OQur stay at Simla will necossitate our having little walks.  And
if we bave got to walk for a mile, shall we become sick ? It will give
strength. It will be exercise. A human being cannot live without havi
some exercise. Does my learned friend seriously mean to say that we shoul

" take no exercise at all, that we may work from 11 a.m. to b r.m. and have
no exercise, that we should be put in a motor car, come to the Secretariat, and
then be put again in the motor car and carried back to our residence ?

I think my learned friend’s argument that the whole country is in support
of the amendment does not seem to me to have much force. Our countr
would like that we should work hard, that we should come prepared to worﬂ
conscientiously, that we may take exercise so that our brains may be in good
order and we may work intelligently. My learned friend must {;enr in mind
that we are not so much averse to taking exercise as he is. We are in favour

of it. So, on this ground also my learned friend’s argument has got no force at
all.

‘Another argument of my learncd friend was, that we should have two
sittings here in Delhi, one from October right up to the end of November,
if I followed him rightly, and then from first January right up to the end
of March, that is to say, there should be o summer session at all. 1 cannot
say what he is contemplating, but if I may be allowed to place the right

mmatical construction on his argument, then it comes to this, that there will

no summer session, v+s., there will be only one semion,l the summer , session
being eliminated. Supposing some emergency requires the convening of this
Asw%nbly, what will t f:ﬁpen? Freﬁlesummonm will have to Ee insued.
It cannot be disputed that it is necessary that there should be a summer session
also, and the history of legialation tells us that there have been summer ses-
sions ; one session during winter and,the other during summer. So, on this
ground also my learned friend’s argument cannot hold water.

Then, my learned friend says, that the emtrws been, as & matter of
fact, saying ‘ you, legisltors, can not hear us use yon are far away.’
I cannot understand the drift of this argument. If we, when in Simla, cannot
hear our people, can we hear them when in Delhi ? Is there anything special about
Delhi?  Newspapers fully convey all ideas to us. Don’t we read newspapers
when in Simlagn Newspapers convey to us the ideas and sentiments and
opinions of the people there also. Does my leaned friend seriously mean to
say that when we go to Simla we cease to read newspapers, or that no newspapers
. ﬁ‘iﬁ be sent to Simla ? Does he mean to say, that newspapers are only meant
" #or Delhi and other places in the plains? If he admite this proposition, that
the postal authorities are quite competent to send newspapers to Simla as well,
thewm; 1 am afraid, there is similarly no force in my ‘learned friend’s argument,

-—
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We hear our people at Simla as well as we hear them here in Delhi. There
is telegraphic communication, there is telephonic communication, and none of
these communications is cut off from Simla. = If my learned friend knows more
than I do in this direction, then perhaps I may feel constrained to give in, but
I am afraid I cannot admit it, because I belong to the Punjab, and I- am.
nearer Simla than he iy, and I can tell him that his proposition has got no
force. Had T realised any kind of force in any of the arguments which have
been set up by him, 1 would have been very glad to agree with him and accept
his proposition. But I feel bound to say that there is no force in any of the
arguments. Therefore, I res ly differ from him and I hope thdt the
House will agree with me and®reject this amendment which I very strongly
oppose.

The Honourable Mr. B. N. Barma: Sir, the substantial question
before the llouse is as to whether they should accord their sanction to.
the expenditure suggested under these three items. Ite determination is to
& oertain extent dependent upon a solution of the problem raised by the
Honourable Mr. Seshagiri A{yar, namely, as to whether it is desirable,
generally desirable that there should be no legislation, especially of an import~
ant character, undertaken in the hills. '

The Honourable Sir William Vincent has already indicated to you the
attitude of the Government in this respect, that they are entirely in your hands,
so far at any rate as the present year 18 concerned and so far as the present
Government is concerned, and that it resta with yon asto whether you would
have your session during the current year here or in Simla, and speaking as the
Member in charge of the Public Works Department, I may say, that to a
certain extent the burdens of my departmental officers will be lightened if they
bad less work to do, but I would like to place before the House certain con-
siderations which should be borne in mind in coming to a ¢onclusion.on this
subject and I would ask the Members to see whether in the interests of the
reformed Government, in the interests of preserving in their hands the powers
conferred upon them, it is not desirable that they should have legislative
Chambers provided both here as well asin S8imla, so that without any difficulty,
without any inconvenience, without any andue prolongation of time or delay,
they may be able to meet when an emergency arises, when the Viceroy thinks
fit to convoke a session or is requested to do so by a large number of Members.

We must set aside from our minds the contingency of our being able to dis-
.cover a place to which the Capital may be removed and located all throngh the
year. Assuming for a moment that that would be the solution ultimately
arived at by this House and by this Government, I would still put it to the
House that it will take several years, it may be 5, 7 or 10 years, before you
build a Capital of that description. Taking it therefore that Delhi will be the
Capital or will be one of two Capitals, because even assuming that you are
going to have only one Capital and that in Delhi, it will take about 5 to 6
years before you build the New Capital here, the question is reduced to a simple
point. Is the Legislature going to deprive itself of the opportunities which it
would otherwise have of hoﬁiing the session at any time the Governor General
may be willing or feels it necessary to hold a session, because it thinks that
ordinarily legislution should not be undertaken at Simla or that a few lakhs of
rupees may have to be expended on the Council Chambers and in providing
accommodation for Members? Well, Sir, I need not expatiate upon the changes
during the next few months, because I think Honourable Members will themn-
selves have realised this aspect of the problem. A new Viceroy will be coming
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who may be desirous of making your acquaintance and discussing import-
ant problems and therefore of convoking the Assembly in the customary
manuer or during the first few monthe of his arrival Mere, and it would be
rendering it very difficalt for him to have a session if you insist upon no
provision being made in Simla. Or it may be that some emergency may arise
which may necessitate the holding of a meeting in Simla and by your cutting
down this grant you will be permanently depriving yourself, not only this
year but generally of bolding the session in Simﬂ. And all for what? = For
an expenditure of about 6 lakhs of rupees on the cemtral buildings for a
Counal Chamber and a lakh or two on accommodation for Honourable
Members. Nearly four lakhs of rupees have already been’spent on the build-
ing of a Council Chamber. I may incidentally remark that the buildings
are going to be so designed as to be snitable for other purposes in case the:
Legislature should decide upon having no mession at any time in Simla. I
give that as & piece of information, but, proceeding, I say, you have already
spent four lakbs of rupees. Sir Sydney Crookshank has already told you
what a wasteful expenditure of money it would be suddenly to pull up and
stop work in the middle, and that is exactly what you would be doing if

ou were to postpone & decision or if you were to deprive the Pyblic Works

epartment of the grant for which they ask during the current year. Well,.
then, if you make this grant, you will have an opportunity of deciding later
on, if you wish it, not to hold a meeting at any time in Simla. If you sor
decide, then this money will have been utilised in the construction of buildings
which the Government of India feel necessary for other purposes. Therefore,
there will not be any waste of money on this account, whereas, on the other
band, there will be wasteful expenditure if the grant be not made, four lakhs of
ropees being thrown away for nothing. ’

Then, take the case of accommodation for Honourable Members. It has’
been raid that it would be very inconvenient and very expensive to go to
Simla. Well, I have had some experience a« a non-official Member of the
Legislative Counncil for many years. Since 1006, T have been connected with
work in the Councils and for four or five years here, and, speaking for myself,
I found no very great difficulty in transacting business on the heights of the
Nilgiris in Ootacamund or of the Himalayas at Simla. I found myself

haps fitter for work in Ootacamund and in 8imla than in Madras and in
Be{:lhi. But, apart from the question of personal equation, I can assure
Honourable Members, that they will be truly democratic in Simla. There,
everyone has either to walk or go about in a rickshaw if he cannot ride, and
neither is 5o expensive as a ride in a motor car. So you will lead hoth a
democratic as well as & less expensiveslife in Simla so far as the question of
locomotion goes. You will be better fitted for work and, as far as I could
see, during the last four years that I was a Member of the Imperial Legislative
Council, I found a good deal of contentions work actually transacted without
much objection on the part of the country. There is no doubt great truth
in the contention that we should avoid legiclation in the hills when legislation
can be transacted in the plains, but that remark does not apply so much to
Delhi and Simla as it might to Caleutta and Simla or asit might to Bombay
and Mahableshwar or to Madras and Ootacamund, because in Bombay,
Onlcutta and Madras, you have publie opinion, whereas there is not much in
the hill stations. You can consult experts in various branches and take their
advice. But it seemed to me that it was the same whether 1 was in Simla
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or in Delhi so far as the secking of outside help was concerned ; it made no
difference so far ae the intellectual atmosphere or the commercial atmosphere
surrounding you was concerned. If it was khaki there, it was khaki here;
there is less dust #here, more dust here. But I think from the general
point of view I found no great helpand I think Honourable Members also
will feel that there is no very great intellectual help either in Simla or in
Delhi and it will continue to be the same for some time to come.

Coming to the question of the expensiveness and the inconvenience, I do
not think there is much difference between Delhi and Simla even when the-
question of travelling thence from the remote corners of India is concerned,
because, coming from Madras, I always felt that it was the samé whether I
got down from the train at Delhi at 12 O’clock at night and broke my slee
or went on and got out the next day at Simla. It did not make muec
difference from the business point of view and if -non-official Members
gpend a few rupees more in travelling expenses, there would be a saving'
in respect of the Government officials oominﬁ down here. So on the
question of expenditure I do not think much can be said ome way or
the other. From the point of view of the convenience of Members, there
is not much difference in point of time whether they come to Delhi or Simla.
There is a difference of a few hours I quite grant, but then you can far more
efficiently transact business there than here. I place my case far more
strongly, however, on the first two grounds. First, that this House should’
not deprive itself of its opportunity of doing good, of discharging its res-
ponsibilities a$ & moment’s notice and of having a meetirﬁ convened whenever
there may be necessity. Of that opportunity it would deprive itself if it
cuts down this grant. ;l"he other ground to which I ask your consideration
is, thatyou have already spent four lakhs which would be wasted, and with
regard to theadditional sum it is not much compared to what has already
been spent. Therefore, both on the grounds of economy and the convenience-
of Members, and because both places are the same from the point of view
of intellectual environment I think you ought to vote for the grant which
has been asked for.

The Honourable Dr. T. B. S8apru: Sir, the advocates of Simla have

ken with enthusiasm of Simla, and so I believe have the alvocates of Delhi
of Delhi. Idonot propose to take any side in regard to this matter, But there
are just one or two considerations which I shall place before the House.

In the first place, the issue which has been raised by my Honourable friend, -
Mr. Seshagiri Ayyar is, as he himself very frankly pointed out, a very narrow
one. He did not say that he was raising tlie general issue as to the exodus to.
Simla, but he said, if I understood him correctly, that the real issue before
us was as to whether there should be legislation in Simla. That is the only
issue before the IHouse and it is with regard to that issue that the House is
invited to give its verdict. As I have said already, I do not wish to speak in,
the spirit of a partisan, but there is one important consideration which I will beg,
the House to remember. It is not really for the Government to fix any place
according to the rules. The power of convening a session of the Legislative
Assembly is given by rule 8 to the Governor General as distinguished from
the Governor General in Council. The Governor General by notification
appoints the date and place for a session of the Assembly. Now, as the House
is aware, the new Viceroy will be here within a fortnight or so, and so far as
I have been able to ascertain the views of my Honourable Colleagues in the:
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Government we propose to place the result of the discussion in this House
before the new 3iceroy ; and for the time being, so far as the Members of the
Executive Government are concerned, they are not going te vote in regard to
this matter. Others are at liberty to vote as they like. We shall examine
the result of the debate very carefully and put the whole matter before His
Exocellency the Viceroy. It is really for you to assign the grant or to refuse
it as you think fit. So far as we are concerned, we are not taking any sides as
regards this particular matter. There is only one more fact to which I shall

er just now in order to remove some misapprehension in regard to this
building which is going on in Simla. It may be the impression of
some Members of this House that this building was sta in Simla
without reference to the predecessor of this House, namely, the
Legislative Council. Iam told that Sir Claude Hill convened a meeting
of some Members of the Legislative Council and put the matter before
them ; excepting one gentleman, the rest of them were agreed that there
shonld be a Legislative Chamber there, and this gentleman who first
disagreed subsequently changed his opinion ; and as has been pointed out by
Sir Sydney Crookshank at an earlier stage of the debate to-day, the building
has been going on there for the last one year and a considerable sum of
money has been spent. That is really the position so far as the Members
of the Government are concerned. Their position has been explained by
8ir William Vincent with whose remarks I associate myself. The matter,
so far as the grant is concerned, is entirely in your hands. As Bir William
Vincent reminds me, there is only one thing more, that I should point out
to you, and it is the temporary character of this building, which is not very
much suited for the hot weather; but so far as the general issue which has
been raised by my friend, Mr. Seshagiri Ayyar, is concerned, we shall await
with interest the result of this debate,

Baba Ujagar Bingh Bedi: Sir, I am I am unable to see any force
in the arguments advanced by the Honourable Mover of this Resolution.

Firstly, that a considerable number of us present in this Hall—at least most
of us who come from the northern part of the country—usually go up to the
hills during the summer to save ourselves from the extreme heat of the plains.
Those of my Colleagues who have experienced the heat inthe plains of the
Punjab will, I am sure, agree with me that an exodus to the hills is not a
luxury, but it is absolutely necessary for the preservation of health. When,
therefore, ordinarily we go up to the hills in the summer, I think it highly
nndesivable to force us to come to a-particularly hot place like Delhi at that
season of the year to transact the business of the Assembly. I am sure, this
course will belrupon the efficiency of its working.

Secondly, I cannot imagine any perron keeping himself quite calm and
composed, sitting within the four walls of a room, in the company of so many
persons as we al% are here during the months of June, July and August.

Thitdly, if the sessions of the Assembly are held in Delhi in the summer,
it will hecessarily mean the detention of the whole of the Secretaviat. If not,
it will mean the coming down of the Honourable Members and the Secretaries
to Delbi from Simla. This will mean their absence from their erdinary duties
for'a very long time which is very undesirable. Again, I cannot for a moment,
feel justified in thinking that while we ourselves like to go up to the hills, we

L]
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should persist on the Englishmen who come from much more cool countries
staying in Delhi in the summer. Apart from the loss of efficiency which will
result in the long absence of the Sacre taries from their headquarters, I do not
understand how the heavy expenditure on account of the travelling allowances
of these officers and their staff will be met in these days of financial
stringency.

Without, therefore, making further attempts to discuss the demerits of this
Resolution, I strongly oppose it.

Rao Bahadur T. Rangachariar: Sir, it is with a sense of trepidation
that I rise to support the motion of my Honourable friend, Mr. Seshagiri
Ayyar, not that foam not fond of cool heights. I myself resort to hill climates

-during the summer vacation in the High Court. %ut, Sir, I look upon my
position here not as Rangachari, but as representing the millions of population
rof the country. Sir, it was asked, are we to-die in Delhi? Do the two lakhs
-of people living in Delhi die every year and get resurrected every other year?
Did my father and grandfather seek the heights of Simla or Ootacamund to
transact their work? Did the kings of old transact their business in the plains
-or in the cool heights of S8imla, Ootacamund, or Darjeeling as the case may
be? S8ir, I did not realise till now, I did not realise till I heard the discussion
in this hall, that our politicians were not sincere. Sir, ever since I begau to
take leasons in politics, I have heard of this exodus. In fact, the very first
lesson that I learnt was with reference to the sins committed by this white
bureaucracy administering the country from the heights of Simla. I did not
know there would be brown bureaucrats also. Sir, the question is not one of
.money. The question is one of moral influence. My Honourable friend, Dr.
Nand Lal, asked us, are we not in touch with newspapers? Now, if my
Honourable friend is going to take lessons from newspapers and not from
.actual human life, I am afraid, he will not be performing his task in the way
«dn which he is expected to do. Are not courts sitting in the summer? Does
not my Honourable friend, being tempted with fees, appear before magistrates
who toil in the plaing in the middle 0? the hot summer ?

+ Now, Sir, I was sarprised that my Honourable friend, my leader, Mr. Sarma
from Madras, had the eourage to stand up here in this House and defend this
flight to Simla? I learnt my lessons at his feet. As the President of the
Muhajan Sabha, I am sure, he drafted telegram after telegram abusing, and
-vilifying, this wicked bureaucracy for always flying tothe hills, I was but a
humble student learning my lessons as Secretary to him. If Sir T. Madhav'
Rao who condemned this exodus at a famous public meeting in Madras in 1887,
-if the Rev. Dr. Miller who is the revered Principal of the Christian College,
deprecated the exodus, and again if gentlemen of eminence at various places have
-entered their most emphatic protests against the exodus what has bappened
-since that we should now encourage it? Is Simla big enough to contain the
population of India? Sir, you must deal with the people, do the work of the
people, and do their work feeling as they do; is it merely because we all bclunﬁ
to the upper classes, whom fortune has favoured, because we can affor
to go a.ndp ive there, that we should go and do administrative and legislative
work from these cool heights ? As.1 said, any place in the plains where our
brothers and sisters, fathers and mothers, live and toil all the year round ought
to suit us. Is it unfit for your habitation? Then flee from India, if you.
think that the plains of India are not a fit place for doing our work. I'am
-ashamed to hear, Sir, that any partof India is not fit for work during the summer.
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Were we born in the cool places? I was born, Sir, at a place where the tem-
perature rises up to 110 degrees sometimes. I think, Sir, that we must bring
some sense of responsibility to bear in deciding the very grave issue which has
been raised to-day. As the Honourable Members for Government have
remarked to-day, the responsibility for the decision to-day rests with us,
Indians. We bave to go to our brothers and sisters to-morrow as soon as the
session is over. Bemember, it is not merely our own concern, it is 8 concern:
which will affect the future.

Now, 8ir, looking forward to the future, I expect not only rich men to-
come here to this Assembly; I expect poor men also to take their humble
rt in sharing the administration of the country. Ilook to the day - it may

b years, it may be 10 or 15 years hence—When the masses will also send
their representatives here. How do we expect them to afford to go and
legislate in the cool heights of the Himalayns? Surely thaf is giving a tall
order. It is bad enongh that the Executive Government go there, But that
question is not yet. When we force their hands, when we say we will hold
our legislative sessions here, then I daresay we will be bringing indirect
ressure upon the Executive Government also to change their methods, to-
iminish their months of stay in the cool heights. Sir, I have before me
merchant princes who dwell in Bombay, who dwell in Calcutta ; I have before
me eminent professional people, like Mr. Norton, who do not hesitate to come
down to the plains when a tempting fee is offered. The pleaders of the High
Court do their work in Bombay and in Calcutta in'May and June. Is Delhi,
the seat of so many Emperors, so bad as it is represented? I am rather
surprised that people from the Punjab should rise to oppose this motion,
What would have been your plight if you had been in Simla when the Punjab
was shedding its tears ? Would you have been in the heights of Simla when
all these transactions took place? Would you have been in a position to know
merely from newspapers w{’lt was bappening in Amritsar and other places ?
Is that the conception of our duty here as legislators to whom, as my Honoura-
ble friend put it, not only is legislation entrusted, but we are bere to guide
the Executive in the administration of government. If you had been in the’
cool heifbts of Simla when all thede happenings took place, would you have
been able to influence matters? Even in the plains, as you were, you were not
able to do anything ; in the hills you would have been in a much worse position.
But, Sir, the question is not of money ; it is not a question of putting up one
building or several buildings that you have begun. Once for all we should
determine in this Assembly that we are of the people, we are working for the
people and we will stay with them and do our work for them, ﬁuidv:d hy them
and controlled by them. Otherwise, when yon are in the cool heights, you
won’t get first hand information ; you will have to depend on newspapers for
knowledge. And which newspaper will you take? The Leader or the
Independent; the Temea or the Bombay Chronicle ; would you take the:
Hindu or New India ; the Lengalee or the Amrita Bazar Patrika? Al this
is mere specious argument and special pleading which we are all aceustomed to as
lawyers. As deliberative and responsible people ussembled here, let us not
adopt these devices, bmt let us put the question to our con science and to our
hearts and ask ourselves are we really voicing the feelings of the people when
we say ave shall go to the heights of 8imla and legislate and carry on adminis-
tration there. There can be but one answer given.if we put the question
plainly and fairly to them. Therefore, Sir, let us forget ourselves ; let us not
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forget that we are mortal ; let us remember that we will disappear from this
Assembly in another year or two. The decision you come to will be taken
hold of afterwards.

As my Honourable friend, Mr. Sarma, said, the new Viceroy will be here
soon ; and I say, Sir, and I say it with all the emphasis at my command, that
we should have no doubt on the question as to whether this Assembly will goto
8imla. I say that we should poti‘?o to Simla for the pur(goses of carrying on
the legislation of this country. hatever the Executive Government may do,
let us not set a bad exampleto them. Let us turn them from the bad exggnple
‘they have already followed. Let us not be written down as insincere, le¥ not
the public say that we promised to do one thing but have done another. Let not
that be written against the Assembly, and, therefore, I earnestly appeal to the
Members of this Assembly ; let us not be drawn away, let us face this important

nestion squarely and fairly and above all, let us come to the right conclusion.
One Honourable Member said that we could not do as good work in the plains.
Surely that is not so. 1 have greater oconfidence in ;‘fr. Spehece and I would
expect the same amount of work from him here as in Simla. The same thin
applies to my Honourable friend, Dr. Nand Lal. I do not think he would
asleep when appearing before Judges on the plains. As regards the clerks,
I do not think that is a very difficult question because it can be quite easily
managed.

It was suggested that we were going to work all the year round. If that
is go, then I am afraid that Government work will not get onat all. Then
someone suggested that we should wait for the views of the new Viceroy. By
all means, but 1 think it would be better if he were to find this Assembly here.
Delhi hus been chosen as the Capital of this country, and surely there is no
reason for going back on that decision. Already we have spent lakhs upon lakhs.
“That may be. But let us spend more, if need be, upon the new Secretariat
-and the new Council Chamber and the new houses. Make them comfortable
and habitable and then you will have no reason to complain. I object to the
policy of Government of spending 80 or 90 lakhs and keeping up a ocostly
establishment. But I strongly urge upon the Government to spend more on
New Delhi. It will really reduce the expenditure in the future and it will go to
making the new buildings habitable. e have chosen Delhi, we bave sunk
lakhs in Delhi, now let us see that those lakhs have been sunk for the proper

urpose for which they were provided. Why not set apart year by year, 10

khs, or 20 lakhs for that matter, for sinking fund, and interest and find more
capital, let us then show that we can work down in the plains, down in Delhi,
and do our work just as good as if we were in Simla.

If T bave spoken feelingly on this matter, please forgive me, but I do
think that there is a great issue at ctake and that a very great responsibility
rests upon this Assembly.

Mr. Eardley Norton: Sir, we bave had from two opposits benches,
two very oratorical representations of two converse cases, both stated with
‘equal ability. One from my Honourable friend hehind me who is a Hindu
.and who bas been mistaken for a Muhammadan, and the other from my
Honourable friend, Dr."Nand Lal who also is a Hindu but bas not yet been
mistaken for a Muhammadan, These gentlemen have pleaded their cauves
each with marked effect. For myrelf, on this poiut I feel absolutely neutral,
For years I have been amongst those who huve insisted with a loud voice that
Government should not legislate from the clouds of Simla, that they should

—
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not sit there for 7 months in the year but should come down and do their
work, as other men—quite as good and efficient do it—in the plains. I cannot
for a moment accept the theory that better work canbe done in the hills than
on the plains. I have myself been in this country for 43 years, and I have
spent nearly 40 years in the plains, where much good work is done in the hot
weather.

There can be no doubt whatever, that whereas other High Courts adjourn
for@ay and June, the Judges of the High Court in Calcutta sit continuously
through the heat till August and do much of their best work during the hot
weather, except of course when they are asleep.

I thivk the argument that we cannot do good work in the plains is an
argument which i beside the fact. Some of the very best work in India is
done in the plains. To turn for one moment from lawyers to merchants,
we have representatives here from Karachi, and Bombay, and Calcutta, who
are living examples of how men who work hard in the plaine can in a compa~
ratively short time roll up their millions. Therefore,ll' reject the suggestion
that you cannot do g work in the plains. I am, however, torn, between
two conflicting emotions, as represented by the two champions of Simla
Delhi. The two emotions are these. T should like personally very much to

o to the hills, if only for the purpose of seeing there the pathetic and
umourous picture of two learned legal doctors upon two little horses riding
from Longwood Hotel to the Assembly Hall and possibly falling off in the
journey more than once, arrayed in long grey coats and tall white hats.
That is & picture which almost irresistibly draws me to Simla. Then, on
the other hand, when I think of the other and more pntheﬁc picture of
possibly being called upon, although I wish him long life, prematurely to
attend the funeral of Dr. Nand Lal in Delhi, I admit I am strongly tempted
towards the plains.

It seems to me -that the best and most honest course is to do what the
lady in the Bible did—to deelare to whatever majority happens to carry either
side of this Resolution to-day, ‘ Thy God shall be my God, whither thon goest
1 will go’ I shall follow the mnjoritf_ with public eatisfaction if with

rivate regret, for I shall feel, that if I come here, it will not be in the
Eeat-—-l do not for & moment apprehend that Government are going to brin
us down in May and June for the surgtose of our Legislative functions. We shnlf
be broughtwdown, I have no doubt, at a far more reasonable period of
the year. If, however, Iam taken to Simla, I shall feel that there is some
pleasant life to be found there too, that, say what you will, the elimate
there is ocertainly more attractive than the climate here. But, after
all, these are personal considerations for I think that s s matter of
fact we can work just as well here as we can elsewhere and I do feel there
is much force in what my friends, Mr. Seshagiri Ayyar and Mr. Rangachariar
have said on their plea for Delhi. It comes to me with a curious though not
uneffoctive shock that the Honourable Mr. Sarma, who after having upheld
one proposition for five and twgnty years should now stand up and publicly
retract his views because he has shifted from a Congress man to an oﬂicinf,
thus acclimatising himsel to that system of life which for so many long years
while 4 ppposition he has so strongly denounced. There is little more to
be mid:sbout this. Is the voting upon his decision to determine the issue
whethet We are to go to Bimla or to stay here? That issue appears to me
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at present to be somewhat clouded and obscure. The Resolution merelg 88
shall not spend money upon building an Assembly Chamber at me:,s
t makes no reference to our visit to Simla or to the alternative of legislating
here. An Honourable Member in this House may quite logically vote
. that we should not spend money on the building in Simla and yet not
commit himself to an official visit to Simla in the future. If the matter, as
I understand, is going to be decided by the voting on this Resolution, the vote
will determine the question us to whether or not we are to go to Simla. Well,
I shall be very curious to watch the result of this debate; I shall be very
curious to scan the lists when they come out, and see which way men who.
have given us their opinion for many years are going to vote ; whether when
the real temptation comes, of having a jaunt up to Simla at Government
expense, they will turn their backs on their former utterances and adhere in
rigig virtue to Delhi or whether they will in recollection of their long asser-
tion of what they called their principles, do what Mr. Rangachariar asks them
to do, and, throwing their own alleged conveniences aside, sacrifice all other
considerations to the duty of enforcing the declared wishes of their constituents.

For myself, I shall not vote. )

Mr. 8. C. Bhahani: Sir, I do not wish to remain neutral. I deem it
necesary for me to decide whether I +hould vote for Delhi or for Simla. There
i8 no danger of my being torn between the two champions of these two
causes in this House. And I shall feel least inclined to attend the funeral
of Dr. Nand Lal here in Delhi or go to Simla to see the pathetic processions
spoken of by my Honourable friend, Mr. Eardley Norton. It isa very grave
question for me, and I have pondered it carefully enough. I am wholebeart-
edly for thé principle involved in the proposal that has been put forward
by my Honourable friend, Mr. Seshagiri Ayyar. 1 only regret that he has
not gone fur enough and urged that it is necessary and absolutely necessary
that the Government themselves should not migrate to Simla in order to do
their administrative work there. The poor taxpayers are already being bled
to death. I muetrecord my protest against the migration of Government
being encouraged in this House. There ir not the slightest doubt in my
mmg that the people are unanimous that there should be no migration to the.
hills. The migration is costly and the people cannot stand the expense. There-
is another reason why we should not be far away from our chief place of action,
namely, Delhi.  We should be in touch with the people. Take, for instance
what transpired at Amritsar. In the circumstances proximity to the Govern-
ment in Delhi must have been coveted by the people of Amritgar. Bat,
nevertheless, I would not play to the gallery as my Honourable friend,.
Mr. Rangachariar, has done. He seeks to make out that he alone is a true
patriot.» My feeling is, that he would be anything but a patriot who in the
IcJ;'eﬁent circumstances advocates that-the Assembly should not meet at Simla.

ur Viceroy and our Government would be at Simla. It would cost the Govern-
ment a great deal to come down to Delhi to organise meetings of the Indian
Legislature. And, as my friend, the Honourable Mr. Sarma, has rightly pointed
out, we should not deny ourselves the opportunities that may be afforded to us
of coming in contact with the Viceroy and the Government for concerting *
necessary action for the good of the country which we have at heart and which
we represent in this House. I am strongly of opinion that at any rate for
this year we should go to Simla, and that, in so doing, I would not
for a moment lose sight of the interests of the people. It has been very
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rightly said that there should be houses provided for the Members of the
Assembly as also for Members of -the Council of State both in Delhi and in
‘Simla. So long as the Government keep at Simla, it is necessary that it
should be possible for us, whenever called upon, to go there and meet for the
transaction of business. My Honourable friend, Mr. Seshagiri Ayyar, has said
that we should keep in Delhi and sit at a stretch for six months. That is, I
think, a very unpractical proposal, and ought not to find favour with this
Honourable House. You are certainly not going to confine this Assembly to
those who have retired from business and have nothing else to do. Those who
are actively engaged in the work of life should also be afforded an opportunity
of representing their country, if the country should have confidence in them.
One must be constructive, and must put forward a proposal which ‘will meet
the requirements of the situation. If you cannot do that, pray do_not
oppose the demands that have been made gy the Government.

Mr. Amjad Ali: I move, Sir, that the question be now put.

Mr. E. L. Price: Sir, as the debate seems waxing warm, perhaps, the
House will be glad to hear something of my well-known softness and modera~
tion. -I am not, Sir, afflicted with a Past in this matter. There is no ckela
that can rise up and rebuke me for what I said yesterday, and I do not know
that I feel particularly inclined to take nny decision now for to-morrow. But
Dr. Sapru has actually put me in some difficulty. I understood him or Mr.
Sarma to say that out of Rs. 5,64,000 required for building this Chamber, over
four lakhs has been spent.

The Honourable Mr. B. N.Sarma: The total is ten lakhs. Neatly
four lakhs have been spent and Rs. 5,64,000 will have to be spent.

Mr. E. L. Price: I could not follow that. There ig then altogether a
sum of ten lakhs beini expended for building a Council Chamber in Simla.
Nearly half the money has been already spent and we have got to decidé now
whether we vote the rest of the money and complete the building or whether
we do not. But the difficulty that the Honourable Dr. Sapru bas introduced
into this question, to my mind, is first this, that he proposes that the Executive
Members of Government shall stand aside. I do not knew why they should
exclude themselves from the division. They have every right to vote, and I
think it is a most objectionable principle that any Member of this Assembly,
whatever®his position, shoald decline to exercise the vote that he is entitled to,
on any consideration. Perhaps it is because he puts it to the House, as I under-
stand him, that the vote on this subject will be submitted to His Excellency
Lord Reading when he arrives, and the consequence of our vote may affect
futore arrangements. But the difficulty is, that the vote that we give on this
question, in my opinion, has got nothing to do with the Simla question. You
have simply started a building, you have spent four lakhs on it, and common-
sensc dictates that yon should put up a roof over it. If you do not, what is
going to happen to our four lakhs of rupees in brick or stone or whatever there
is below 7 Are you going to sink four lakhs of money in order to make a
picturesque ruin? So that, it seems to me from the point of view of Dr.
‘Bapru’s saggestion, 1do not know how to vote. I want to vote. But when he
‘tells me, that if I vote and complete the building which is nearly half done, my
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vote will mean that it.is put on record and shown to the Viceroy that I want to
stay for ever at Simla, how can I vote? Dr. Bapru has put me in the greatest
difficulty and I hope, that thgt difficulty will be removed for all Membera,

Mr. Jamnadas Dwarkadas : I thought after the most eloquent speech of
my friend, Mr. Rangachariar, there was no need for any one to speak, and that
the motion on being put to vote would be accepted by a large majority of the
House, 1 mean the motion of reduction which has been brought forward by
my friend, Mr. Seshagiri Ayyar. But it seems to me that there is still a little
opposition, and I cannot understand the reason why. It seemsto me, Sir,
t.}l:at Dr. Nand Lal, instead of looking qun himself as a part of the circum-
ference of the country, looks upon himself as the centre of the circle and
would so arrange things that everything shonld contribute to his comfort. I
want to assure him that in this House in Delhi, even though we may be
invited here in summer, we shall have the fans trying to keep the heat away
from us. We shall have soft seats which certainly will make us less uncom-
fortable, aud I do not, know that there is anything in the argument that we
shall be unable to work in summer if we are invited, and if the idea of going
to Simla were dropped. I want Dr. Nand Lal to remember, that while we,
who claim to be the representatives of the people, bring forward these small
ubjections and say, that if we are not provided with proper comfort and if we
are not taken to Simla, we shall be unable to work-—while we are engaged in
doing that, there are people in the country to-day who are prepared to do their
work at a sacrifice in the worst of warm days. '

T do not agree with their views, but I do say, Sir, that if the people decide.
to follow them and not follow us, it will be our own fault, it will be the fault
of the objections that we bring forward here against sitting in summer in
Delhi. I want to remind Dr. Nand Lal of what took place last year. There
was a meeting of the All-India Congress Committee in Benares on the 30th of
May. The attendance was full. In Benares we had no soft seats of this

- character. We had no fans to give us comfort. We had to sit there on
bentwood chairs from 7 Q’clock in the morning till about 11 O’clock at night
and, Sir, there was not a single person who objected to that. Theu again there:

was & meeting on the st of June in Allahabad ST

Dr. Nand Lal: With the (f:rmission of the Chair, may I ask my
Honourable friend for how many days he attended that meeting '?V

Mr. Jamnadas Dwarkadas: I attended all the meetings. There was
not a single day on which I was not present. These meetings went on for 5
or 6 days altogether. But I want to say this, Sir, in Allahabad there was a
meeting not only of most of the members of the Congress Committee and
of the Khilafat Committee but among those present was my Honourable
friend; Dr. Sapru, who stands up to take » neutral attitude on the question bnt
also confronts us with a difficulty which has been referred to by my Honour-
able friend, M. Price. Now, Sir, I ask those who are raising these frivolous
objections against having our sittings in Delhi throughout the year, whether
they are acting in the interests of their constituents, whether they are acting
in the interests of their own countrymen, when they are allowing the masses
of their countrymen to fall into the hands of those whose propagandu”we are
rightly objecting to but some of whom have got the spirit of self-sacrifice
not to mind the discomforts of weather. I think we shall be ill doing vur
daty to our countrymen, aud to our constituents if we allow these personal

' x
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considerations of a very unimportant character to come in the way of
performing our duty to those whom we represent here. It will not affect us
whether we go to Simla or not. It will not affect us much but surely it is
going to affect the country in many ways, as has been pointed out by my
Honourable friend, Mr. Seshagiri Ayyar and by my friend, Mr. Rangachariar,
I do not intend to go into those objections again but I shall deal with the
difficnlty that has been placed before us by Dr. Sapru. He says, if you do
not vote for the grant, then the money we have spent, about 4 lakhs, is
wasted | T usk those who bring these objeetions, ‘whose fault will it be if this
money is wasted ?” We are not responsible for your having spent the money.
1 am told that it was not the Imperial Legislative Council but a few Members
of that Council who were informally consulted by Sir Claude Hill and every
one of them agreed to that money being spent. Well, Sir, I shall come
forward -and sy, that I am not even responsible and I am sure the
Members of thix House are not responsible for the sins of their predecessors
or of a number of them.

Mr. E. L. Price: But we have taken over their obligations.

Mr. Jamnadas Dwarkadas: As a matter of fact, I would allow this 4
lakhs to be wasted rather than allow 10 lakhs to be wasted and set an example
to those who are in the habit of spending the people’s money uselersly and
teach them a lesson not to trifle with the money that belongs to the “people
in the manner in which they have done before. I am sorry, Sir, that I have
to speak out, but I do feel that on this question, where public opinion entirely
supports the view that has been taken by my Honourable friend, Mr. Seshagiri
Ayyar, this House will have ill-deserved the trust that has been placed in us
by our constituents if you go directly against the wishes of the people, if we
flout their views and vote for going to Simla.

I share the surprise, Sir, that has been canced to my Honoursble friend
Mr. Rangachariar, at the attitude that the Honourable Mr, S8arma has taken u;;
on this question. T do not want to refer to it, but T do say that all the
arguments that he has placed before us have, so far as I am concerned, proved
absolutely unconvincing. ¢ _

I have much pleasure in supporting the motion.

The Honourable Mr. B. N. 8arma: May I offer & word of explanation,

8ir? I never expressed an opinion as regards the holding of meetings of the
Legislative Council in Simla versws Delhi at- any time, and, with regard to

Madras, I say, the conditions were different and the points in issue were
different. ’

Dr. Nand Lal: May Fask, Sir, for special permission
each and every argument which has been brought forward.

The Honourable the President: Order, order.

to give replies to

Mt. S8achchidananda Sinha : Sir, it scems to me that the discussion i
rather going off the mails. If Mr. Rangachariar, whose patriotism and
elogquence 1 much admire, had only kept to the proposition before the
Aseembly, he might have been able to aseist us far better than by the speech

which he has made. The proposition is simply this. The Government have

J"__ I.'.
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commenced the building of & Council Chamber at Simla which is to cost 10
lakhs of rupees and they bave spent, I understand, about 4} lakhs of rupees.

hey now come before us and ask for sanctiop for the remaining 5§ lakhs.
My friend, Mr. Seshagiri Ayyar, taking advantage of this, raises a debate
upon the desirability of holding the session of the Assembly in Simla or in
Delhi. For my part, Sir, I depyecate an effort being made of that character
on a proposition in the Budget. It has been urged that the question is an
important one ; I concede, it is. Let this matter be discussed thoroughly in
the Assembly by way of a Resolution of general public interest, and then, if
the Assembly after full discussion voted upon it, I am sure, the Government
would respect the wishes of the Assembly. But when the Government come
forward and say: ¢ Here we are building a Chamber for you and we have
spent half the money, grant us the other half for its completion, > to raise a
debate in that particular form does not seem to me very commendable.

I will put it to my Honourable friend, Mr. Seshagiri Ayyar, in this way.
Supposing his proposition is accepted and the Assemby to-day decline to grant
this money to the Government, what would be the effect of it? Is he

repared to maintain as a lawyer that constitutionally the Governor General
would be debarred from summoning a session of the Assembly at Simla?
If he contends that the Governor General will be debarred, then, surely, there
is some force in his amendment, but, if the acceptance of the amendment will
not debar Lord Reading from summoning a session of the Assembly at Simla,
then, there ix no point whatever in the amendment. Supposing we voted for
this particular amendment and Lord Reading summoned a meeting of the
Asrembly at Simla in the old building or in some other building or even under
a shamiana, will it lie in our mouth to contend that the Governor General
cannot do that. Certainly not. I, therefore, submit, Sir, that legally, the
amendment, even if accepted by this Assembly, will not really concede to us
the reform that Mr. Seshagivi Ayyar desires, or in any way conclude the
matter. That being so, the only proposition is whether we shall vote this
grant to enable the huilding to be' completed, or whether we shall leave it
roofless. My own feehing is, that the building, having heen commenced,
should be completed. If afterwards we decide that we shall not go to Simla
at all but shall always meet at Delhi or some other place, I am siire the Govern-
mént will be able to apply the building to some other purpose. There is no
sense, 1 submit, in insisting that a building, half completed, shall remain roof-
less, and, therefore, without rairing any larger issues, I would ask the House
to vote the grant acked for.

Bir 8ydney Crookshank : Sir, perhaps it will mesist the Members of
this Honourable Assembly if I just give them a few plain facts in connection
with this case. They are as follows : -

The Government of Ipdia has a certsin amount of accommodation up in
Simla and a certain awiount down at Delhi, but at neither place is it sufficient
for the whole of 1he offices of the Government of India. Later on, say in
b years’ time, if we are given move funds annually to accelerate the cons-
truction of the new Capital, or in 7 years’ time if we continue at the present
rate of about one crorve a year, we shall have accommodation for the Govern-
ment of India in Delhi. For the present it is move or less obligatory for
the Government to be divided between Delhi and Simla, and as regarde this.
particular motion I would point out, that ko far as the Government of India
are concerned, the building is required, whether it is occupied for the summes

k2
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sesgion of thie House or not. In other words, at the present moment, in
order to find sufficient accommodation for the offices of the (Government of
India we have to hire houses, for which we pay a rental of about one lakh
of ru per annum. Now, this particular building, as the Honourable
Mr. Sarma pointed out to you, has been so designed that if it is not put
mto use for the summer session of the Legislative Assembly it would then
be used for offices and in that way it would save a very large recurring
expenditure which is now wasted in hiring houses in Simla.

Another point for consideration in counection with the motion before
the House is, that I gathered from certain expressions which were used at a
previous debate on the opening day of the Budget discussion that the Members
of the Council of State were by no means satishied with their. present quarters
in Metcalfe House. That dissatisfaction applied to cold weather conditions.
- Now, Sir, I would ask the Members of this House to put themselves in the
position of the Members of the Council of State who would have to sit in
their present Chamber which, we will say, is wholly unsuitable, though
through no fault of the Public Works Department, I may add—during the
- hot weather months. I have already been asked to furnish re-designs and
éstimates for the reconstruction of the Council Chamber at Metcalfe House.
As far as I can make out, that alone is an item of about one lakh of rupees;
so that, if it is decided to hold the coming hot weather session of the two
Chambers here, we have to set abont spending another lakh of rupees on the
Council of State Chamber, and also we should require to spend a considerable
sum of money to make the Members more comfortable out at Raisina. This,
in the time at our disposal, is not a practical proposition. As I pointed out,
if you take it from a practical P. W. D. point of view, it will take a matter
of 7 years to get ourselves settled down at Delhi. When that has been
accomplished, there is apparently no remson at all why the wessions should
not be held altogether in Delhi.

But for the time being it seems to me a practical suggestion that the summer
session should be held at any rate for one year at Simla during the
summer months in order to give the Public orks Department time to
rebuild the Metcalfe House Council Chamber-and complete the programme for
the construction of quarters for Honourable Members out at Raisina. Ifit is
decided by this Assembly, that the sessions should then take place in Delhi, the
Chamber for which I have asked for the remaining six lukhs in order to complete
it, will then be of extremely great value to the Government of India for
accommodating their offices. - As it ix, if we were to stop work on the building
now during the coming rains, the whole of that four lakhs of rupees would be
practically thrown away. We should in ordinary common-sense require to
temporarily roof over the unfinished portions of the building in order to
protect them from the weather and if. that be the case, we might just as
well put a roof on which we could make good use of.

Sardar Bahadur Gajjan 8ingh: Sir, after the .very convincing speech
of the Honourable Mr. Sarma, the question raised by these motions must
have been considered to be finally rettled. His remarks were so convincing,
that as far as these demands are concerned, this Assembly should most decideﬁ-
ly vote in support of them although it has been very strongly urged by
:{[r. Jamnadas Dwarkadas that the interest of the tax-payers require that
we should refuse this grant and that we should teach a lesson to those who
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bave ill-spent the money. I beg leave to disagree with his view. I fail to
understand how and in what way the tax-payer will be benefited  if this
grant were refused and how we will be able to teach any lesson to those
who are responsible. No one alleges here for a moment that those who were
responsible had no right to do what they did. There can be no doubt that
they had a right to do it, and they have commenced the building. Now it is
very obvious that it would bo very unwise for this Hounse to reject the
demand for these buildings and give a chance to the world to say ‘Here
are the buildings standing without any roofs’, and thus bring eternal
disgrace upon this Assembly. As far as the question of Delhi and Simla
is concerned, it was urged by the first speaker that there was no precedent
in the whole world in favour of having two houses at two places. I am
not quite convinced that precedents can be of very much use in a matter
like this, which depends upon the circumstances, as has been rightly pointed
out by Dr. Nand Lal. But even if precedents are required, I think we
need not go far. It is a matter of common history that the Emperor Shah
Jehan and Aurangzeb summered in Kashmir, not in Delhi, and similarly with
the other Kings. 8o it is perfectly clear that from time immemorial, from
the Mughal Emperors’ time downwards, those Emperors could not. do work
in the scorching heat of Delhi. .

I do not see how we are going to assist the tax-payers’ interests by voting
against Simla. In Simls as we all know crores and crores of rupees have been spent
on various buildings, Viceregal Lodge, Secretariat and so forth. If Simla is
abandoned this year or next year, as it is hinted, then that loss will be borne by
the tax-payers, aftd those who vote against Simla will be held responsible for
it. There is only one factor that determines the whole question. Nobody
eays, that in Delhi and even perhaps in wavmer climates you will not be able
to work or that it will be impoasible to work ; nobody says that. The question
is, whether you cannot do your work better in Simla ; that is the point. In
Benares, my friend had the advantage of sitting by the Ganges river; and lLe
had the advantage of the breezes that -blow there; and perhaps it may be
eaid that here we have the Jumna close to us. But I do not know how
many of those gentlemen who are opposed to Simla have actually seen Simla,
though I dare say, many of them have and the others have not. The -point
is not realired that the Simla climate is decidedly far better suited for doing
a lot of work. It is for this reason and for this reason alone, that the Govern-
ment of India long long ago decided in favour of Simla. It is perfectly true, that
in the old days heavy expenses were iircurred ; but since the railway connection'
with Simla, those expénses have been reduced to reasonable dimensions, and
nobody should grudge these things when we consider the amount of work that
can be done theré and the amount of energy that can be applied to this very

important work.

Therefore, Sir, as it is very late 1 do not want to inflict a very Ionf .8peech
en this Assembly. I shall conclude by saying, that Simla is ecimy
more convenient, more healthy and more fit for doing better work, and as
has been rightly pointed out by our Deputy President, there is absolutely
nothing to prevent His Excellency the Governor General summoning &
meeting there. Then, it was said, that property in Simla is rising in value..
We would not suffer. We would pe spending money for the benefit of the
tax-payer if we t this demand. Whether we spend 4 lakhs or 10 lakhs,
it is quite possible that after two or three years we might be able to regain
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20 lakhs. For these reasons, I earnestly beg the members of this Assembly
very strongly to vote in favour of Simla. <

Mr, Eardley Norton: I rise to a point of order, Sir. I wish to kuow
if Government will tell us definitely whether they intend to treat this as a
vote on our exodus or as a vote on the money grant.

Chaudhuri Shahab-ud-Din: With the permission of the Chair, 1 may
say that one of the members was permitted to move a Resolution whether the
exodus to Simla should be stopped or not. 'Therefore, that is the first point
to be decided, and the question of grant comes afterwards.

Mr. Wali Mohamed Hussanally: Sir, the time in up and there
are many members who wish to speak on the subject, and I think this is
not a question that should be rushed through.

The Honourable the President: Order, order, I think the Honourable
Member better wait until he hears the answer of Government to fhe question
put by Mr. Eardley Norton.

The Honourable 8ir William Vincent: Sir, from the speech of the
Honourable Dr. Sapru I thought it was Clear that the real point for decision
was whether the Legixlative Session this year was to he held here or in Simla.

Mir Asad Ali Khan Bahadur: There is a separate motion for it, and
this motion relates merely to the grant for building a Chamber in Simla, and
s0 it must be decided whether this motion applies to it or also to the exodus.

The Honourable Sir William Vincent: Mr. Eardley Norton asked me
what the view of the Government was. 1 understood from Mr, Seshagiri
Ayyar’s speech that he wanted to ask for a reduction of this demand as an
indirect method of raising the whole question.

Mr. Eardley Norton: I am not quite sure which way Government intend
to treat the question. Their decision may affect our votes.

The Honourable 8ir William Vincent: Having regard to what Dr.
Sapru has said, I think Government should treat the vote as a decision on
the main question,

Dr. Gour: Only the general question should be treated, and that for this
year.

The Honourable the President: I may point out for the information
of this House, as a matter of procedure, that the motion brought forward by
Dr. Gour was deliberately postponed on that basis.

Mr. Harchandrai Vishindas: Sir, it is rather unfair to the Assembl
that the issues should have heen mixed up, and the complaint made on this
scove is entirely justified, because so much « pathos and eloquence has been
thrown into the jeba.te and so much sentiment has been expressed that any-
body voting in favour of this motion will be branded as unpatriotic.
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The Honourable the President: 1 put it to the Assembly that the
matter can be met if- the question of principle is decided by the Honourable
Member merely putting a reduction of Rs. 500 instead of Rs. 5 lakhs. His
question of principle will then be met and a separate vote can still be taken
on the points put forward by Sir Sydney Crookshank.

Mr. T. V. Seshagiri Ayyar: Sir, I was just going to mention, before
accepting the suggestion thrown out by you, that there is a good deal of
misapprehension as regarts this waste of money. What I said was that
the 11{’.;. 5,064,500 should not be spent upon this building as a Legislative
Assembly Chamber. 1t has been pointed out by Sir Sydney Crookshank and
by Sir William Vincent that the building is so designed that it can -be
utilised for other purposes. Therefore, if we veto the grant of money *for the
purpose of making it an Assembly Chamber, it will still be open to the
Honourable the Finance Member to come to us and ask for a supplementary
grant, that the building may be so constructed as to be useful for other pur-
voses. Consequently, there will not be in the least any waste of money. I
think that point has been missed by every member who has spoken. I hope
that Mr. Price is satisfied on this point ; because the building is such that it
can be used for other purposes and the Government, which is now renting
buildings at a cost of Rs. 1,00,000, could come to us and say they want to
build it and to use it for another purpose. The question of waste of money
would not then arise.

But, Sir, as you have pointed out, I am willing that the principle should
be debated now and am willing to reduce the amount; but 1 believe it is
hardly worth while doing that in view of what I have just explained to the
House.

The Honourgble Mr. Bhafi: Sir, with reference to the explanation given
by Mr. Seshagiri Ayyar, may I point out that if the matigm which is now
before the House is accepted, the item of Rs. O lakhs drops out of the Budget
altogether, so that there will not be a single pie left in the Budget to erect
this building whether as an Assembly,Chamber or as an office.

The Honourable the President: I understand the Honourable Member
from Madras is ready to accept my suggestion that the vote of the Assembly
he taken on a small reduction put as a matter of principle, and that .that vote
to be taken by the Government as an indication of the will of the Assembly.

The question is that leave be given to the Honourable Member to withdraw
the motion as originally put.

The motion was adopted.
The question 1 now have to put is :

* That the provision of Rs. 5,64,600 for building a Council Chamber for the Legislative
Awsewbly in Bimla be reduced by Ra. 100.’

Mr. Harchandrai Vishindas: 1 was saying, Sir, that the issue had been
very much clouded by having matter brought into it which is not really
rermane. I specially take exception to Mr. Jamnadas’ remarks that we had
tter waste these Re, 4 lakhs than accept the principle that we should migrate
to Simla. I do not agree with him therg at all. ‘i‘herc is this aspect of the
question to be leoked at. I want to make it clear that by these remarks I
should not be understood to be favouring the migration to Simla; but still, in
fairness, there are certain considerations which should be borne in mind. If
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our predecessors were consulted by Sir Claude Hill, I think it was sbsolutely
necessary for them to give their opinion at that time, and Mr. Jamnadas is not
justified in complaining that they sold us . '
- . ]
Mr. Jamnadas Dwarkadas: I never said that.

Mr. Harchandrai Vishindas : I was merely using a phrase, .but what he
said was ‘let it be a lesson to somebody that such kind of waste should not
be perpetrated’. 1 suppose that this particular aspect of the question has not
beeun congidered at all, that some provision bad to be made in advance before we
could find an opportunity of expressing our opinion on the subject. Now sup-
posingthat Government had not nm&‘e any provision and this Assembly had
come to the decision that we should continue the {)m'tice of migrating to
Simla, what would have been the resplt ? The result would have
been that we should have given the Government a dressing down. We
should have said—what is this? You have not looked ahead, you have
not made enough provision for our stay in Simla, and the Government
would then have been unable to give a satisfactory veply. They did
not know that the Assembly were going to vote againgt Simla, and therefore
I say that their action in the matter with regard to this part of the yuestion
was perfectly justified. Whatever our decision may be even if our ultimate
decision is that we do not migrate to Simla, I say that the action of the
Government in spending the money that has been spent in advance, after
having consulted the anthoritative bodies that existed before us, was perfectly
right. That being 50,1 think that all those other considerations which have
been brought forward, and all the pros and cons that have been discussed as
regards Delbi versus Simla, do not arse.

I was hoping that after Sir William Vincent had proposed a very reason-
able compromise, this Assembly would have been in a reasonable temper to
accept that compromise without committing iteelf one way or the other to an
decision ; that in view of the fact that all this money hax been spent’ already,
we might at least accept the situation that this year we go to Simla and then,
afterwards, if the decision of the House is that 'tf‘ue exodus should be knocked on
the head, stay here.: I myself think that that was a very good solution of the
problem,

Now 1 think that it would have been more advan ur if a Resolution
had been moved in this Assembly entirely dealing with this question as
to whether it is desirable to migrate to Simla or not. “As it is, the debate hag
already been diverted into a wrong channel and paswions have been aroused,
and appeals to patriotism have been made, and accusations have been launched
like that by Mr. Rangachariar's that the Honourable Mr. Sarma had once
belonﬁed to the party which held one opinion, but now that he had become an
official of Government, he held another. I think tbat eort of thing is quite
nnneceseary. And a good deal of this opinion has been created by the Press
in large places like Bombay and Calcutta, and I am afraid that most of the
opinions which have been expressed here in favour of remaining in Delhi have.
been influenced by the Press. This is a mistake, because I think we ought to
bave the cournge of our own convickions— (cries of hear ! hear !)—and we should
not blindly be guided by layinfetoo much stress ypon what we see orread in the
newspapers. -G’e should not be afraid if we vote for migration to Simla of
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what the Press will say, or whetherthey will give us & pouncing. This paper
and that paper may come forward and say—‘Oh! so and so suggested that such
. and such a thing should be done ; but why worry about what. the Press says?
Have the courage of yourown convictions. The merits of the question have
not Leen properly discussed. Is it advantageous to the tax-payer or to the
country 7’ That is the question.

The Honourable Mover started off by opening the debate and laying stress
upon the question as to whether legislation should be carried on in the keights
of Simla. "The only apposite point he referred to—and several speakers have
not even touched upon the question at all —was whether it would be of real
advantage to the tax-payer, who, after all is the person who counts, and of real
advantage to the country.

, The only point that was made by Mr. Rangachariar was that when the
Government were in the hills, they were not in touch with public opinion.
Then Mr. Seshagiri Aiyer said that the Mesopotamia blunder would not
perhaps have been perpetrated but for the migmtion of the Executive
Government to Simla. * -

But that did not touch the issue at all because the question before us is
not of the Executive Government having to go to Bimls but the Legislative
Assembly, and so far as the Legislative Assembly is concerned, it is not
concerned with the Executive (jovernment at all. So that argument is not
relevant at all. Then it was also said that there is no newspaper in Simla.
There is no * Independent,’ there is no ‘ Leader,” there is no ‘ Statesman.” What
of that ? Why cannot we have all these papers ? Does anyvbody reasonably
believe that we shall not be influenced by public opinion in Simla while we
shall be influenced in Delhi? 1 cannot understand that argument at all.
I complain, Nir, that on account of these false issues being raised, the
whole debate has been diverted into wrong channels, and thexjgﬁare we have
not been able to give that cool, that calculating and unbiassed judgment
to the question which it really deserves. The stmn(‘,;eﬁ speakers
against Simla were Mr. Seshagiri Aiyer and M. gachariar.
Mr. Rangachariar simply appealed to public opinion and appealed to the fact
that by advocating the cause of Simla we would be surrendering our cause
into the hands of the bureaucracy, but, beyond that vague complaint and
protest, he did not go into the merits of the question to find out whether we
would be serving the country or not. Of course, I do not deny that it will be

anible to carry on the legislation of the Assembly in Delhi. Kven Europeans
E:ve been living in the hottest parts of the country. That also is not the
real issue. But for so many years business has been carried on in the hottest
part of the year at Simla and other hill stations. Now, the real point is that
u have to compare and decide which will be the better place to work in.
here are two questions. One is the monetary question. Are we really
causing a drain or overloading the tax-payer— the already burdened tax-payer—
by this exodus to the bills or will the financial situation be exactly the same-
uuder both conditions? That is one question. The otherquestion is, whether
we will be serving the interests of efficiency by migrating to the hills. That is
to say, what does not appear to you to be a direct and tangible gain will be an .
indirect gain in the long run. That was the point that was made by
Dr. Nand Lal and some other gentlemen. 1 think it is quite obvious that if
ou work in a climate where you can work for a long time, where vou can
-keep your head cool, then you will be turning out better work. Although the
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results will not appeal to you in a very visible form, but there will be indirect
results in the long run. It is no argument to say that it is not impossible to
work in the plains. Yes, it is possible to work in the plains, as it 1s possible
to tarn out bad work as against good work. That ix also possible. Then, I
submit, Sir, that for all these considerations it is in the interests of the tax-payer
that we should legislate in the hills. The suggestion that was made that for five
months at a stretch we can sit in Delhi, is one that has been, I think, very
sucoessfully refuted by Honourable Members, for you do not expect leisurely
men to come here, but men of business who shall certainly devote part of
their time to this business and the rest to theirown. You will make the
conditions very impracticable if yon make people stay for six months at
a stretch over legislation, and I think that will not be businesslike at all.
That being so, if you have to do work for five or six months, then, I think,
the work will be more efficiently done if you have some part of the work
transacted at Simla. ,Then, another question that was raised was that means
of transportation, means of locomotion at Simla were very faalty. That
ir not correct. As Dr. Nand Lal pointed out, vou do not require the rervices
of motor cars and other conveyances there and you can also easily get rickshaws
if you are not inclined to walk. Somebody suggested that it was 68 or 7
miles to the Council Chamber, but I think he was corrected by some Govern-
ment member who pointed out that it was only one or two miles. If you
are not able to walk, there are rickshuws. 8o the question about conveyances
ir also laid at rest. Then another question is—it lias been pointed out
by the Government members that they acted rather in an economical
#pirit in baving spent this money in advance becanse the value of
Ympe\‘t.v in Simla, as we all know, has been rising by leaps and bounds.
t would be unwise not to take the opportunity of any sale of property
that is taking place there, because, if you really require that property,
later on you are not going to get it for the same price. You will have
to pay afterwards twice or three times the price. Therefore, if you once
acquire the property, then even if you come to the decision that the
property is not going to be utilised for the purpose originally intended,
you can very easily sell the property at very great profit. Sir, | have
now spoken to the question OF principle, because it was intended that
this question of principle’ should also be debated. To sum up, I think that
we are yielding to the particular weakness of surrendering our own judgment
to that of newspapers. Otherwise I do not see much force in the argument

againet migration to the hill. We should have the courage of our con-
victions. '

Now, as regards the merits of Simla and the heat in Delhi, I think that
when people talk of Delhi heat being such that people cannot work with- -
out sleeping and dozing, I might tell you that Simla at that time of the hot
weather is a paradise. If I were to say what Delhi would be like
at that time, if I were to call it by its proper name, I would be guilty of
unparlismentary language. There will be rain; there will be heat and you
wiﬁn_haveweame 7 or 8 miles to the Council from your homes—I think
‘the best plan for the Government would be to give a dose of Delhi summer
beat to the Members here, only one dose, and then they will at once come
rounid to the view that we should all go to Simla next year and bring & Reso-
lution to that effect.
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Bhai Man Singh : I rise to a point of order, Sir. My point is whether
‘we can discuss the principle of the Assembly going to Simla. If we are to
-discuss that point, 1 should like to draw the attention of the Chair to the
fact that already this question was raised in a certain Resolution by
Mr. Rangachariar or by lﬂ'r. Subramayam, I do not remember the name 'of
the Honourable gentleman. This question was discussed at that time and
.after a certain un(ﬁamtanding the Resolution was withdrawn. Under the rules,
when a certain point has been discussed in the Assembly, I do not think we
-can reopen the question this Sersion, and therefore I do not think we are now
justified in discussing the question of principle whether the Legislative
Assembly should hold its summer Session at Delhi of at Simla. It was agreed
‘that this point should be discnssed next year when the members have had some
experience of Simla and Delhi. 8o I do not think we can discuss the ques-
tion now.

The Honourable the President ; Ovrder, order, I think the discussion
is quite in order. -

Rai J. N. Majumdar Bahadur: Sir, I had no mind to speak at first.
But after hearing my very judicious and learned friend Mr. Aiyar, and also m
learned friend Mr. gachariar and Mr. Jamnadas Dwarkadas I am temp
to speak. The three gentlemen, who are all old, laid much stress on public
opinion in thix country that these learned gentlemen who have come here
should spend all their time here in Delhi although the heat may be so
intolerable that nobody will live at that time. My friend Mr. Aiyar has no
experience of Delhi heat. He was telling me only the other day that if the
Legislative Session continued in this manner, he did not think that he had made
any bargain for one like that. Therefore, I say thatif my friend who has no
exﬁerieuce of Delhi comes here in the months of July or August, I think he
will have to suffer a great deal. I have some experiense of Delhi, Lahore,
Rawalpindi and other places. I am not enamoured of Delhi or Simla. I
would rather Xrefe_r my own village in the far interior of Bengal, and if I
could, I would have a legislative house there. But the stars are against it,
and Delhi is here, the Legislative Assembly is here, and for good or evil, the
King has ordered that the Government should be at Delhi. At least for a
generation we can never have the hope of removing this capital from Delbi.
If 1 could, T would not remove it to Calcutta, but to Bombay, Madras, Nagpur,
but never to Caleutta, for there will be diffeMnce of opinion. But, so far as
Delhi is concerned, I mean the people of Delhi, they themselves are not very
enamoured of it. Delhi is & very old city, and I had come here first in 1885,
1886, and again on the last Congress occasion, and I thought that Delhi had
perhaps improved by the solicitude of the Imperial Government. But. I
must confess that Delhi is a place of malaria, I have had two attacks of
malaria, and even now, I am with malaria. Therefore, I say that Delhi is not
4 place which 1 am enamoured of, nor am I enamoured of Simla.

Mr. Sesbagiri Ayyar very soundly, and I have a great opinion for his
sound judgment, says that the whole country is against it. Who will interpret
the opinion of the country ? There are certain newspapers who are against
the Legislative Assembly itself. My friend, I ahoul({n think, is a nominated
member. Has he got the strength or the support of public opinion in his
place to come to this House? 1Did not all the Madras papers, including the
‘Hindu ’ and others denounce all those who offered themselves for election or
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who accepted nomination as traitors to the country ? Therefore, I say that
opinion outside the House should not be counted, but as Mr. Vishindas has said,
we must have the courage of our conviction. Our friend, an eminent Judge
of the High Court of Madras, did not deliver judginent looking to what the
public would say, but he delivered judgment on the merits of each case. If
we have to legislate here, we have to come to our decision upon the merits of
each case, and not having regard to what the public opinion will say. There
are some who say that the Members of the Legislative Assembly are
really representative of the country, while there is a strong volume of
opinion on the other hand, that the Members of the Isegislative Assem-
bly, whether elected, or non-elected or nominated, do not represent the
country. Which is the public opinion? My friend Mr. Dwarkadas says
that he wants to imitate the example of those who are outside the Council
more than those inside. They live on four annas a day, travél third
class and walk on foot. They do not drive in a motor car, no silk and chadar,
no electric fans. That is the example of those outside the Council. 1 hope
Mr. Dwarkadas will follow the example outside the House and live on four
annas & day and travel third class. He wants the Legislative Assembly here
i Delhi, but he wants the electric fans alzo, Do all these men outside the

_House have electric fans ? My friend here pities at the sight of those who
are not inside the House, but does he bear his.own sight, because he wante
all comforts and conveniences, ice-cream, electric fans and many other things
in order to mitigate the heat of this place ? Therefore, I suy that this matter
must not be E:cided on what the public opinion will say. I thought my
Honourable friend Mr. Rangachariar was imitating Brutus in Julius Caesar.
1 cannot imitate either the judicial acumen of my friend Mr. Aiyar, or
the incisive eloquence of Mr. Bangachariar, but I ask you to consider the
question from a practical point of view. The matter has been taken up,
already a building has been constructed.

I think my friend will agree with me that it will be far better for him
to have brougit this Resolution in'a divect manner instead of, like a subtle
and acute lawyer he is, of bringing it in an indirect manner and confound-
ing the issue between this and the real point. We are perfectly at liberty
to discuss this motion at any time. Let it be brought up in a regular
manner. 1 am not for Simla or for Delbi. I am for my village home.
What I say is let us keep an open mind on this matter and not adopt tbis

Resolution, as I say, by a fluke.
The Honourable the President: The questiorr is:

R&' That the provision of Rs. 5,604,600 for a Council Chamber at Bimla be reduced by
100.’ .

’ AYES—21.
Ayer, Bir Bivaswamy. Mudsuliar, Mr. 8ambanda.
, Mr. T. V. Beshagiri. Mukherjea, Babu J. N.

Bajpai, Mr. B, P. Neogy, Babu Khitish Chandra.
Cheudhuri, Mr, J. Norton, Mr. Eardley.
Dwarkadas, Mr. J. Price, Mr. E. L.
Qirdhardns, Mr. N. Rangachariar, Mr. Tiruvenkata,
Gour, Dr. H. 8. Rao, Mr. P. V. Brinivasa.

. 1ewar Baran, Mr. Reddiyar, Mr. M. K.

. ‘Jatkar, Mr. B. H. R. Bamarth, My. N. M,
Jejesbhoy, Bir Jamestjec. Venkatapatitaju, Mr. B,
Misra, Mr. Pyari Lal.
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NOES 87,

Abdulls, Mr. 8. M.
Abdul Quadir, Maulvi.

Afsar-ul-Mulk Akram Hussain, Prince,

A ala, Lala G. L.

Ahmed, Mr. K.

Ahmed, Mr. Zahir-ud-din.
Amjad Ali, Mr.

Asjad-ul-lah, Manlvi Miyan.
Bagde, M. K. G. .
Barua, 8rijut Debi Charan,
Bhargava, Mr. J.

Bryant, Mr. J. F.
Cotelingam, Mr.J. P,
Crookshank, Sir Sydney.
Dalal, Bardar B. A.

Dentith, Mr. A, W.

Faiyaz Khan, Mr. Mahammad.
Fell, Sir Godfrey.

Gajjan Bingh, Mr. .
Ghulam Barwar Khan, Mr. Chandhuri,
Gidney, Lt.-Col. H. A. J.
Ginwala, Mr. P. P.

Gulab Singh, Sardar.
Ghulamiilani, Sardar,
Habibullah, Mr. Mahomed.
ITajeebhoy, Mr. Mahomed.
Hullah, Mr.J. .
Hussanally, Mr. W. M,
Hutchinson, Mr. H. N,
Tkramullah Khan, Mr. Mirza Md,
Innes, Mr. C. A.

Joshi, Mr. N. M.

Kabraji, Mr. J. K. N.

Keith, Mr. W, J.

The motion was negatived,

Lakshmi Narayan Lal, Mr.

Latthe, Mr. A. B.

Mahmood Schamnad, Mr.

Mahomed Hussain, Mr. A. B.

Majumdar, Mr. J. N.

Man Bingh Bhai.

Maw, Mr. W. N,

MeCarthy, Mr. Frank.

Mitter, Mr. D. K.

Muhammad Hussain, Mr. T.

Muhammad Ismail, Mr. 8.

Nand Lal, Dr.

gug. M;i G'Eiql‘:‘ﬁhmdm.
ayar, Mr. Ka ra Muppil.

O'Donnell, Mr. 8. F PP

Pereival, Mr. P. E.

Pyari Lall, Mr.

Rahman, Munshi Abdul.

Ramji, Mr. M.

Renonf, Mr. W. C.

Barfaraz Husain Khan, Mr,

Shah, Mr. Rajan Baksh.

Shahani, Mr. 8. C.

Bhahab-ud-Din, M. Chaudhri.

Bingh, Mr. Baidyanath.

Sinha, Mr. 8.

Birear, Mr. N. C.

Sohan Lall Mr.

Spence, Mr. R. A,

Bubzposh, Mr. 8. M. Zahid Ali,

Ujagar Singh, Baba Bedi.

Vishindas, Mr. Harchandrai. ,

Waghorn, Colonel W. D,

The Honourable the President : Do I understand that Dr. Gour wishes
to continue the discussion on amendment No. 20 in the agenda ?

Dr. H. 8. Gour: No, Sir.

Amendment No., 20:

* That the 2‘?;mrinitm of Rs, 74,000 for the extension of Longwood Hotel, Simla, be
r . '

omitted (page

was, by leave of the Assembly, withdrawn.

Amendment No, 21 :

* That the sum of Rs. 1,12,000 provided for quarters for the non-official Members of

the Council be omitted *

was also, by leave of the Assembly, withdrawn ; as also Nos. 22 and 23, respeo

tively :

F

No. 22, ¢ That the provision of the sum of Rs. 5,64,500 for building & Council Chas
for the Logislative Agsombly in Simla be omitted ; * and _ i
No. 28. * That the provision of Ra. 5,064,500 for a Council Chamber at Simla be omittad.’
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ll' T. V. Seshagiri Iyer: Imthdmw the next motion standing in my
name.*

The motion was, by leave of the Assembly, withdrawn.
Rao Bahadur T. Rangachariar: I withdraw my motiont, Sir.

The motion was, by leave of the Assembly, withdrawn.
The Honourable thefresident : The question is :
‘That s sum not exceeding Re. 1,19,50,000 be granted to the Governor General in

Counvcil to defray the ol which will come in course of Payment during’ the year ending
the 31st day of h for * Civil Works",’
The motion was adopted,

The Assembly then adjourned till Tuesday, the 15th March 1921.

*

® ‘That the provision for Rs. 09 000 for adding a second ntorey to tho office of the
Dopnty Aocountant General.,, Nagpur, be omitted.’

. T *That the demand under head Civil Works (No. 48) be reduced by 6 lakhs.’
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